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INTRODUCTION 

1 the Chairman of the Public Accounts Comnuttee having been 
tauthorised by the Commuittee पा this behalf present this their Tenth Report on 
the Appropriation Accounts and Finance Accounts of the Haryana Government 
for the year 1972 73 and the Report of the Comptroller and Auditor General 
of India for the year 1972 73 and Advance Audit Report for the year 1972 73 

2 The Committee for the year 1975 76 examined the Report of the 
Comptroller and Auditor General of Indma for the year 1972 73 and the 
Advance Audit Report for the year 1972 73 also conducted the oral exam 
nation of the representatives of the various concerned departments but could 
not draw their conclusion for want of time  The present Commuttee has drawn 
up their conclusions on the basis of examination conducted by the previous 
Commuttee and evidence tendered by the representatives of the Government 
who appeared before them 

3 The Committee place एप record theiwr appreciation of the valuable 
assistance given to them by the Accountant General Haryana and his staff 
and are thankful to the Secretary to Government Haryana Finance Department 
and the representatives of various departments who appeared before them 
from time to ttme The Commuttee are also thankful to the Secretary 
Haryana Vidkan Sabha and his officers and staff for the whole hearted co 
operation and assistance given by them 

Chandigarh ISHWAR SINGH 

the I[8th June, 1976 Chairman
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REPORT 

1 The present Public Accounts Committee was constituted by election vide notification No एए3 76 77/28 dated the 28th April 1976 

2 The present Public Accounts Commuittee held 12 sittings 1l the 
writing of फिट Report 

Excesses over Voted Grants/charged appropriations 

3 _ Cases of execesses over voted grants/ charged appropriation for the year 1972 73 requiring regularisation by the Legislature in accordance with the provisions of Article 205 of the Constitution are detailed below — 

Excesses over voted grants 

NSr Particulars Original Supplementary Total Expenduiture Excess 0 
1 2 3 4 5 6 7 

Rs Rs Rs Rs Rs 
1 Land Revenue 11916580 427520 12344100 12368 878 24778 

2 10—Adm - 
nistrafion of ~ 
Justice 41 59 168 655630 48 14 798 49 33 242 118444 

3 16—Fduca 
tion 20 37 73 360 9362100 213135460 21 43 08 296 11 72 836 

4 28—Trniga 
tron (Works) 58447200 2573990 61021190 67974823 6953633 

5 30—Public 
Works 61171700 17 50010 62921710 188244883 125323173 

6 Charges on 
Public Works 
Department 
Buildings & 
Roads Esta 
blishment 23115760 - 23115760 2 54 88 920 2373160 

7 37—Statio 
nery and 
Printing 94 19 950 94 19 950 94 33 917 13 967 

8 3B—Forest 130 88 440 140840 13229280 13348 188 118908 

9 41—Capntal 
Outlay on 
Schemes of 
Agricultural 
Improvement 
and 
Research 58 00 000 10 00 000 68 00 000 68 87 461 8746 

10 44—Trniga 
tron (Capital; 24 19 14 4€0 10 241914470 39836936 14 89 22 4€6
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Excess over charged appropriztions 

Sr  Particulars  Original Supplementary Total Expenditure  Fxces 

No of appro appropnation appropriation appropriation 

priation 
1 2 3 4 5 6 7 

Rs Rs Rs Rs Rs 

1 9—General 
Admnistration 10 67 400 51 660 11 19 060 11 44 084 25024 

2 44—Irrigation 
(Capatal) 37 080 37080 40 585 3505 

3 51-—Inter 
State 
Settlement 85980 85980 10666483 10580509 

The Commnttee are unhappy to note that expenditure was mcurred पा 

excess of the grants/appropriations by the Departments mentioned above 

The Commuttee feel that the departments should ordinartly be able to forecast 

their budgetary requirements accurately and keep the expenditure withm the 

grants/appropriations and 1n cases where the mcurring of expenditure In excess 

of grants/appropriations becomes necessary the departments should obtam 

additional funds through supplementary grants or by taking advance from 

the contingency fund, as the case may be, at proper time 

The Committee further recommengds that responsibility should be "fixed 

on the Centrollmg Officers who allowedfl_e)f’cess @ expenditure fo mcure and 

the results should be mmtimated to the Commuttee 

Subject to the above observation, the Commuttee recommend that the 

excess expenditure mdicated above may be regularised by the Legislature m 

the manner prescribed under Article 285 of the Constitution of India 

ANIMAL HUSBANDRY 

Paragraph 3 2 Progeny testing of bulls for systematic improvement of village 

cattle 

4 A progeny testing scheme was formulated पा 1961 62 with the object 

जी carrying out experimental work for the development of cows of Harana 

breed and buffaloes of Murrah breed and for improving the milk yield of these 

breeds The scheme was orgamsed from the Government Live stock Farm 

Hissar The main features of the programme approved by the Government 

of India were as follows — 

(1) bulls were to be tested for their breeding value or transmitting 

ability on the basis of performance of their heifers compared 

to that of their dams the heifers were to be maintained under 

comparable conditions of feeding disease control and manage 

ment 

(1n) the progeny tested bulls were to be extensively used for 1156 

minating the cows/buffaloes 1 a compact area CcOmMpriSIng 

118 villages having 30000 adult breeding stock If 1mprove 

ment was registered from generation to generation the breeding
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programme was to be systematically worked णि at least five 
generations or twenty five years and 

(m1) there had to be many rounds of breeding for carrying out 
experimental work on five generations It takes about five 
years to get the first record on the performance of the hetfers 
It was at this stage that bulls were to be evalnated In ordr 
to obtam a reliable 1ndex of the transmitting ability of a bule 
on an average 30 cows/heifers of farm stock and 150 wvillagle 
cows/buffaloes were to be served by a bull to ensure that at 
least 10 12 heifers i the farm stock and at least 20 पा village 
stock survived and completed at least one lactation to prove 
the value of their sire  Subject to the satisfactory collection 
of mlk record ता the villages the bulls evaluation was to be 
based on the performance of the heifers born ॥ the wvillages 
supplemented by data on heifers born at the farm 85 also the 
record of their dams 

The Programme पा the Hariana Units was commenced from April 
1963 and that in Murrah Units from Apnl 1965 

हि A review by Audit of the working of the scheme brought out the 
ollowing points — 

(व) As agamnst a norm of five years for computation of the 

(b) 

results of one round of breeding 11 respect of one set of bulls 
the actual period ranged from 6 years to over 74 years 10 
different rounds It was stated (September 1973) by the 
Department that in the first round some of the heifers 
took more time for coming mto heat for the first time and 
some of the heifers had to be piven subfertility treatment 
and concetved late This delayed the completion of the breeding 
programme 1 the first and subsequent rounds also As 1e 
gards longer period taken for evaluation 1t was stated (September 
1973) by the Department that the pertod of about five years 85 
assumed m the techmical programme was not found workable 
and 1t took about 83 months to get the first record on perfor 
mance of the female offspring In the case of Murrah breed 
poor conception rate comparatively high mortality rate पा 
suckling calves and higher age of maturity were mentioned 85 
additional adverse factors 

For the bulls so far evaluated the record of performance of 
the dams or of the heifers born पा villages was not fully available 
It was stated that the villages form part of a tract which exports 
cows and buffaloes to the cosmopolitan cities of India पा large 
number and many cows/buffaloes are sold even before calving and 
many more are sold पीटा calving The same difficulty was also 
faced m following up the performance of the heifers born out of 
the bulls under test Even पा regard (0 farm stock, data on the 
number of 10 12 heifers required to provide a reliable index for 
establishing the superiotity of therr sire was available only 171 one 
case Success or otheérwise of the principal object of the schemg 
could not, therefore be assessed
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(¢) According to the approved technical programme the superiority 
of a bull was established when 1t attained an index 20 per cent 
higher than the herd average Out of 39 bulls for which some 
evaluation records were available only three bulls had an index 
20 per cent higher than the herd average Some bulls were found 
to have an index below the herd average and retention of such 
bulls for further breeding programme could not be considered as 
conducive to the objects एव the scheme Another poimnt noticed 
was that by the time the bulls were evaluated they had attained 
the age of 8} years to 11 years The average re productive age 
of a bull being about 12 years their utility for multiplication 
remamed for only a himited period after evaluation 

(d) The herd strength was required to be kept at the absolute पाता 
mum required for experimental purposes The broad principles 
enunciated पा the techmical programme were — 

(t) Bulls—Bulls under test were to be retained till they were evalua 
ated After evaluation only meritorious (proven) bulls were 
to be retamed for use पा extension work and others were to 
be dispesed off 

(1) Male Calves—After the sires were evaluated the male calves 
were to be retained/desposed off 85 per approved basis re  five 
bull calves each from the best and the second best sire were 
to be retained and the rest disposed off 

(1) Female Calves—These were to be retained till they completed 
at least one lactation 

(1v) Adult females—The strength of adult females mcluding mature 
beifers was to be kept roundabout 300 of each breed through 
out the entire period of the scheme and this was sought to be 
achieved through progressive elimination of inferior and older 
stock by heifers from the scheme 85 they matured 

The table below shows the required herd strength as per technical 
programme the actual strength and the exce<s over the required strength 

Hariwana Murrah 

Year Required Actual Excess Required Actual Excess 
Strength  strength  1f any strength  strength  1f any 

1962 63 311 330 19 
1963 64 576 349 
1964 65 482 563 81 311] 329 18 
1965 66 747 725 576 352 
1966 67 705 855 150 482 466 
1967 68 527 944 417 747 584 
1968 69 792 940 148 705 650 
1969 70 516 1048 532 527 692 165 
1970 71 678 1148 470 792 744 
1971 72 643 1079 436 516 769 253 
1972 73 
upto 

14273 514 1040 526 678 712 34 
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The Department explained (September 1973) that the herd strength did 
not conform to the strength visualised mn the programme owing to — 

(1) the retention of male calves पा excess for sale 88 bulls पा. and out 
side Haryana 

(1) delay पा evaluation and 

(1) time required for disposal of hivestock m accordance with the 
prescribed procedure which was not taken inte account पा the 
programme 

It was seen from the correspondence exchanged between the concerned 
authorities that the quantum of fodder issued to the ammals was below the 
prescribed standard of diet and the quality of fodder was also poor 

(e) The entire breeding programme under the scheme was carried 
out through artificial 1insemination Semen donated by bulls 
पा active use was diluted (the rate of dilution assumed in the 
scheme was 1 25) and diluted semen was used for 1nsemnating 
cows/buffaloes पा. farm stock and breeding area attached to the 
Centre For carrymng out work 1 the breeding area, there 
artificial  1nsenmnation cietres at Hissar Barwala and Ladwa 
(later shifted to Hanst) with 3—6 sub centres were functionmg 

Facility for deep freszing of semen had not been provided at the centres 
Diluted semen has to be utihzed witlhun 72 hours as thereafter the quality 
detefriorates and the semen 15 rendered unfit for insemination 

The table below shows the extent of utilisation of diluted semen 

Ypr 

1967 68 

1968 69 

1969 70 

1970 71 

1971 72 

No of wnsemuna 
tions done 

No of Quantity Ratio of Quantity at the winbreed Quaniity Per 
semen ofneat diution of diut centre ing area of dilut  cent 
collec  semen ed semen ed age of 
tions collected pre semen  utih 
obtained in C C) pared actually sation 

(00) used (in 
cC) 

2 3 4 5 6 7 & 9 

A—Harana Bulls 

1566 7091 18 56728 567 1419 3972 71 

1343 6453 5 18 51628 689 1695 4767 92 

1148 5277 2 111 58049 833 2691 7068 122 

047 4756 2 113 72942 816 3054 7740 106 

1189 67091 113 87218 751 2901 7304 84
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1968 69 

1569 70 

1970 71 

1971 72 
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B—Murrah bulls 

2033 6519 8 16 39119 403 1107 3020 77 

2229 7141 7 16 42850 635 2092 5454 13 3 

1590 6706 7 110 67067 836 3349 8370 12 5 

1484 6833 4 110 68334 876 4066 0884 11 4 

1542 7361 6 110 73616 884 4792 11352 154 

The table below shows details of the insemination work at the farm 
Similar data पा respect of the active breeding area were not available for the 
reason that all the animals inseminated were not brought for examination for 
pregnancy 

Hariana Murrah 

(1) No of 
1nsemina 
tions done 

) No of 
animals 
msemina 

ted 

(m) No of 
ammals 
confirmed 
85 pregnant 

(४) Over all 
percentage 
of concep 
tion 

(४) No of 
1Dsemmna 
tion per 
conception 
required 

6768 68369 6970 7071 7172 6768 6869 6970 7071 7172 

567 689 833 gl6 751 493 635 836 876 834 

350 437 494 776 7200 262 262 290 819 818 

279 320 352 409 393 165 134 167 150 216 

76 732 718 527 546 63 512 554 183 264 

2 21 23 2 19 24 47 438 59 409 

The Department stated (September 1973) that the rate of dilution 
assumed 1n the programme was the optimum rate for semen of best quality 
and every bull did not donate good quality semen and lower rate of dilution had 
to be adopted 

(f) It was originally expected that the State Government would 
make available 750 1cres of land for cultivation of fodder and 
ensure regular supply of water for growmg 1t  Pending 15 
allotment Rs 0 10 lakh were spent on jungle clearance on the 
land belonging to Government Livestock Farm Hissar durnng 
1963 64 to 1965 66 for growing fodder 1n it Two tractors one 
tratler and two sets of disc harrows were also purchased at a cost 
of Rs 0 30 lakh 

«
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No other land was however brought under cultivation and the 
Progeny Testing Farm continued to remain dependent upon the 
Government Livestock Farm Hissar and other agencies for 
fodder supply Two tractors remained under use with Govern 
ment Livestock Farm Hissar Disc harrows were lying unused 
(September 1973) with Government Livestock Farm Hissar 
As mentioned at (d) above the quantum of fodder issued to 
animals was below the prescribed scale and the quality was also 
poor 

(8) During the entire span of 25 years of the scheme 20 proven 
bulls and 80 bull calves being the progeny of tested (provern) 
bulls from high yielding dams from each breed were to be pro 
duced for use पा extension work The scheme had up to April 
1973  produced only 6 and 2 proven bulls of Harlana and Murrah 
breed agamnst the target of 8 and 6 bulls respectively of these 
breeds The Department stated (September 1973) that the mitial 
delay of approximately 1} years पा. evaluation will continue 
throughout the scheme 

(h) Year wise outlay on the scheme was as under — 
Year Establish Buildimg Contin Total 

ment gencles 

(Figures in lakhs of rupees) 
Upto 
1965 66 4 35 18 27 17 05 39 67 

1966 67 252 7 21 973 

1967 68 310 8 42 11 52 

1968 69 376 8 28 12 04 

1969 70 4 17 9 00 13 17 

1970 71 4 52 15 13 19 65 

1971 72 4 54 9 83 14 37 

1972 73 503 8 10 13 13 

Total 31 99 18 2741 947> 83 02 123 28*--1 94 

An amount of Rs 18 99 lakhs was realised between 1963 64 and 197172 from sale of milk (Rs 14 85 lakhs) sale of livestock (Rs 3 35 lakhs) and sale of manure etc Rs 0 79 lakh) 

The Department stated in  evidence that the Progeny Testing Scheme was by and large progressing according to schedule excepting certain varations on dccount of practical grounds Although there 15 some delay पा evaluation which will continue with every set of bills but this delay could not be anti cipated earlier due to this scheme being one of the first of 1ts kind पा the country 
%flhfl 

does niot mclude undischarged habilities (Rs 17 64 lakhz) 
**Ycarwise break up not available
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and the non avatlability of sufficient data The work being in the nature of 

applied re;earch the vanable could not 08 anticipated 1mtially The depart 

mental ropresentatives  however stated that they were satisfied with the 
performance of the scheme 

The scheme will be finally evaluated by the end of 1986 87 when a round 
of 10 generations will be completed 

The Commuttee note with satisfaction the explanation of the Department 

and recommend that the scheme should be implemented more serrously and 

should be improved upon further as far as possible m ushermng फिट State mto 

the White Revolution 

HOUSING 

Paragraph 3 3. Low Income Group Housmg Scheme 

5 Under the Low Income Group Housing Scheme loans are advanced 

to individuals whose annual mcome does not exceed Rs 7200 (पा was 

Rs 6000 upto April 1968) and to the co operative societies of such mndivt 

duals for constructing houses The maximum loan admussible per mndividual 

1s Rs 12500 or 80 per cent of the cost of construction mcluding cost of 

land, whichever 15 less The loan 1s credited to a jomnt account opened 1n 

the name of the borrower and the sanctioning authority in the State Bank of 

India and 15 released पा. two/three instalments The principal together with 

interest 15 repayable ता. 25 equated annu1l instalments , 

Rupees 4 73 47 lakhs were advanced under the scheme between 1955-56 

and 197172 Out of Rs 28391 lakhs (principal Rs 10424 lakhs 

interest Rs 179 67 lakhs)due for recovery upto the 3Ist March 1972 a sum 

of Rs 5422 lakhs (principal Rs 18 63 lakhs 1nterest Rs 3559 lakhs) 

representing 19 per cent of the amount due for recovery wasin arrears on 

that date 

A review of the scheme covering two Dustricts (Rohtak and Gurgaon) 

was conducted by Aduit पा October 1972 In these districts loans of Rs 

210 82 lakhs to 5 734 individuals and 142 co operative 500161165 were sanc 

tioned एफ to March 1972  Out of these loans for Rs 287 lakhs (78 cases) 

were cancelled and m 5 369 cases houses were reported to have been com 

pleted (3518 mm Rohtak district up to June 1972 and 1,851 पा Gurgaon 

district upto September 1972) The houses were treated as completed where 

the last instalment of loan stood released 

The following features noticed ता the working of the scheme need 

meation — 

(2) “Inspection by the Departmental Officers disclosed that ता 102 08565 

mnvolving an amount of Rs 3 15 lakhs, the loans were misutilised 

W
y
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Details thereof are given below — 

Rohtak Gurgaon 

No of Amount No of Amount 
cases cases 

(Rs lakhs) (Rs lakhs) 

Loanees who did not construct 
any house but were given loan 
on the basts of wrong certrficates 
given by responsible persons 27 085 36 115 

Non utilization of full amount 
of loan on construction of 
houses 2 004 15 034 

Loan utilised for construction 
of buildmgs other than 7651 
dential 4 013 

Non utilisation of loan on con 
struction of new houses 12 034 3 012 

Loan obtamed by the loanee 
without disclosing that he 
already possessed 8 house 1 the 
same village/town 1 005 2 013 

Total 46 141 56 174 

Out of the above amount of Rs 315 lakhs, 2 sum of Rs 296 lakhs 
together with interest thereon was yet to be recovered (October 1972) 

Under the rules the last instalment of & loan could be released only 
after the departmental officers mspected and verified the construction of the 
house up to roof leve]l In 70 of the above 102 cases the last instalments 
were released without such vertfication 

(b) 

(०) 

Instructions 1ssued by the Government 11 February 1966 stipulating 
recovery of higher rate of interest on instalments पा arrears were 
yet to be mplemented (October 1972) 

Instructions 1ssued by the Government गा February 1966 for 
making a provision पा agreements stipulating that a loanee should 
get the house 1nsured against damage or loss by fire as long as 
the loan had not been repard पा full were yet (0 be implemented 
(October 1972) 1n Estate Office Faridabad 

In the remaming places in the two districts out of 1 333 houses 
constructed with loan money during 1966 67 to 1971 72 1 154 
houses were not tnsured and out of 179 houses 1nsured Insurance 
was not renewed 1n 106 ८8565
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The Department 1 their written replies stated that the amount of loan 
upto 1971 72 which had become due for recovery was Rs 104 25 lakhs as 
principal and Rs 179 67 lakhs as mterest Out of this a sum of Rs 9 25 
lakhs as principal and Rs 15 76 lakhs as interest were पा arrears for over 5/10 
years The following steps had been taken for recovering the outstanding 
arrears expeditiously — 

(1) Notices had been issued to the loanees for the deposit of the 
instalments 

(2) Lump sum recovery orders had been 1ssued to those loanees 
who had not deposited two instalments 

(3) Naib Tehsildars LT GH were bemg asked from time to time 
through Deputy Commussioners to speed up the compaign of 
recovering the arrears of loan instalments and to impress upon 
the loances to make regular payment of instalments 

(व) The loans under the Low Income Group Housing Scheme were 

disbursed and the recovery thereof was effected ता 25 equated 

instalments by the Deputy Commissioner In order to keep 

watch on the recovery fallen due and recovery 11 arrear under 

thus Scheme monthly progress reports were obtamed from the 
Deputy Commissioners and the position reviewed by the Govern 

ment The Deputy Commissioner were requested from time 

to time to make all out effort to hqudate the arrears 

The department further stated that i the case of the loanees who did 

not utilize the full amount of loan for construction of houses proceedings 

for lump sum recovery of whole amount of loan as arrears of land Revenue 

were started and the same action was taken against the loanees who did not 

utihze 1t for construction of houses There were 30 such cases (17 पा 

Rohtak district 3 1 Gurgaon and 10 in Sonepat) Deputy Commissioner 

Rohtak had recovered the whole amount of loan पा. four cases हा another 

case the loanee had constructed the house and in remaining 25 cases (12 1 

Rohtak 3 पा. Gurgaon and 10 ता Sonepat) The recovery proceedings were पा 

progress 

The department promised to investigate the delay पा recovering the 

outstanding amounts On an enquiry whether the nstructions of the Govern 

ment for recovery of the instalments at hugher rate of nterest be not enforced 

and why the houses were not msured the department intimated that the 

instructions were bemng comphed with scrupulously by all the DCs 

However structions regarding insurance of houses were not being imple 

mented strictly but the D Cs had been asked to take suitable action against 

the defaulting officials who did not comply with the instructions 1 the past 

The Committee recommend that the Department should vigorously pur 

sue the compaign of effecting recoveries of arrears of 1085 and hqudate the 

same at the earhest 

The Commuttee further recommend that the posihon of pending cases and 

the amount mvolved should be reviewed annually, so that adequate steps are taken 

to recover the arrears 

w
,
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The progress of recovery m 25 cases be mtimated to the Commuttee re- 
gularly 

The Commuttee would also like to know the results achieved mn due course 

of time regarding the action taken by the Deputy Commussioners for mnon 
enforcement of mstructions पा the past 

Paragraph 

AGRICULTURE 

3 4 Oilseeds Production Programme 

6 Area under oilseeds and पाला production and yield पा Haryana m 
1965 66 were 85 under — 

Rape mustard Groundnut 

Area (000 hectares) 153 00 77 

Production (000 tonnes) 74 40 8 14 

Yield per hectare (in tonnes) 0 49 105 

As part of a plan to mcrease production of oilseeds the following three 
schemes were launched by Government — 

(D 

) 

Package Programme in Oulseeds (commenced पा. 1966 67)—This 
programme ammed at increasing the yield of rape mustard 1n 
cluding toria and groundnut by popularising the application of 
fertilizers and plant protection measures It was spread 0४६1 
Gurgaon District (10 blocks) and some areas of Hissar, Kainal 
Ambala and Jind Dastricts for rape mustard and Ambala Distiict 
(6 blocks) for groundnut At the commencement of the pro 
gramme 40000 hectares were under rape mustard—fcria 
cultivation in this region with an annual yield of 385 Kgs per 

hectare (production 15400 tonnes) while the area under 
groundnut was 7 510 hectares with an annual yield of 1 052 kgs 
per hectare  (production 7900 tonnes) The programme 
aimed at raismg the yield of rape mustard—rtoria to 514 kgs per 
hectare 1n 1973 74 over an extended area of 72 000 hectares with 
a production of 37 000 tonnes  the groundnut cultivation was 
to be extended over an area of 21 000 hectares for a production 
of 21 000 tonnes with an average yield of 1 000 kgs per hectaje 

Development progiamme on Oilseeds wn chromcally  drought 
affected areas (commenced 1w 1667 68)—This scheme covered 
Mohindergarh District (8 blocks)  Hussar District (3 blocks) 
and Rohtak District (2 blocks) and was designed to increase 
production of rape mustard by use of chemuical fertihzers and 
adopting 1mproved agricultural practices The scheme also 
ammed at introducing groundnut cultivation under urigated 
conditions The scheme contemplated rusing production of 
rape mustaid from [2,000 to 16 000 tonnes from 34 000 hectares 
by 1973 74
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(3) Extension of Groundnut Cultivation (commenced m 1967 68)— 
This Centrally Sponsored Scheme covering Hissar District 
(8 blocks) was for encouragmg groundnut cultivation as an 

. 1rrgated crop and increasing production of rape mustard 
through adoption of intensive measures of production The 
scheme envisaged covering an area of 16 000 hectares to pro 
duce about 20000 tonnes of groundnut m khary and 2,500 
tonnes of addittonal production of rape mustard from an 
area of about 40 000 hectares 1n rabr by 1973 74 

The targets under these three schemes were sought to be achieved 
by imparting guidance to cultivators through demonstration and tramnng 
camps 

A review by Audit of the working of these schemes disclosed the 
followng — 

(a) Area under cultivation production and yvield moved 85 under 
between 1965 66 and 1972 73 

In the region covered by Package Programme था. Oilseeds - 

Areal 1965 1966 1967 1968 1969 1970 1971 1972 Targe! en 
Produc 66 67 68 69 70 71 72 73 visaged in the 
ton (Base scheme for 

year) 1973 74 

A—Rape mustard 

Area (000 Jiectares)— 

(1) Sarsen 40 00 4200 4100 1900 2650 2860 3810 2700 40 00 

W) Tora 1370 1580 2049 1340 1570 3200 

Tatal 40 00 4200 4100 3270 4230 4909 5150 4270 7200 

1965 1966- 1967 1968 1969 1970 1971 1972 Target envis 
66 69 72 73 67 63 70 71 aged in the 

(Base scheme for 
year) 1973 74 

Production (000 tonnes)— 

@) Sarsom 1540 1000 940 1200 1890 2100 2200 1600 1500 

(1) Toria * 710 1212 2739 690 1010 22 00 

Total 1540 1000 940 1910 3102 4839 2890 2610 3700 

Yield per hectare (in tonnes)— 

(1) Sarson 039 024 023 063 071 073 058 059 0137 
1 

(1} Toria 052 076 134 051 064 069 

(1) Sarson 
and 

Toria 0 39 024 039 058 071 099 056 06] 051 
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B—Groundnut 

Area (000 
hectares) 751 1074 1358 1503 1140 960 810 730 2100 

Production 
(000 tonnes) 790 10801630 910 930 790 660 590 2100 

Yield per 
hectare 
(in tonnes) 105 101 120 061 082 032 081 0581 100 

The area production and average yield 1n 1973 74 1s not yet (July 
1974 known These however fluctuated from year to year as shown 
above The scheme apparently failed to stabilize preduction or to 11 
crease 1t to the deswed level The production of sarson and groundnut 
touched almost a new low हा 1972 73 

11 
t 

In the region covered by Development Programme on Oilseeds पा 
chromcally drought affected areas 

Areaf 1966 1967 1968 1969 1970 1971 1972 Target en 
Product 67 68 69 70 71 7273 visaged पद 
tion (Base the scheme for 

year) 1973 74 

A—Rape muostard 

Area (000 

hectares) 2600 3440 440 1140 1740 4740 6300 3400 

Production 
(000 tonnes) 1200 1610 191 710 1140 2500 2940 16 060 

Yield per - - 
hectare 
(1o tonnes) 046 047 043 062 06u 053 047 047 

B—Groundnut 

Area (000 
hectares) 012 0133 018 030 020 020 0 30 No targets 

for ground 
nut were 
fixed 

Production = 
(000 tonnes) 010 040 020 030 030 040 050 

Yield per - 
hectarc 
(in tonnes) -~ 0 83 121 111 100 150 200 166 - 

Wihile coverage and production unde~ rape mustard increased during 
1971 72 and 1972 73 the average yield decreased compared to the preceding 
two years As for groundnut the Department stated (February 1973) 
that efforts to introduce groundnut crop had been discontinued as the 
farmers did not favour 1ts cultivation due to economic factors like better 
mcome from hybrid bajra - 

}
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In the region covered by Extension of Groundnut Cultivation 

Areal 1966 1967 1968 1969 1970 1971 1972 Target en 
Product 67 68 69 70 71 72 73 visaged for 
tion (Base 1973 74 पा 

year) the sche ne 
A—Rape mustard 

Area (000 
hectares) 8900 13400 1400 5070 S030 6500 7200 

Production Additional 
(000 tonnes) 4500 5930 600 33°0 3300 3800 2600 2 500 

tonnes 10 
Yield per rabi 
hectare 
(पा. tonnes) 056 044 043 066 065 058 036 

B—Groundnut 
Area (000 
hectares) 080 106 165 097 281 050 16 00 

Production 
(000 tonnes) 160 NA 300 048 196 070 2000 

Yield per 
hectare 
(in tonnes) 200 182 182 050 070 140 125 

In view of the poor progress under groundnut and the competition 

faced by this crop from high yelding variety of bajra, the scheme was 

discontinued fiom 1973 74 

(b) The overall impdct of the dbove three schemes, involving an 
expenditure of Rs 27 65 lakhs up to 1972 73 was as under — 

Name of Assu  Additional production (4)ex Actual additional  production 

otlseed med pected aver base year (+)/shortfall in production 
pro (—) over base year 

tion 1969 70 1970 71 1971 72 1972 73 1969 70 1970 71 1971 72 197273 

(Figures in thousand tonnes) 

(1) Package programme m Qilseeds 
Rape mus 
tard 1nclud 
g foria 2200 -+360 +720-+1080 +1440 +902 +2639 69 +410 

Ground 
nut 1200 +200 4400 +600 4800 —270 —410 —540 —610 

(2) Development programme of Oilseeds 1 chromcally 
drought affected areas 

Rape 
mustard 1400 4040 +080 +120 160 —690 —260 41100 +1540 

(3) Extension of Groundnut Cultivation 
Ground 
nut 200 4120 4490 4860 -+12 30 +100 —152 —004 —130 

Total 5000 न 20 +16 90 +2660 3630 +042 -FI1817 +1246 +1210 
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Note —No defimte targets for groundnut under scheme No (2) 
and rape mustard under scheme No (3) were fixed by 
the Department 

Against the envisaged additional production of 36 300 tonnes of 
oilseeds 1n 1972 73, the actual additional production was 12 100 tonnes 
re about onethird only The aggregate additional production during 
the first four years 1969/73 of the Fourth Five Year Plan period was 
43 060 tonnes against the projected additionzl production of 87,000 tonnes 
During 1970 71 to 1972 73 the production of groundnut was even below 
the level of the base year 

(c) The following table shows that for the State 85 a whole the 
production and yield of rape-mustard foriea and groundnut 
did not register a sustamned growth 

Rape mustard mcluding toria Groundnut 

Year Area Pioduction Yield Area Produc Yield 
(000 (000 (tonnes 000 tion (000  (tonnes 
heactares) tonnes) per hectares) tonnes) per 

hectare) hectare) 

1965 66 153 00 74 40 0 49 771 8 14 105 

1966 67 198 00 ~80 10 0 40 11 09 11 00 099 

" 1967 68 246 00 103 00 0 42 14 50 17 40 120 

1968 69 66 00 33 00 0 50 15 50 9 40 0 61 

1969 70 120 10 77 90 0 65 12 00 9 60 0 80 

1970 71 129 80 89 00 0 68 10 40 8 90 085 

1971 72 163 20 90 00 055 8 80 7 40 0 84 

1972 73 21100 99 00 0 46 7 80 6 60 0 84 

The main reasons for the shortfall given by the Department were 85 
under — 

(1) rape mustard crop 1s almost entirely grown under ramfed 
conditions There had been wide fluctuation पा. the area 
and production of this crop from year to year depending 
upon weather conditions prevailing at the time of sowing 
and growth period 

(u) set back 1 groundnut culttvation was due to high cost of 
mputs  inadequate ramns at sowmng time and competition 
from high yielding variety of bajra 

(पाए) crop was affected by heavy attack of Aphid on rape mu 
stard during 1971 72 and high 1ncidence of pests and disea
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ses on groundnut during 1966 67 and 1968 69 (० 1971 72 
and 

(v) the farmers used फिट meagre irrigation resources available 
for growing high yielding varities of wheat crop पा preference 
to rape mustard 

(d) Other points of interest— - 

(1) Extension of Groundnut Cultnation—OQOut of the seeds pur 
chased for the scheme [Extension of Groundnut Cult 
vation 368 25 quntals (116 61 during 1969 70 181 65 
during 1970 71 and 69 99 during 1971 72) costing Rs 56 2000 
were found unfit for germunation The resultant loss and 
the reasons for the seeds becoming unfit called for from 
the Department (December 1973) have not been intimated 
so far (Febiuary 1974) _— 

() Castor Demonstration Scheme—DBesides the above schemes 
~ & Centrally Sponsored Scheme namely Castor Demonstration 

Scheme was mtroduced 1n 1969 70 The scheme envisaged 
laying out of composite demonstrations with short duration 
and high yielding varicties of castor adopting all package 
of practice with a view to bringing home to the farmers the 
advantages of these vareties and acquaint them with the 
scientific methods of cultivatton so as to realize the maxi 
mum yields per unit area Under the scheme 480 demons 
tration plots covermg 192 hectares were to be laid out 
each year Actual coverage during 1969 70 and 1970 71 
was 69 4 hectares and 562 6 hectares respectively Thus 
while there was a shortfall of 122 6 hectares in coverage i 
1969 70 the coverage during 1970 71 was increased to 562 6 
hectares 1e about 3 tumes the area required ,to be covered 
under the scheme The Department explamned (October 1970) 
that the target of 192 hectares could not 06 achieved 1n 1969 70 
due to late receipt of the seeds The Department further 
stated (April 1974) that the number of demonstrations was 
mcreased substantially 1 1970 71 so as to utihse seeds pur 
chased 1n excess and to create some impact on the farmers 

Twelve kgs of seeds per hectare were recommended 1n the 
scheme sanctioned by the Government of India  Seventy six 
quintals of seeds should therefore have been adequate for 
the years 1969 70 and 1970 71 Agamnst thus 162 10 quin 
tals of seeds were purchased Utilisation of the balance 
has not been explained The scheme was discontinued from 
the year 1971 72 as the farmers did not take to castor cultivation 

When questioned, the Department stated ता its written reply that the 
normal production of oilseeds per thousand hectares should be 900 tonnes 
(ncluding shells) 1n the case of groundnut and 500 tonnes 1n the case of 
rape mustard The year wise yields of groundnut and rape mustard after the 
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mtroduction of package programme of oilseeds were stated to be as under — 

(Yields m Kgs per hectares) 

Year 1966 67 1967 68 1968 69 1969 70 

Groundnut 998 1201 4610 797 

Rape mustard L 404 418 501 649 

Year ) 1970 71 1971 72 1972 73 1973 74 

Groundnut _ 854 844 846 861 

Rape mustard 678 554 469 312 

As a result of the efforts made under the development programme on 
otlseeds in chronically drought affected areas vield per hectare was rased 
from 435 Kgs during 1968 69 to 529 Kegs during 1971 72 However, during 
the year 1972 73 the yield came down 10 466 Kgs per hectare on account of 
severe drought condittons Again during 1573 74 there was unprecedented 
frost whuch killed more than 50% of mustard crop and the average yield came 
down to near 270 Kgs per hectare 

The figures of targets and achievements under the scheme 1n respect 
of rape mustard crops from the year 1968 69 to 1973 74 are 85 follows — 

Year Area 000 Hect Production 000 Hect 

Target Acmevemeitt Tai get Achievement 

1968 69 34 44 14 00 191 

1969 70 34 11 4 14 4 7 10 

1970 71 34 17 4 14 8 11 40 

1971 72 34 47 5 152 250 

1972 73 34 630 15 6 29 4 

1973 74 34 44 0 16 0 12 0 

The area and production of mustard crop fluctuated from year to year 
depending upon the weather conditions at the ttme of sowing and during 
the growth period of the crop The Agriculture Department thus could not 
do much agamst adverse weather conditrons 

To a question of the Commuttee asto why the area under cultivation 
was lower from 1968 69 orwards the department stated that there was a 
fall 1 the aiea under mustard from 1968 69 snwards m the operatiopal area 
of the scheme 1 ¢ Gurgaon and Ambala Districts because with the extension of 
irrigation facilities more area was dnerted ta wheat wheih was an assured 
crop Mustard continued to be grown under rainfed conditions and, there
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fore, the area under that crop depended upon the amount of rainfall to facilitate 
sowing 

The figures of area production and average yield हा. respect of Sarson 

Toria and Groundnut for the year 1973 74 was stated to 06 as under — 

Ciop Area प्रा Production Average yield 

000 Hects 000 tonnes Kgs 

Sarson 25 8 69 267 

Tora 14 6 53 367 

Ground nut 71 61 873 

Oilseeds crops especially Sarson and Groundnut were mainly grown 

under ramnfed condition Therefore their production depended upon weather 

condition prevailing at the time of sowing and during the growth period of the 

crop and 1t was not posstble to stabilize therr production or raise it to the 

desired 16४61 

The followmng expenditure was mcurred on the scheme for package 

programme on oilseeds from 1968 69 to 1972 73 

Year 68 69 69 70 7071 7172 7273 

Expenditure (1n 0 43 223 2 34 2 20 250 

Lakhs) 

As from 1973 74 the scheme for package programme on oilseeds and 

scheme for Development of oilseeds 1n chronically drought affected areas of 

the State were integrated and an expenditure ए Rs 397 520 was mcurred 

under the integrated scheme namely = Development of oilseeds पा chronically 

drought affected and other potential areas of the State 

There was consistent 1mprovement 1n the average yield of rape mustard 

from 1968 69 to 1970 71 During the year 1971 72 the yield came down (0 

530 Kgs per hectare from 660 Kgs per hectare during 1970 71 because of 

severe attack of Aphid पा an epidemic form on rape mustard crops  During 

1972 73 the fall पा yield was due to severe drought conditions as 2 result of 

complete failure of winter 1ams During 1973 74 the yield came down to 

mere 270 Kgs per hectare because over 50% of Sarson crop was destroyed by 

un precedented frost witnessed during December 1973 and January February 

1974 Since the fall 10 yield from 1971 72 to 1973 74 was entirely due to 

natural factors beyond human control nothing could be done to reverse this 

process 

The Committce feel that the result of the Scheme would have been 

satisfactory 1f greater attention had been given to Plant Protection 

The Committee recommend that the Department should make all out 

efforts to educate the farmers further and take up plant protection measures 

over large areas छा collaboration with the Haryana Agricultural Umversity 

"3
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The progress of recovery 1 25 cases be mtunated to the Commuttee re 
gularly 

The Commuttee would also like to know the results achieved पा due course 

of time regardmg the action taken by the Deputy Commussioners for mnon 
enforcement of 1nstructions in the past 

AGRICULTURE 

Paragraph 3 4 Oilseeds Production Programme 

6 Area under oilsceds and thewr production and yield in Haryana हा 
1965 66 were as under — 

Rape mustard Groundnut 

Area (000 hectares) 153 00 777 

Production (000 tonnes) 74 40 8 14 

Yield per hectare [पा tonnes) 049 1 05 

As part of a plan to mcrease production of otlseeds the following three 
schemes were launched by Government — 

(1) 

(2) 

Package Programme m Oulseeds (commenced in 1966 67)—This 
programme ammed at increasmg the yield of rape mustard 1 
cluding (हाय and groundnut by popularising the application of 
fertibzers and plant protection measures It was spread over 
Gurgaon District (10 blocks) and some areas of Hissar  Karnal 
Ambala and Jind Districts for rape mustard and Ambala District 
{6 blocks) for groundnut At the commencement of the pro 
gramme 40000 hectares were under rape mustard—icria 
cultivation पा this region with an annual yweld of 385 Kgs per 
hectare (production 15400 tonnes) while the area under 
groundnut was 7 510 hectares with an annual yield of 1 052 kgs 
per hectare  (production 7900 tonnes) The programme 
aimed at raising the yield of rape mustard—rforia to 514 kgs per 
hectare पा 1973 74 over an extended area of 72000 hectares with 
8. production of 37000 tonnes the groundnut cultivation was 
10 be extended over an area of 21 000 hectares for a production 
of 21 000 tonnes with an average yield of 1 000 kgs per hectare 

Development progiamn e on Otilseeds in chronically  diought 
affected areas (commenced n 1667 68)—This scheme covered 
Mohindergarh District (8 blocks)  Hissar District (3 blocks) 
and Rohtak District (2 blocks) and was designed to increase 
production of rape mustaid by use of chemucal fertrhzers and 
adopting improved agricultural practices The scheme also 
aimed  at introducing groundnut cultivation under irrigated 
conditions The scheme contemplited rusing production of 
rape mustuid from 12000 to 16 000 tonnes from 34 000 hectares 
by 1973 74
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(3 Extension of Groundnut Cultation (commenced i 1967 68)— 
This Centrally Sponsored Scheme covermg Hissar District 
(8 blocks) was for encouraging groundnut cultivation as an 
uwrigated crop and mcreasing production of rape mustard 
through™ adoption of intensive measures of production The 
scheme envisaged covering an area of 16 000 hectares to pro 
duce about 20000 tonnes of groundnut mn kharif and 2 500 
tonnes of additional production of rape mustard from an 

=area of about 40,000 hectares प्रा rab1 bv 1973 74 

The targets under these three sghemes were sought to be achieved 
by imparting guidance to cultivators through demonstration and traimng 
camps 

A review by Audit of the working of these schemes disclosed the 
followmng — 

(@) Area under cultivaton production and yield moved as undel 
between 1965 66 and 1972 73 

In the region covered by Package Programme m 05८८5 

Areaf 1965 1966 1967 1968 1969 1970 1971 1972 Targeten 
Produc 66 67 68 69 70 71 72 73 visaged in the 
tion (Base scheme for 

year) 1973 74 

A—Rape-mustard 

Area (000 hectares)— 

(1) Sarson 4000 4200 4100 1900 2650 2860 3810 2700 4000 

W) Torw 1370 1580 2049 1340 1570 3200 

Tatal 40 00 4200 4100 3270 4230 4909 5150 4270 7200 

1965 1966 1967 1958 1969 1970 1971 1972 Target envis 
66 67 68 69 70 71 72 73 aged 11t the 

(Base schenie for 
year) 1973 74 

Production (000 tonnes)— 

() Sarson 1540 1000 940 1200 1890 2100 2200 1600 1500 

(1) Tora 710 1212 2739 690 1010, 22 00 

गधा 1540 1000 940 1910 3102 4839 2890 2610 3700 

Yield per hectare (in tonnes)— 

() Sarsor 039 - 024 023 063 071 073 058 059 037 

(u} Toria 052 076 134 051 064 069 

() Sarson 
and 

Toria 039 024 039 058 071 09 056 061 051 
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B—Groundnut 

Area (000 
hectares) 751 1074 1358 1503 1140 960 8i0 7130 2100 

Production 
(000 tonnes) 790 10801630 910 930 79 660 390 2100 

7 

Yield per 
hectare 
(1n tonnes) 105 101 120 061 082 082 081 0 81 100 

The area production and average yield 1n 1973 74 15 not yet (July 
1974) known These however fluctuated from year to year as shown 
above The scheme apparently faded to stabilize production or to पाए 
crease 1t to the desired level The production of smson and groundnut 
touched almost a new low m 1972 73 

11 

In the region covered by Development Programme on Oilseeds 1n 
chronicallv drought affected areas - 

Areaf 1966 1967 1968 1969 1970 1971 1972 Target en Product 67 68 69 70 71 72 73 visaged n राणा (Base the scheme for 
year) 1973 14 

A—Rape mustard 

Area (000 

hectares) 2600 3440 440 1140 1740 4740 6300 3400 

Production 
(000 tonnes) 1200 1610 191 710 1140 2500 2940 1600 

Yield per 
hectare 
(1o tonnes) 046 047 043 062 06० 053 047 047 

B—Groundnut 

Area (000 
hectares) 012 033 018 030 020 020 0 30 No targets 

for ground 
nut were 
fixed 

Production 
(000 tonnes) 010 040 020 030 030 040 050 

Yield per 
hectare 
(ntonnes) 083 121 111 100 150 200 16§ 

Whule coverage and producuon under rape mustard increased during 
1971 72 and 1972 73 the average yield decreased compared to the preceding 
two years As for groundnut the Department stated (February 1973) 
that efforts to introduce groundnut crop had been discontinued as the 
farmers did not favour 5 cultivation due to economic factors like better 
income from hybrid bajra
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पा the region covered by Extension of Groundnut Cultivation 

Areaf 1966 1967 1968 1969 1970 1971 1972 Target en 
Product 67 68 69 70 71 72 73 visaged for 
tion (Base 1973 74 दा 

year) the scheme 
A—Rape mustard 

Area (000 
hectares) 8900 13400 1400 5070 5030 6500 7200 

Production Additional 
(000 tonnes)  45C0 5930 600 3320 3300 3800 2600 2 500 

tonnes पा 

Yield per rabi 
hectare 
(1n tonnes) 056 044 043 066 065 058 036 

B—Groundnut 
Area (000 
hectares) 080 106 165 097 2 81 050 16 00 

Production 
(000 tonnes) 160 NA 300 048 196 070 2000 

Yield per 
hectare 
(1n tonnes) 200 182 182 050 070 140 125 

In view of the poor progress under groundnut and the competition 

faced by this crop from lugh yelding variety of dajra the scheme was 

discontinued from 1973 74 

(b) The overall impact of the above three schemes involving an 
expenditure of Rs 27 65 lakhs up to 1972 73 was as under — 

Name of Assu  Additional production (नि) ex Actual additional production 

oilseed mcd pected over base year (+)/shortfall 1n production 
pro (—) over base year 
duc 
tion 196970 1970 71 1971 72 197273 1969 70 1970 71 1971 72 1972 73 

(Figures in thousand tonnes) 

(1) Package programme पा Oilseeds 
Rape mus 
tard includ 
g forta 2200 4360 +720-41080 +1440 +902 42639 69 4410 

Ground 
nut 1200 +200 400 4600 800 —270 —410 —540 —610 

A (2) Development programme of Oilseeds in chromcally 
drought affected areas 

Rape 
mustard 1400 +040 4080 --120 -160 —690 —260 J1100 1540 

(3) Extension of Groundnut Cultivation 
Ground 
nut 200 4120 +490 4860 1230 +100 —152 —004 =130 

Total 5000 नर 20 416 90 +2660 3630 +042 18 17 41246 +1210 
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Note —No definte targets for groundnut under scheme No (2) 
and rape mustard under scheme No (3) were fixed by 
the Department 

Against the envisaged additional production of 36 300 tonnes of 
ollseeds 1n 1972 73 the actual additional production was 12 100 tonnes 
1e about onethird only The aggregate additional pioduction during 
the first four years 1969/73 of the Fourth Five Year Plan period was 
43 060 tonnes against the projected additional production of 87000 tonnes 
During 1970 71 to 197273 the production of groundnut was even below 
the level of the base year 

(लो The following table shows that for the State as a whole the 
production and yield of rape mustard forra and groundnut 
did not register a sustaned growth 

Rape mustard wcluding toria G'roundnut 

Year Area Production Yield Atea Produc Yield 
{000 (000 (tonnes {000 tion (000  (tonnes 
heactares) tonnes) per hectares) tonnes) pei 

hectare) hectare) 

1965 66 153 00 74 40 0 49 777 3 14 1 05 

1966 67 198 00 80 10 0 40 11 09 11 00 0 99 

1967 68 246 00 103 00 0 42 14 50 17 40 120 

1968 69 66 00 33 00 0 50 15 50 9 40 0 61 

1969 70 120 10 77 90 0 65 12 00 9 60 0 80 

1970 71 129 80 89 00 0 68 10 40 8 90 0 85 

1971 72 163 20 90 00 0 55 8 80 7 40 0 84 

1972 73 211 00 99 00 0 46 7 80 6 60 0 84 

g The main reasons for the shortfall given by the Department were as 
under — 

() rape mustard ciop 1s almost entirely grown under rainfed 
conditions There had been wide fluctuation पा the area 
and production of this crop from year to year depending 
upon weather conditions prevailling at the time of sowing 
and growth penod 

() set back पा. groundnut cultivation was due to high cost of 
mputs  nadequate rains at sowing time and competition 
from high yielding variety of bapa 

(w) crop was affected by heavy attack of Aphid on rape mu 
stard during 1971 72 and high cidence of pests and disea
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ses on groundmut during 1966 67 and 1968 69 1० 1971 72 
and 

(iv) the farmers used the meagre irrigation resources available 
for growing high yielding varities of wheat crop प्रा preference 
to rape mustard 

(d) Other points of interest— 

(1) Extension of Groundnut Cultivation—Out of the seeds pur 
chased for the scheme Extension of Groundnut Cult 
vation 368 25 quintals (116 61 during 1969 70 181 65 
during 1970 71 and 69 99 durmg 1971 72) costing Rs 56 2000 
were found unfit for germination The resultant loss and 
the reasons for the seeds becoming unfit called for from 
the Department (December 1973) have not been intimated 
so far (February 1974) गा पा — 

(0 Castor Demonstration Scheme—Besides the above schemes 
a Centrally Sponsored Scheme namely Castor Demonstration 
Scheme was introduced m 1969 70 The scheme envisaged 
laying out of composite demonstrations with short duration 
and high yielding varieties of castor adoptng all package 
of practices with a view to bringing home to the farmers the 
advantages of these varieties and acquaint them with the 
sctentific methods of cultivation so 858 to realize the maxi - 
mum yields per unit area Under the scheme 480 demons 
tratton plots covering 192 hectares were to be laid out 
each year Actual coverage during 1969 70 and 1970 71 
was 69 4 hectares and 562 6 hectares respectively Thus 
while there was a snortfall of 122 6 hectares पा coverage in 
1969 70 the coverage during 1970 71 was increased to 562 6 
hectares 1e about 3 times the area required to 06 covered 
under the scheme The Department explamed (October 1970) 
that the target of 192 hectares could not be achieved पा 1969 70 
due to late receipt of the seeds The Department further 
stated (Aprd 1974) that the number of demonstrations was 
increased substantially 1 1970 71 so as to utilise seeds pur 
chased 1n excess and to create some impact on the farmers 

Twelve kgs of seeds per hectare were recommended 1n the 
scheme sanctioned by the Government of India Seventy six 
quintals of seeds should therefore have been adequate for 
the years 1969 70 and 1970 71 Agamst this 162 10 quin 
tals of seeds were purchased Utihisation of the balance 
has not been explained The scheme was discontinued from 
the year 1971 72 as the farmers did not take to castor cultivation 

When questioned the Department stated 1ए its written reply that the 
normal production of ouseeds per thousand hectares should be 900 tonnes 
(including  shells) 1n the case of groundnut and 500 tonnes पा. the case of 
rape mustard The year wise y_lelds of groundnut and rape mustard after the 
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mtroduction of package programme of 05665 were stated to be as under — 

(Yields पल Kgs per hectares) 

Year 1966 67 1967 68 1968 69 1969 70 

Groundnut 998 1201 610 797 

Rape mustard 404 418 501 649 

Year 1970 71 1971 72 1972 73 1973 74 

Groundnut 854 844 846 861 

Rape mustard 678 554 469 312 

As a result of the efforts made under the development programme on oseeds 1n chronically drought affected areas yeeld per hectare was rased from 435 Kgs during 1968 69 to 529 Kgs during 1971 72 However during 
the जहा" 1972 73 the yield came down to 466 Kgs per hectare on account of severe drought conditions Agam during 1973 74 there was unprecedented 
frost which kiiled more than 50 7 of mustard crop and the average yield came down to near 270 Kgs per hectare 

The figures of targets and achievements under the scheme 1n respect of rape mustard crops from the year 1968 69 10 1973 74 are as follows — 

Year Area 000 Hect Production 000 Hect 

Target Achievement Target Achievement 

1968 69 34 4 4 14 00 191 

1969 70 34 11 4 14 4 710 

1970 71 34 17 4 14 8 11 40 

1971 72 34 47 5 15 2 250 

1972 73 34 63 0 156 29 4 

1973 74 34 44 Q 16 0 12 0 

The area and production of mustard crop fluctvated from year to year 
depending upon the weather conditions at the time of sowing and during 
the growth period of the crop The Agriculture Department thus could not 
do much against adverse weather conditions 

To a question of the Committee as to why the area under cultivation 
was lower from 1968 69 onwards the department stated that there was a 
fall 1 the area under mustard from 1968 69 onwards पा the operational aret 
of the scheme : ¢ Gurgaon and Ambala Districts because with the extension of 
ungation facilities more area was diverted to wheat wheth was an assured 
ल० Mustard contmued to be grown under rainfed conditions and, there
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fore, the area under that crop depended upon the amount of ramnfall to facilitate 
sowing । 

The figures of area production and average yield 1n respect of Sarson 

Toria and Groundnut for the year 1973 74 was stated to be as under — 

Crop Area mn Production Average yield 
000 Hects 000 tonnes Kgs 

Sarson 25 8 69 267 

Tora 146 - 53 367 

Ground nut 71 61 873 

Oilseeds crops especially Sarson and Groundnut were mainly grown 

under rainfed condition Therefore therr production depended upon weather 

condrtion prevailing at the time of sowing and during the growth period of the 

crop and 1t was not possible to stabilize thewr production or raise 1t to 06 

desired level 

The following expenditure was mcurred on the scheme for package 

programme on oilseeds from 1968 69 to 1972 73 

Year 68 69 69 70 7071 7172 7273 

Expenditure (in 0 43 223 2 34 220 2 50 

Lakhs) 

As from 1973 74 the scheme for package programme on oilseeds and 

scheme for Development of oilseeds पा chronically drought affected areas of 

the State were mntegrated and an expenditure of Rs 397520 was mcurred 

under the integrated scheme namely Development of oilseeds 1n chronically 

drought affected and other potential areas of the State 

There was consistent improvement 1n the average yield of rape mustard 

from 1968 69 to 1970 71 During the year 1971 72 the yield came down to 

530 Kgs per hectare from 660 Kgs per hectare during 1970 71 because of 

severe attack of Aphid mm an epidemic form on rape mustard crops  During 

1972 73 the fall ता yield was due to severe drought conditions as a result of 

complete failure of winter ramns During 1973 74 the yield came down to 

mere 270 Kgs per hectare because over 30% of Sarson crop was destroyed by 

un precedented frost witnessed durmg December 1973 and January February 

1974 Since the fall का yield from 1971 72 to 1973 74 was entirely due to 

natu-al factors beyond human control nothing could be done to reverse this 

process 

The Commuttee feel that the result of the Scheme would have been 

satisfactory 1f greater attention had been given to Plant Protection 

The Commuttee recommend that the Department should make all out 

efforts to educate the farmers further and take up plant protection measures 

over large areas m collaboration with the Haryana Agnicultoral Umversity 

wh
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Paragraph 3 5—Printing Press 

7 For disscminating the latest technical know how पा agriculture to 
the farmers the Agriculture Department decided to set up a small printing 
press Accordingly an offset printing machine and accessories were pur 
chased पा March May 1970 (cost Rs 1 54 lakhs) and stored in a hired 
shed pending पिला installation at Chandigarh A rent of Rs 8921 was paid 
for the shed from May 1970 to December 1970 In August 1970 1t was 
dectded to set up the press at Karnal instead of at Chandigarh  The 
machine/equipments were shifted to Karnal 11 October 1970 (ink and papers 
m April 1971) The press which was set up ता aiented buildmg at Karnal 
पा July 1972 printed about 7 000 posters/tables in July and August 1972 
when 1t was shifted (September 1973) to another rented building The 
press 15 yet to start operating 10 the new building since power connection 
and power wiring have not been provided 50 far (March 1974) An expen 
diture of Rs 1320 wasncurred for power connection/wiring etc पा the first 
rented building and 8. sum of Rs 2290 may be needed for providing power 
connection and wiring in the present building 

The matter was reported to Government (January 1974) 1eply 1s 
awaited (July 1974) 

The Department पा thewr written reply stated that the Press was not 
functioming due to non availability of offset Operator The Press had printed 
only 7000 coptes of a Poster in July and August 1972 

The Commttee deplore the haphazard action on the part of the Depart 
ment to take up the Scheme without proper plannmg which has resulted पा sub 
stantial loss to Government They, therefore, recommend that पा future such 
like schemes should be properly planned to avoid any 1055 to the Government 

They further recommend that immediate steps be taken 4 appoint an 
offset Press Operator 50 that the very purpose of wmstalling the Pnnting Press 
15 achieved The Committee should be informed when the Press starts wor' पाए 
properly and gamfully 

Paragrapli 36 Embezzlement 

8 A sum of Rs 11678 was allegedly embezzled between May 1972 
and September 1972 1n the office of the Assistant Scil Conservation Officer 
Yamunanagar This included Rs 11 639 drawn from the Treasury by alleged 
forging of the signatures of फिट drawing and disbursing officer on the bills 
and Rs 39 by entering payment vouchers twice n the cash book Out of 
this a sum of Rs 379 was recovered from the cashier 1n September 1972 
The cashier was suspended from 18th September 1972 A case registered 
with the Police in September 1972 1s under investigation (June 1974) 

The Department 1 their written reply stated that the matter was still 
under investigation with the Police It was further intimated that no 
security was taken from the Cashuer The cashier was under suspension since 
September 1972 and no subsistence allfowance had been paird to him 85 he did 
not furmish the usual certificate to the effect that he was not engaged 
i any other employement
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The Commuttee regret to note that more than three years have elapsed 

but the Police mvestigatton has not been completed 50 far The Committee 

fear that this mordmate delay m mvestigation may defeat the very purpose of 

apprehendmg the culprit They racommend that the Department should pursue 
with the police to complete the investigation without amy further delay 50 that 

the culprit may be taken to task at the eahest 

The Committee fal to understand as to vwhy the security was not taken 

from the cashier The responsibility may be fixed for this lapse and the Com 

mittee informed accordingly 

The position regarding the non payment of subsistence allowance should 

also be examined and the final outcome mtmated to the Commuttee early 

HOME 

Paragraph 37 Misappropriation 

9 The Adjutant First Haryana Armed Battalion Ambala city on 

surprise verification of cash on the 30th October 1972 fourd a shortage 

of Rs 63923 1n the cash chest with the Lines Officer  An Audit of the 

accounts of Battalion conducted in December 1972 disclosed misappropri 

ation of Rs 7408 पा addition Rupees 18313 were made good by the 

Lines Officer between October and December 1972 The misappropriation 

was rendered possible due to the following — 

(1) physical verification of cash was not done every month by the 

Adjutant as required under the rules 

(1) the key of one of the two [0005 of the cash chest was not kept 

by the Adjutant as required under rule 3 1 of Punjab Sub 
Treasury Rules Volume I 

() there was heavy cash balance between December 1971 and 

October 1972 ranging from Rs 48 368 to Rs 101 721 

(४0 1ssue of road certificates which are intended for use i cases 

requiring transfer of cash from one police station/line to another 
police statton/line for payment of pay and allowances of the 
sltafi‘ posted there were being 1ssued for payments to suppliers 
also 

(v) payment was not made by cheques/rennttance transfer receipts 

wherever possible and 

(vi) departmental receipts were utilised towards expenditure 

The Department stated (September 1973) that (1) responsibiiity was 

bemng fixed and suitable action would be taken against the Officers responsi 
ble for recording wrong certificates of ohysical ver fication of cash (1) intro 
duction of double lock system was being examined (u1) suitable mnstructions 
had been 1ssued to फिट heads of police offices not to draw any amount from 
the treasury unless required for immediate disbursement and (1v) फिट the 
case had been registered with the police (December 1972) The Department
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further informed (November 1973) that the suspect had been arrested and 
the case was under police 1nvestigation 

It may also be mentioned that no security (cash or otherwise) was 
obtained from the Lines Officer who was handiing Government cash It 
was stated by the Department (September 1973 that it was not possible to 
obtain security from the sub inspectors posted as Lines Officers 89 they were 
frequently transferred to executive jobs 

The misappropriation was also reported to Audit as required under 
rule 2 35 of Punjab Financial Rules, Volume I The Department stated 
(September 1973) that the case was not reported to Audit 85 it was beimng 
investigated 

The department stated thnt the responsibility for the loss of Govern 
ment money was fixed on Sub inspector Amar Singh Lines Officer of Ist 
HAP Bn The defaulter Amar Singh was suspended with effect from 
25273 and case FIR No 368 dated 25 2 73 under section  409/467/471 AIPC 
was registered agamst him with the Police Station Ambala The Challan 
put up 1 court on 27 275 The case was Sub yjudice Besides 85 desired by 
audit/government the accounts ए Ist HAP Bn had been got audited 1n detail 
right from the dated the Bn was raised and as a 1esult of this internal audit by 
the CP O Auditor and that of the audit of accounts by the audit office, 
actionLthe against the officers who had shown laxity of conirol had beentaken 

In reply to a question of the Commuittee as to why the Challan was put 
up in the court on the 27th February 1975 when the matter was related to 
the 25th February 1973 the department stated that the challan had been 
prepared on 31 12 73 but throughout the year 1974 the challan remamed with 
the Investigating Agency or the prosecution branch The prosecution 
branch pointed out some defects The police took unusually long time to 
reconcile the objections The objections were not reconciled on one occasion 
and the prosecution branch returned the challan four times for the reconc 
lIlation of objections The explanations of the offictals responsible for delay 
at these stages had also been called 

The department forthet mtimated that in this case two challans were 
prepared and both were put up 1n the court on 28 2 75 and 1n all 27 PWS 
were to be exammed पा both the challans The first challan came up for 
hearing in the court on 17 375 and 18 3 75 when the charge was framed 
The hearing 1n first challan was adjourned for 27 775 when two PWS were 
examined The next date of hearing was fixed for 10 11 75 and only one 
PW was examined The last date of hearing of the case was fixed for 
17 11 75 when 6 PWS were summoned but only one was examined 

Similarly पा the second challan, charge having been framed on 18 3 75 
1t was adjourned for further hearing on 4 875 5875 41075 and 19 11 75 
for recording the evidence of PWS The case now stood adjourned for 
20176 

The Committce are pamned to observe that the Police took unusually 
long time (of about 2 years) for reconcilling certam objections raised by the 
prosecution branch of the Pchce department with the result that 1t 1nvolved a 
considerable delay m putting up challan i the court
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The Commuttee 15 also pamed to note that the department tfailed to 
report the matter immediately to the audit as requaed by the Financial 
regulations 

The Commttee recommend that switable action be taken agamst फिट 
officials found responsible for this mordmate delay undermntimation to घाट Com 
mittee - 

The Commuttec would like to be nformed of the decision of the court 

when announced 
hY 

LOTTERIES - 

Paragiaph 3 8—Payment of bonus on sale of lottery tickets 

10 The 1ules framed by the Government regarding the conduct of 
Haryana State Lotteries provide that Government may, 1n addition (0 com 
mission on sale of lottery ticlets fix the rates of bonus for apents/sellers 
पा respect of prize winning tikets and also provide for alucky draw लिए agents 
Government has not so far prescribed any scales for payment of bonus nor 

has 1t permitted holding of lucky draws for agents The Director State 
Lotteries however made a provision (January 1970) पा फिट thirteenth draw 
(due on 11th Ma-ch 1970) for payment of bonus out of prize money at 5 
per cent of the prize money पा respect of-tickets involving prizes of Rs 1000 
and above The bonus was subsequently enhanced (Febrnary 1970) to 10 

per cent and made payable out of Government funds instead of prize money 
Provision was also made for a Iucky draw for agents Ultimately bonus 
(Rs 46 300} and lucky prizes (Rs 5000) were paid to the sellers and agents 
n respect of the 13th draw resulting 1n an irregular payment of Rs 51 300 out 

of Government funds The Director stated (May 1973) that he was com 
petent to change the conditions of a draw as originally approved by lugher 
authorities No delegation of any such financial powers to पापा पा this regard 

could be produced by the Department 

The matter was reported to the Government (February 1974) reply 
15 awaited (July 1974) 

The department stated पा their written reply that 1t was not correct 

10 say that scales for payment of bonus were not fixed before the 13th draw 

In the beginming when lottery was started by the State, the incentive to the 

agents who sold lottery tickets was not called bonus At that tme there 

were special prizes for them It remammed so for the first eight draws 

and this prize money was increased from 9th to 12th draws From 13th draw 

these prizes were replaced by bonus 

The 12th draw was held on 9 2 70 and the 13th Draw (held on 11 3 70) 
was floated on the same day On the 7th February 1970 the under noted pro 
vision was made पा the Rules for Scheme for the Conduct of Haryana State 

Lottertes wde notification No FD DOL/HR/70/739 dated 7th February 
1970 — 

A commussion of 25% of the value of the tickets will be allowed at 
the source to the agents 1 e they will be allowed to deduct this commus 

sion while purchasing the ticket books The rate of commission may 
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be varicd from time to time Government may alse fix bonus for 
agents/sellers 1n respect of prize winmng tickets and may provide for a 
lucky draw for agents The total amount involved पा the shape एव bonus 
and prizes of the lucky draw shall not exceed 3% of the total face value 
of ticket पा & draw 

The rates of bonus/lucky draw for agents payable पा the 13th Draw 
and subsequent Draws (up to 61st Draw) were not prescribed m the schemes 
for those draws as sanctioned by the Government These rates were deter 
mined/prescribed by the Director of Lotteries who was also Deputy Secretary 
Finance The Government was examimng the circumstances under which 
prior approval of Government for fixation of rates was not obtained 

Necessary provision empowering the Director of Lotteries to fix the 
rates of bonus/lucky draws etc within the prescribed ceiling of 3% of the 
value of the tickets provided पा the scheme had been made for the 62 and end 
subsequent Draws (upto 68th Draw) as approved by the Government 

The 13th Draw (held on 11 3 70) was floated on 9270  The tickets 
for that draw (printed prior to 9 2 70) envisaged that a deduction of 3 % and 
2% of the amount of the first prize 23% and 24 % of all prizes of 1२५ 1 000 
and above will be made and paid to the authorised Agents and Sellers respec 
tively for the winming tickets But subsequently it was notified on 9 2 70 
(on which date the 13th draw was floated) wide notficaion No DOL/HR/ 
70/742 dated 9 2 70 that all the prize winning tickets of the 130 draw will 
carry a bonus of 10% of the value of the prize 6% to the agents and 4% to 
the sellers) and that no deduction would be made fiom the value of any prize 
The then Director of Lotteries (आप JR Dhmgra who has already retired 
from Government service on 31 12 71) intimated that the provision of lucky 
draw/bonus to agents/sellers without deduction from the prize money should 
have been based on Government orders which must had been obtained either 
on the scheme or separate file However no such file was traceable from the 
records The detailed report was being submutted 10 the Government 

The Commmttee 15 constramed to observe that all cannons of financial 
propriety have been utterly disregarded पा this case and recommend that an 
immediate detasied enquiry be held ता this case and the result thereof intimated 
to the Commuttee within s1x moaths, as promsed by the Departmental represent 
afive during oral exammation 

INDUSTRIES । 

Paragraph 3 9  Purchase of netting cloth 

11 In response to a notice mviting tenders (Ist June 1971) 1ssued by 
the Controller of Stores for purchase of 24 800 metres netting cloth for use 
m the Tramming Cum Production Centre Mahila Ashram Karnal the lowest 
rate of Rs 4 86 per metre quoted by a firm was accepted (9th September 1971) 
and the order was placed on 1t on the 27th September, 1971 The firm had 
mtimated earlier that its offer was open upto the 5th July 1971 and delivery 
would be completed within 4 to 10 weeks from the date of the purchase order 
The firm demanded on the 30th September 1971 that the delivery period be 
revised 10 2 to 6 months and the approval intimated by the 10th October 
1971 since the order had been placed late Decision on extension of the 
delivery pertod was however conveyed to the firm only पा December 1971 
The firm dechined to supply the cloth at that stage on the ground, mrer aha 
that there was delay of about 3 months in confirmation of the revised delivery 
penod -
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Tenders of this item were mvited agam on the 16th February, 1972 
The sample submuitted by the lowest tenderer was found to be sub standard 
and the second lowest rate of Rs 5 34 per metre (valid upto the 15th March 
1971) of the same firm on whom the earlier order had been placed was accepted 
on the 16th March 1972 The purchase order was 1ssued on the 22nd June 
1972 The firm did not agree to make supplies at the rate tendered as the order 
had been 1ssued more than three months after the expiry of vahdity period and 
meanwhile there was upward revision of excise duty and the ex mull price 
The firm offiered (24th June 1972) to supply netting cloth at Rs 6 24 per 
metre provided this rate was accepted by 15th July 1972 

The purchase was finally made at Rs 6 80 per metre on the 0858 of 
short term quotations in November 1972 

The work at the Centie was reported (November/December 1971) to 
have stopped due to non availability of netting cloth The delay in finalising 
the purchase resulted 1n avoidable extra expenditure of Rs 0 48 lakh 

In reply to an enquury by Audit the Controller of Stores stated (Septem 
ber 1973) that the firm did not appear to be a genuine supplier 10 the trade and 
a purchase of the above value could not be expected to be finalised within the 
short time stipulated by the firm for accepting its offers The firm was 
however duly registered with the Department 

The department stated पा the written reply that all the tenders for the 
supply of netting cloth were opened on 22nd June 1971 It was found 
that the lowest offer of M/S 021 Chand Jugraj Jain Bombay was incomplete 
85 1t was not accompanied by earnest money and the Schedule B had mnot 
been signed Before this offer could be accepted relaxation m rules and 
procedure was necessary  The offer of this firm could have at the mtial stage 

been rejected outright 85 i1t was 1ncomplete, but since 1t was in the interest of 
Government to purchase this item from the firm which had offered the lowest 
rates 1t was thought necessary that the relaxation in rules be considered It 

was further ntimated that पा the NIT 1t was specified that the offer should 
be valid for a period of 60 days But the firm had offered a very short validity 
period It was therefore requested to extend this vahdity period But 
despite the request the firm extended the same for a short period ~ Telegraphuc 
acceptance was conveyed to the firm on 16th September 1971 alongwith the 
request that the firm should sign the Schedule B which incorporated the 
conditions of the contract [Even at this stage the firm did not sign the 

Schedule B Keeping 1 view the fact that the offer was the lowest the 
detailed supply order was 1ssued on 27th September 1971 Instead of making 
supplied the firm sought extension 11 delivery period 

In theu imtial offer the firm had given a delivery period of 4—10 
weeks which period was acceptable to the indenting Department but the 
firm wide letter dated 7th October 1971 sought extension upto a period of 
6 months The decision on this was to be conveyed to them by 10th October 
1971 This could not be done within a period of three days because the views 
of the Indenting Department were to be obtamned 85 to whether this long de 
livery period would be acceptable to them 1n view of the urgency of the work 

&
l
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The Commutitee feel that the purchase of netting cloth at the lowest rate 
of Rs 4 86 per metre could not be effected from M)/s Dalichand Jugray Jam, 
Bombay, partly because of firm’s non co operation पा the matter of extension of 
valdity period of its offer and partly because of the delay on the part of the 
department fo finalise the formalities connected with the pruchase of the netting 
cloth within the period of 15 days offered by the tenderer 

The Committee recommend that necessary steps be taken to amend/ 
revise the rules and procedure, if considered necessary, for placing firm order 
o the lowest tenderer within the shortest possible pertod but m no case later than 
15 days so that no financial 1055 on account of delay on the part of the depart 
ment is caused to the State exchequer in future The Commuttee feel that some 
action agamst the firm 15 also called for 

Paragraph 7 4 Haryana State Industrial Development Corporation Limited 

हि Introduction 

c 12 The Haryana State Industrial Development Corporation Limited 
handigarh was 1ncorporated on 8th March 1967 to promote and operate 

schemes for industrial development ता Haryana 

(2) Caprtal structure v 

The authorised capital of the Company 1s Rs 4 00 crores divided 
into 40 000 equity shares of Rs 1000 each 

On 31st March 1973 the paid up capttal whoily subscribed by Govern 
ment was Rs 74 25]akhs In addition share application money amounting 
to Rs 22 lakhs was recerved during 1972 73 from Government for which 
shares were 1ssued पा. 1973 74 Long term unsecured loans received by the 
Company from Government stood at Rs 53 83 lakhs on 31st March 1973 

The debt cquity ratio of the Company as on 3Ist March 1973  was 
0721 

(3) Objectnes 

The main objects of the Company were to promote tmprove establish 
cxecute manage and admmister manufacturing industries to undertake ex 
ploratton of mines to promote schemes for the development of mdustrial 
areas 1 the State and to provide financial assistance to industrial umits by 
underwniting or buymng पिला shares and debentures 

A Setting up of laige scale piojects 

The Company obtained fifteen letters of intent (up to March 1974) 
for setting up large scale projects at an aggregate capital cost of Rs 49 78 
crores Besides applications for setting up three projects with capital cost 
of Rs 18 35 crores were pendmg with the Government of India (May 1974) 

The Company has 50 far (July 1974) set up five manufacturing units
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as detailed below - 

Serial Name of the Product to Estimat  Amount  Date of mcor 
No  umit be manu ed cap wmvested  poration 

Jactured tal out by the 
lay Company 
(Rs पा m the 
lakhs) shaie 

capital as 
on 31st 
March 
1973 
(Rs m 
lakhs) 

(1) Haryana फिट Beer 180 Q0 33 00 September 1970 
wertes Limted 

(2) Haryana Tanne  Leather 1,20 00 4 00 September 1972 
ries Limited 

(3) Haryana Poly Steel 3,60 00 5 00 November 1973 
Steels Limuted billets 

(4) Haryana Tele Television 18 00 2 00 December 1973 
visions Limuted  sets 

(5) Haryana Deter Synqthetlc 1,10 00 1 00 February 1974 
gent detergent 

Total 788 00 

Note —The target dates of productiuon of Haryana Breweries Limited 
Haryana Tanneries Limited and Haryana Televisions Limited were 
February 1973 Apnl 1975 and January 1975 respectively Tnal 
production 1n the Brewertes project started ;n  Febiuary/March 1974 

Haryana Brewertzes Limited ongmally scheduled to be commissioned पा 
February 1973 was actually commusstoned in March 1974 The Manage 
ment stated (March 1974) that 85 the implementation of the project had to pass 
through complicated processes the prescribed schedule could not be adhered 
to 

The site of the factory for Haryana Tanneries Limited project had 
been acquired (July 1972) at Jind According to the provisional agreement 
for wmporting machmery and setting up the plant entered प्राण with a Bulgarian 
firm पा July 1969 the plant was to be installed withun 18 months from the date 
of agreement The agreement was finalised 1n January 1974 It 1s understood 
that the factory 15 likely to go mto production पा April 1975 

In respect of the remaining ten projects capital expenditure of Rs 1 31 
lakhs was incurred (February 1974) agaimnst the total estimated outlay of 
Rs 41 90 crores The Management stated that the progress was slow as the 
approach पा the matter of setting up projects had essentially to be cautious and 
effective 

g
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B Settng up of small scale projects 

In the small scale sector the Company established one factory wiz 
Haryana Nimco (Private) Lunited Yamunanagar (a subsidiary company 
mcorporated m June 1970) for manufacture of match boxes The Com 
pany 1avested Rs 7 09 lakhs inits equity capital The factory (estimated 
cost Rs 8 lakhs) which was mtially expected to go पाए production by 
the end of 1971 started production with effect from March 1973 The colla 
boration agreement with a private party was rescinded पा April 1973 It was 
stated (March 1974) by the Management that the association of the Colla 
Borator did not prove frutful and 1t affected the scheduling of the project 

The umt has been manufacturing on an average 200 gross match 
boxes per day against the projected capacity of 2000 gross per day The 
Management stated (March 1974) that production targets were to be achievad 
उप phases The shortfall in production was also attributed by the Management 
(July 1974) to shortage of certain raw materials hke potassium chlorate and 
timber 

C  Departmental projects 

() Marble—The Company took up exploitation of marble depostts 
m Mohindergarh district by taking certain marble quarries on lease in 1968 
Extraction of marble blocks which started पा January 1969 had fo be suspen- 
ded 1n October 1969 due to stay orders from the court The work was 
restarted प्रा July 1970 on vacation of stay orders The Company also set up a 
marble processing factory departmentally which started production पा, 
November 1971 Machinery worth Rs 2 40 lakhs were nstafled for 
extraction and processing of marble chips and powder The table given below 
incicates that there was shortfall in the production of marble slabs to the 
cxdtent of 4> and 71 per cent 1n relation to installed capacity, during 1971 72 
and 1972 73 

Year Installed capacity Actual produ Shortfall in Percentage 
ton production of short 

Jfall 1o 
1astalled 
capacity 

Chips Marble Chips Marble Chips Ma ble Chfz s Mar 
and slabs and slabs  and slabs an bie 
powder (msq powder (imsq powder (insq pow slabs 
(सा bags) feet) (1n bags) feet) (in bags) feef) der 

1971 72 
(Novem 
ber 1971 to 
March 
1972) 2> 000 13 750 19 237 7 538 5763 6212 23 45 

197273 60 000 33000 54236 9601 5764 23399 9 71 

The shortfall in the production of slabs was attributed by the Manage 
ment {July 1974) to — 

(1) the marble pioject being located in backward area of Haryana 
where adequate facilities घाट not available
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(0 shortage of power and repeated power breakdowns, 

() nodn avaldability of labour particularly during the harvest season, 

an 

() पा availability of marble blocks ता faurly big sizes resulted m 

more wastage of matenal 

According to the estimdtes the project was expected to yield a net 

profit of Rs 16 lakhs annually It suffered alossof Rs 1 79 lakhs upto 

1970 71 and Rs O 6 lakh and Rs 0 83 lakh during 1971 72 and 197273 

respectively 

1 The following factors, according to the Managrment contributed to the 

05565 — 

., (@ "Under utihisation of the plant - 

(b) Poor sales Out of total production of marble blocks and slabs 

valued at Rs 4 02 lakhs during 1971 72 and 1972 73, products 

worth Rs 2 13 lakhs were lying पा stock as on 31st March, 197, 

+(c) Fixation of sale price on the basts of rough cost estimates covering 

only variable cost 

In July 1972 the Management deputed an officer to look into the wor 

king of the factory and suggest steps to streamlme the production and reduce 

overhead expenses In his report (August 1972 the officer reported lack of 

proper planmng mn selection/standardisation of product and purchase of 

materials unsatisfactory loading and unloading arrangeinents absence of 

proper measuring desices lack of proper maintenance of machmery and non 

fixation of work standards and norms for vaiious operations 

The Management stated (March 1974) that there were bound to be 

difficulties पा the mitial stages The Management further stated (July 1974) 

that they could not foresce shortage of funds which was the mam cause for 

not achieving the targets Due to non availability of funds machmery requred 

for thé project could not 06 procured पा tume - The Company has now the 

capacity to achiéve the targets by the end of 1975 

() Slate pigject—Consequent on the expiry of lease of Kangra Valley 

and Slate Company Government took over the Slate Mines Kund and handed 

over the same to the Company for exploitation on agency 0855 पा November 

1971 The Company expected that with the existing machmery techmucal 

know how and experience 1t would be in a position to run the project on pro 

fit but 1t. suffered losses of Rs 0 10 lakh and Rs 0 31 lakh durmmg 1971 72 

and 1972 73 respectively agamst the mvestment of Rs 0 20 lakh The 

losses were borne by the Company and no agency agreement had been executed 

so far (March 1974) with Government 

In April 1973, the Marble'and Slate Projects were transferred to Haryana 

Minerals Private Limited Narnaul a newly established subsidiary company 

with authorsed capital of Rs 20 lakks  The Company invested Rs 1 lakh 

i the equity capital of the subsidiary company which was lying 1n fixed deposit 

with a bank 

14
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D Projects for the Development of "niustrial/Commercial Estates 

Out of loans totallng Rs 15 lakhs sanctioned by Government during 
1967 68 and 1968 69 for the development of industrial estates and Rs 39 90 
lakhs recerved by the Company during 1971 72 and 1973 74 from the Govern 
ment of India through the State Government for the development of industral 
estates/commercial areas and as assistance to educated unemployed persons 
for generating self employment Rs 22 27 lakhe (Rs 20 05 lakhs on 
mdustral estates and Rs 2 22 lakhs on commercial areas) were spent up 10 
the end of March 1973 This included Rs 9 30 lakhs paid to the Director of 
Urban Estates/Director of Industries Haryana i March 1972 against which 
land valued Rs 6 68 lakhs was allotted during the peried from August 1972 
to February 1973 . 

Durmg the pertod June 1970 to March 1973 no industrial trading or 
professional undertaking was established 

The Company gave (July 1974) the following reasons लिए the del*ay — 

(a) Industrial Estate Murthal (target date of completion—June 1972 

(1) late starting of work due to short supply of buillding materials 
and 

(1) taking up construction work of sheds which was not part of 
the development programme 

(b) Industrial Estates Gurgaon (target date of completion—December 
. 1973) 

-~ 

Land was handed over piecemeal by the Director Urban Estates 
Haryana from October 1972 to June 1974 due to delay प्रा completion of acqu 
sition proceedings Out of 54 97 acres development on land measuring 39 47 
acres was stated to be almost complete 

(¢) Industrial Estate  Yamunanagar (target date of completion-—November 

Levelling of uneven land could not be undertaken well पा ttme due to 
IORSO0NS 

(व) Commercial Estate Faridabad 

Construction work had not been started (July 1974) because cement 
and bricks were m short supply 

(¢) Commercial Estate Sonepat 

The work at Scnepat was not taken up 85 the development of thus site 
was found uneconomical The site selected was not suitable for commercial 
puIposes 

E . Underwruing busmess 

The Company underwrites cumulative preference shares of industrial
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companies engaged m any mdustrial activity पा Haryana 85 an agent of Govern 
ment From 1968 69 to the end of 1972 73 the Company had underwritten 
%rcfcrencc shares 1 eleven industrial concerns to the extent of Rs 57 88 lakhs 

ut of this Rs 2 76 lakhs only were subscribed by the pubhic and shares for the 
remainng Rs 55 12 lakhs e 95 per cent of the total amount underwritten 
were allotted to the Company under the underwnting agreements There 
were heavy losses पा two units because of lack of marketability of their preduets 
Profits पा the remaining units were much less than those estimated 1n the pro 
posals for underwriting shares and reports of the Company s officers 

Out of eleven umts only five industrial concerns had paid dividends 
totaling Rs 6 51 lakhs while dividends from six concerns amounting to 
Rs 5 30 lakhs were recoverable from guarantors for mmmum dividends 

(4) Fmancial results 

The financial position of the Company for the last three years 15 sum 
marised below — 

- - 1970 71 1971 72 1972 73 

Liabilities (rupees प्रा lakhs) 

(a) Paid up capital 36 25 74 25 74 25* 

~ (b) Reserves and surplus 0 82 0 35 0 35 

(c) Borrowings 32 88 54 84 53 83 

(d) Trade dues and other current 
Labilites (ncluding provisions) 2 58 4 23 34 02 

Total 72 53 133 67 162 45 

Assets 

(e) Gross Block 2 29 586 7 41 

(f) Less Depreciation 0 49 1 08 171 

(g) Net fixed assets - 180 4 78 5170 

(h) Current assets, loans and advances 66 44 100 53 108 49 

(1) Investments 4 09 27 59 45 09 

(हु) Deferred expenditure including losses 0 20 077 317 

Total 72 53 133 67 1,62 45 

Caputal employed 69 75 128 67 125 26 

Net worth 36 87 73 83 71 43 

Notes —(1) Capital employed represents net fixed assets plus working 
capital 

(u) Net worth represents paid up capital plus reserves less 
mtangible assets 

*Rupees 22 00 lakhs were invested by the State Government during the 
year 1972 73 but 1t has not been included in the paid up capital of फिट 
Company as_allotment of shares had not been made 

-
1



(5) Working results 

The working results of the Company for the last three years are tabu 
lated below — ~ 

1970 71 1971 72 1972 73 

(2 (rupees m lakhs) 
1) Income 

Profit on sales interest and muscel 
laneous mcome +3 06 +4 35 +4 25 

(u) Expenditure 

Salaries and other expenses and 
interest on loans 297 5 66 6 65 

(w) Profit(4)/Loss(—) +0 09 —1 31 —2 40 

(1v) Percentage of admimstrative 
expenditure to income 97 1 130 1 156 50 

The Company has been incurring losses for the last two years The 
cumulative loss 85 on 31st March 1973 was Rs 2 98 lakhs which could be 
attributed to sharp increase पा. admumstrative expenditure as compared. 10 
total mcome The loss during the year 1972 73 was understated by Rs 36,700 
due to over valuation of closmg stock 

(6) Accounting Manual 

Although the Company has been working for seven Yyears an accounting 
manual laying down detailed procedure for proper mamténance and compila 
tion of accounts duties and responsibilities of various officals and delegation 
of financial powers has not been compied (March 1974) 

(7) Shortages in Marble Project 

Dunng the year 1972 73, the Company suffered a loss of Rs 17,391 
on account of shortages of 579 7 cft marble blocks which came to notice during 
the physical verification 1 June and September 1973 The matter was re 
ported to be under investigation (March 1974) 

The department stated in 1ts written reply that the Haryana State 
Industrial Development Corporation Limited has set up the foliowing large 
scale projects साधा capital mvestment given against each — 

Name of Project Capital cost/being implemented through 

1  Breweries Project 2_—-——*—-_——'_-——“‘”00 00 Lacs Haryana Breweries. Lamited 

2 Steel Plants 360 00 Lacs, Haryana Polysteels Limted 

3 Tanneries Project 120 00 Lacs Haryana Tannenes Limited 

4 Synthetic Detergents 255 00 Lacs, Haryana Detergents Limsted 

5 Television 18 Lacs Haryana Television Limited
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The department further stated that except Detergents/Tannery Projects 

being 1mplemented by Haryan1 Detergents Ltd and Haryana Tanneres Lid 

which were under construction other 3 projects have not yet attaned the 

profitibiity 85 these were still i gestation These projects have faced pro 

blems viz finance credit squeeze slump एप share market shortage of electricity 

procurement of raw material and mailetability at the mitial stages but have 

now over powered the hurdles and have been set forth to attam break even 

point 

The department stated पा. evidence that the Haryana Breweries Ltd 

went 1nto production पा April 1974 पड Mim Steel Plant Project went into 

production on 10th November 1975 The department had yet to know whether 

there would be 1055 or profit The Government of India have taken a good 

decision (0 reduce the excise duty from Rs 200 to Rs 50 This will be 

proved beneficial The Television Project started production towards the end 

of 1974 The financial year of the company closed on 31st March, 1975 No 

sales during thus period of three months were made The television sets pro 

duced were only used for demonstration purposes The company 1s now 

making sales of 15 products The project 15 expected to be profitable 

When asked about the performance of the Haryana Breweres the 

departmental representatives stated during the course of oral evidence that 

due to cut throat competition 1n the market, the production far exceeded the 

demand and with that came credit squeeze and consequent increase 1 prices/ 

rates of mterest The cost of production having gone up the production of 

beer became uneconommcal 

The Commuttee would like to be kept mformed from time to time about 

the stage of construction of Industrial umits which were still under consideration 

As repards those ndustrial umts which have smce gone mto production, the 

Commuttee recommend that suitable steps be taken so as to पिया them पा 

profit earning umts The profits earned by them should be commensurate with 

the investment made by the Government on settmg them up 

The Commuttee are not satisfied with the performance of the Haryana 

Brewertes, Murthal, प्रा particular set up by the Government The Committee 

are not convinced with the reasons advanred by फिट department leading to the 

poor performance of the Haryana Breweries The Commuiitee observe that 

beer manufactured by the Haryana Breweries पा the mmtial stages sold ke hot 

cakes Its sale dwmdled with the passage of ime In the opimon of फिट Com- 

mattee the fault for poor performance of the Brewerles hes somewhere else, such 

as the poor qualty of the beer manufactired by 1t and 1t’s mefficient management 

The Commmttee, therefore, recommend that the quality of the beer and mana 

genal efficiency of the Breweries be mmproved without any further delay by 

assigning 1ts management to more efficient and dedicated officials The 

affairs of the Haryana Breweries Lid , should be managed in accordance with 

the somnd prnciples of busmess and prudent commercial practices 

As regards Small Scale Industrial Umts set up by the Haryana State 

Tndustnal Development Corporation Ltd and Departmental Projects, efforts 

be made to mmprove thewr performance and result thereof ntimated to the Com 

mittee m due course 

"
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N EDUCATION - 

Paragraph 3 10 Embezzlement 

13 Internal audit (February 1970) of the accounts of Government 

High School, Mallah (Ambala) छि the period June 1965 (6 August 1968 

disclosed a case of suspected embezzlement The embezzlement was caused 

by non payment to payees or by non remission of the moneys info treasury 

ot पा the schoo! s account पा the EmOSt office A cash book for the period was 

also not mamntamed The Headmaster of the school was suspendéd in July 

1970 and a case was registered against him with the police (August 1970) 

The Department mnformed (April 1973) that police mvestigattons disclosed 

embezzlement of Rs 8023 on Government account and Rs 5723 on 

account of collections from the students towards varous funds fees payable 

to the umversity and the iike  The case was challanned by फिट police in the court 

of law (February 1974) result 1s awaited _ नाना 

The embezzlement was facilitated due to the following — 

(1) In contravention of Rule 2 2 of Punab Fnancial Rules, 
Volume I 1o cash book was mamntained ता the school 

(1) Moneys collected on account of fees fines étc  were not de 

postited mto treasury as laid down m Rule 7 of Punjab Treasury 

Rules 

(पा) Reconcihation 1n respect of moneys drawn from treasury was , 
not done with the Treasury Officer 85 prescribed घा Rule 2 31(a) 
of Pumjab Fmancial Rules Volume I - 

(एप Acknowledgements for payments made were not obtamed as 
N requred under Rule 2 22 (1) of Punjab Fmancial , Rules 

Volume I 

(v) Accounts and cash weie not checked periodically by the super 
visory staff as required under departmental instructions 

The Department stated (July 1973) that the District/Deputy Education 
Officer generally remamed busy 1 investigating various complaints and did 

not find time to carry out mspections regularly It was also stated (October 
1972) by the Department that the case came to its notice पा. December 1968 
when complaints aganst the Headmaster were received The reasons for 
delay m taking action m the matter were not intimated 

The department हा their written reply stated that the first inspection 
of the school was made on 27th October 1967 by the DEO and the second 

on 13th December 1968 by the Dy DEO The embezzlement of 
Rs 5720 55 pase by the Headmaster Government High School Mallah 
(Ambala) was reported on 19th November 1968 as a result of an enquury 
conducted by the Deputy Edueation Officer Ambala The embezzlement 
of about Rs 21 158 by the said Headmaster was also reported in February 
1970 as 8 result of audit of accounts of the School conductud by-Audit Party 

of the Directorate
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The departmental representative stated during the course of oral exami 
nation that the Headmaster who was suspected for the embezzlement had 
since retired from service with effect from 16th February, 1971 The case 
was pending i the court of law at Ambala 

The Comnuttee observe that the embezzlement had been facilitated due 
to laxity of proper supervision They recommend that the dues of the gulfy 
Headmaster should be withheld 50 that there may be mummum financial loss (0 
the Government In future the supervisory Officers should conduct freguent 
mspection to mnimuse the chances of embezzlement and misappropriations 

The Committee would also like to know the reasons due to which the 
Headmaster was allowed to retwe although the case was already under mvesti- 
gation, and would recommend that responsibility for this lapse be fixed under 
mimation to the Commuitee 

The final cutcome of the case filed पा the court should also be mtimated 
m due course 

IRRIGATION 

Paragraph 41 Delhi branch of Western Jamuna Cansl 

14 In the rewised project estimates (1959/1963) for remodelling 
Western Jamuna Canal the capacity of its छापा branch was proposed to be 
mereased from 2 630 cusecs to 4 151 cusecs by constructing a separate lined 
channel (Delh1 parallel branch) from RD8 000 to RDI145250 This new 
channel was to replace the existing Delhi branch between the above points 
(27 4 miles) The old channel was to be abandoned as 1t ran 1n high water table 
area and due to constant percolation from the canal and rise of water level 
theren there was a likelihood of rise पा फिट water table affecting the fertiitv 
of the adjomning area and ultimately making 1t water logged The work on 
Delln parallel branch was started हा 1958 59 but was suspended m 1962 63 
due to paucity of funds The work was resumed पा. May 1967 and completed 
and commuissioned पा December 1971 at a cost of Rs 2 26 03 Jakhs 

Meanwhile 0 August 1969 it was decided to rase and strengthen 
the banks of the old Delhi branch to accommodate additional discharge of 
700/400 cusecs which was ultimately to pass through the new parallel branch 
The work was started 1n October 1969 and completed by March 1971 at a 
costof Rs 6 94 lakhs Between March 1971 and December 1971 when the 
Delh1 parallel branch was commissioned and the old छह branch was 
abandoned the Iatter never carried any additional discharge over and above 
2630 cusecs for which the branch was onginally designed  Considering that 
the work on the Dellu parallel branch re started in May 1967 was to be com 
pleted पा 1971 72, when the old channel was to be abandoned justification for 
undertaking this additional work on the latter m 1969 71 at a cost of Rs 6 94 
lakhs would not appear to exist 

The non carrying of additional discharge पा the एव branch even after 
raising and strengtheming 1ts banks was attributed by the Chief Engimeer 
(Novembér 1972) to a drop mn the demand for water 

The maiter was reported to Government (June 1971)  reply 18 awaited 
(June 1974) 

"
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The department stated in  evidence that the work-of Delln Paiallel 
Branch was started पा 1958 59 Its Projected cost was Rs 269 04 lacs - but 
constiuction programme did not seem to have:been"provided पा the revised 
project estimate Till the suspension of werk पा; 1962 63  the work to_ the 
extent of 529 81 cft of earthwork and some masonery works:both.costing 
Rs 38 70 lacs could be done It was suspended due to paucity of funds 
created 85 a result of Chinese aggression under the well known general 07015 
of the Goveinment No evaluation was made on restart of the work ॥ा 1967 
to determine wastage एव work already done Such an evaluation at that, late 
stege was 8150 not possible - v P 1 हल 

कक i { पृ 1 

In reply to a question as to why was the work of raising and streng 
thenung the banks of old Delln Branch undertaken especially when. the Delh 
branch was ultimately to be abandoned the department stated वा. its wiitten 
reply that the L—Section of Delhi Branch was 1evised पा 11/69 for increasing 
1ts capacity fiom2 630 एड to 3294 Cs Silting 1n Dellu Branch made 1t unfit 
to run even to 15 origmal authorised full supply discharge of 2 630 Cs  Accot 
dingly the work of raising and strengtheming the banks of Delh: Branch has 
to be undertaken to run the additional discharge not only upto 1ts original 
capacity but also 1ts 1evised capacity From date of completion and Commr 
sstoning of Delhr Parallel Branch was not known and 1t depended upon budget 
and Sub Soil water level conditions In the absence of the same the only 
solution was to utilise the old Delhi Branch to its maximum capacity (0 
ensure full utilisation when Yamuna Water was available in monscon months 

Similarly Bhalaut Sub Branch of W वे C West Circle was reconditioned 
fiom 1200 Cs to 1600 Cs so that the off taking channel did not suffer . 

“% r T [l 

The work was undertaken after funds were allotted by the competent 
authority and also approval of L—Section of old छापा Branch by the compe, 
tent authority =3 o L 20 

. | कद रह 
This work was 16 started पा 1967 and pushed torcompletion, 1. 1971 

according to the availability of funds 1o each year 
oo~ | [ 

Duuing the course of evidence 1t came to light that no assessment of the 
actual work done by the department had been made before the construction 
woik of the Delh: Branch of Western Jamuna Canal wagtestarted पाए May 
1967 The department however promised to examine the matter and intimate 
the commuttee in dite course O ०. ( T 

2 - ६“ यह यू S 
The Committee observe that the 1055 caused to the Delln Branch of 

Western Jamuna Canal due to suspension of its construction 1 1962 63 should 
have been evaluated on restarting its construction m May, 1967 The Com 
mittee wonld like the department to take necessary steps now m this;behalf to 
determme the wastage of work done prior to the re start of reconstructioft 
work m 1967, and fix responsibihity Ve oo o™ 1 1 हा 

' 4. 350, ४ 
The Commttec would further recommend that necessary steps _should 

be taken under mtimation to the Commuittec to avoid repetitionc of such omissions 
m foiure ‘ P [ _ 3 टं 

! ol 

Paiagraph 4 3—Encroachment on Government land =y 
2 ड़ 1 

जन 15 . Abput इज acres of land were Jacqmr'edo(cost Rs 0 51ilakh) प
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an industrial area at Ballabhgarh पा October 1961 for construction of a work 

shop and stores for the Gurgaon Canal Project During 1962 to 1965 

when wotk on the Gurgaon Canal Project remained suspended due to 

pauctty of funds a part of the land (0 95 acre) was encroached upon and 

pucca structures were constructed thereon by private individuals In Aprl 

1970 the Executive Engineer Gaunchi Canal Division Faridabad.assessed 

a rent of Rs 21 600 receivable for unauthorised occupation of land from 

January 1962 to December 1970 based on the then market rate  On m 

structions from the Superintending Engineer (September 1970) the Executive 

Engmeer re assessed the rent at Rs 166 for this period at the rate of eight 

times the land revenue as per rules for lease of land for agericultural purposes 

The Executive Engmeer Gaunchi Canal Division Faridabad 1 

formed Audit पा March 1973 that out of 0 95 acre of land an area of 0 28 

acre (present market value about Rs 0 27 lakh) was transfesied (March 

1968) by the civil authorities by sanctioning mutation 1n favour of an un 

authorised occupant without फिट knowledge of the Irrigation Depaitment 

In July 1973 the Supermtending Engineer reported to the Chief 

Engineér that the land पा question under unauthorised occupation was not 

required fo1 Government use and should either 06 tiansferred to the Urban 

Estate Officer or surrendered to the Deputy Commussioner for auction/ 

disposal In August 1973 the Legal Remembrancer to the State Govern 
ment advised the Executive Engineer to take action for evicion of unaun 

thorised occupation and recovery of rent under the provisions of the Haryana 

Public Premises and Land (Eviction Rent Recovery) Act 1973 Govern 
ment directed the Deputy Commussioner Gurgaon 1 August 1973 to 

conduct an enquiry mto the circumstances under which wrong mutation 

was sanctioned 1n favour of the unauthorised occupant and also asked the 

Chref Engmneer to mitiate action for vacation of land and charging of rent 

from the unauthorised occupant The Chief Engineer stated (April 1974) 

that cvil surts गा these cases would be filed as soon 85 possible Meanwhile 
the encroachment contmues (July 1974) 

The department stated n evidence that a piece of land (6 acres) पा 
an Industrial area at Ballabgarh was acquired पा 1961 पड land was required 

for storage purposes The department made use of 1t when 1t was domng the 
construction of Gurgaon Canal After some time 1t so happened that the 

Chmese aggression came followed by great financial stringency of resources 
and the work on Gurgaon Canal Project was suspended During that period 
some people encroached upon that land and some pucca structures/jhugg:s 
were constructed thereon 

The department further stated that फिट work was stopped ता 1962 and 
as an emergency economy drive all the Divisions except one 1 e Gaunchu 

Dramage Division wete closed and the unlawful encroachment took place at 

that ime However 1t was a fact that this came to the notwce of the Deptt 
पा 1968 The department approached the local civil/police authorities for 
evictng the unauthorised persons The department also sought to recover 
the rent from those people For this assessment was made as if the huts/ 
burldings were of the Department which was wrong According to Jaw the 
department was entitled 10 lease money which was reassessed at Rs 200 or so 
The department also thought of surrendering the land to the Deputy Com 
mussioner Gurgaon for auction/disposal But that could not be done 
wnless the unauthorised occupants were evicted The eviction was therefore 

“«
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the basic problem Therefore civil swits were filed agamnst 5 persons Oné 
Jhas been decided ता department s favour 

The Department also stated i फंड wrtten reply that the land under 
unauthorised occupation had neither been vacated nor rent therefrom reco 
vered 80 far The Civil suits were filed on 18th June 1974 and 23rd July 1974 
and recovery of rent etc would be made after the decision of the court ~ There 
were five cases of unauthorised possession of land namely as under — 

Area मा acre, Date on 
which got 
Sfiled 

(1) State V/S Smt Bhagwant W/o Sh Tanf 0 28 A pucca 23774 
Singh BDO Sh Sis Ram 3/० 51. Hardyal house with 

court yard 

(1) State V/S Sh Jawan Singh S/o Sh Deep 0 04 18 6 74 
Chand 

() State V/S Chaina Ram S/o Sh Banta Ram 0 25 18 6 74 

(एए Sh Surjan Singh S/o Late Sh Datta Ram 0 05 18674 

(v) Sh Byender Singh Sh Mohinder Pal 0 35 18674 
Ssfo Udmi Ram 

Out of five cases enumerated above one case relating to 0 35 acres of 
land (SI No (v)) was stated to have been decided by the court पा favour of the 
Government 

The Committee would like the department to pursue vigorously फिट case 
with the Deputy Commussioner, Gurgaon, through the S D O, Civil, Ballabgarh, 
for the change of mutation of the land पा. question पा favour of the Government 

The Commitiee recommend that the outcome of the decision of the court 
on the remammg four cases be mtimated to them as soon as anmounced 

The recovery of lease money था respect of cases decided पा Government’s 
favour be effected expeditiously from the persons concerned and फिट Committee 
apprised of the progress made m this behalf 

PUBLIC HEALTH 

Paragraph 4 5—Classification of a contractor 

16 पा Construction Public Health Division Faridabad a contractor 
was registered as a C  class contractor पा. April 1970 Without reference 
to any scheduled bank and without obtamming a certificate from a  first class 
magistrite with regard to hus financinl standing  as required under the depart 
mental 1nstructions he was upgraded (December 1970) as a ‘B class cont 
ractor entithng him to submit tenders for works costing up to Rs one lakh 
each against Rs 0 25 lakh or below each fora C class contractor 

The contractor was allotted 10 works (estimated cost Rs 2 20 lakhgs) 
for providing water supply and samtary installations and sewerage 1n different
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Buildings at Fatidabad ~ The works were commenced ! between.October 1970 
and August 1971 but only three works-for Rs 0 28-lakh were completed and 

the rematming seven works were left incomplete (September October 1971) 
These ‘were got executed” by other agencies #at the contractors ‘cost between 

Qctobqr 1971 and June?1973 - 78 1M गया 1 १1160 जप 11 111 
कि हु 3 जीव | tead दा. o 1 जेट ¢ जे 11 1 ९... जज 

* 1 The materal requued for’works was partly- to 36 supphied to the con 
tractor at'rates stipulated 1n 'contracts ~and partly free of cost (for items 
of works for which the contractor was to be paid only labour rates) For 
materal not returned/consumed 1a eacess of requirements recovery was to 

be' effected at double the stock rates/stipulated rates Two Sub Divisional 
Engihesrs reported to the Executive Engmeers (August 1971 and November 
1971) that material worth Rs 0 05 lakh used oa two works had been disman 

tled and removed by the contiactor In Jaly 1974, ‘however,’ thevalue of 
such material was assessed by the Depariment at Rs 0 28 lakh Reports 
regarding removal of materinl were lodged by the Executive Engineers with 

the police only पा July 1972 and April 1972 respectively It was explained 
that report to the police was delayed’ as efforts were'being made to recover 
the material otherwise bt 

व. [ 

On finalizing t‘h}e accotnts of thé‘contractor 1n Sep‘tem’ber 1973, a 
sum of Rs 0 82 lakh (Rs 0 53 lakh for cost of materal including Rs 0 28 

lakh mentioned above ' Rs 0 '10lakh for extra cost of work “done through 
other agenctes Rs ,0 09 lakh for compensation levied and Rs 0 10 lakh on 

other accounts) was found recoverable from आए  Against this | the amount 
due to the contractor was only Rs 0 17 lakh (Rs 0 13 lakh secunty deposit 
and Rs 004 lakh for work done) thus leaving a net recoverable amount of 
Rs,0 65 lakh The police mformed (January 1974), that the where abouts 
of the contractor were not f{raceable Thereupon the matter regarding 

recovery of Rs 0 68 lakh (gross) in respect of four works which had been 

allotted to the contractor on contract basis (the remaining works had been 

allotted, on work orders' which do not provide any arbitration ‘clause) was 

referred | to an ArBxtrat,or who awarded (March May 1974 recovery of 

Rs 0 58 lakh against the contractor The awards were filed 1n Court for a 

ydecree against the contractor final outcome 15 awarted (June 1974) 

|| i 1 

Comments of Government {0 whom the matter was referred’ by Audit 

in May 1973 are awaited (July 1974) 
u oy ! 

. Mo 
The department stated 1n reply to a'question that due to thet dearth 

of the Samitary contractors for taking up mmor works the contractor was 

upgraded trom C to B Class without obtaining a certificate from Ist Class 
Magstrate and without reference to any Scheduled Bank with regard to 

his financial standing In this case the department depended upon verification 

of 1ts own authority that he had got 2 house at Chandigarh This was stated 

to have been done 1n public interest and as such no body had been held guilty 

for this lapse ' ¢ i ही . 
i s i%) ही I उप मी f 

! *The department further stated that the contractor left the work half 
way suddenly शा 10/71 due to theillness As the works were not completed 

1and handed over to the Department the responsibility for the pilferage of the 

material which’ was probably done by पा employees for non receipt of wages 

due to contractor s 1illness and absence rested with the contractor It was 

{only when the department came to know of the continued absence of the 

contractor, > the pilferage of the fitted material came to notice _ The detauls 
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of lodging, the repori with the police and पिला findings were however bemg 
collected i1+ 1 o ) 

i3) yoo R ] L i i i o 

The Commuttee observe that the X E N concerned should not have upgraded 
the contractor from class ‘C’ to class B’ m contravention of the departmental 
mstructions on the subject The department should take necessary steps to avord 
the repetition of such acts ता future पा a parficluar case the upgradation 

(18 considered necessary 1 public interest it should only be done with the puior 
tapproval of the higher authozity not below the status of Cluef Engineer 
[ हा BT ¥ 1 b b 

-4 The Commuttee are distressed to note that फिट contractor Shr Madan 
Lal, confinued to recerve payments In respect of पार work done by him and at 
the same time remove matenal from the site एव work 
Ha i 1 व 1 ! 

The .Commuttee take a sertons view of the removal एव materal from the 
site of work by the Contractor wothout the knowledge of the Executive Engmee-, 
Industrial Area Pubhc Health Division, Faridabad The Committee recommend 
that an enquiry info the matter be mstituted by the Chief Engineer himself 
at a very early date and the officers/officials found gty of this neghgence be 
smtably pumshed under mtunation to the Committee 

* ** ४ The Commuttee svould also like to kuow whether a case has been lodged 
with the Police ‘M 505 with what results ? K i ~ 

) The action taken agamst the contractor be also made known toibe 
Committee as early as possible . 1 दर 

vt ( iR EXCISE AND TAXATION 

“Paragraph '6 5—Incorrect computation of turnover (Rs' 61,238) ° 

थी की 17" Under the Punjab General Sales Tax Act 1948 leather a declared 
०० 1५ taxable on first 5816 within the"State Tts 8916 to registered dealers 
15 not deductible from the gross turnover 

! wAn assessing authority allowed deductions amounting to Rs 20 41 261 
from the gross turnover, ए a dealer on account of sale of leather to registered 

s dealers durmng 1969 70 and 1970 71 Ths resulted 1n an under assessment 
of tax amounting to Rs 61 238 When the madmssible deduction was pointed 
out ,the assessing authority admuitted the objection and referred (July: 1973) 
the case to the Appellate Authonty for swo motu action The Department 
mtimated (June 1974) that the Appellate Authority created a demand of 
Rs 6390 and Rs 55025 for the vears 1969 70. and 1970 71 respectively 

+On, the appeal of the dealer the assessing authority allowed him to deposit 
the, amount 1n छिपा equal instalments All the four instalments had been 
recovered by August 1974 1 

In 1ts written reply submitted to the Commuttee the department stated 
that a sum of Rs 6,390 and Rs 55024 67 paise was recovered from the dealer 
85 detailed below — ! 

f t 

. , Amount , Date of deposit 
176 78 22 4 1974 

AL NN IR ६ 16774 22 [ - - 305 1974 3 1 

- 16951 00 . 28 6 1974 
13756 00 257 1974 

o 13715700 . । 1 24 8 1974 ८ 
1 H [ . bt 

1 न | ) 

I 1. 

;o Rs , 761,415 00
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Appeal Nos STA 26 and 27 of 1974 were nstituted before the Haryana 
Sales Tax Tribunal on 19 4 1974 by the dealer against the orders of the 
Deputy Excise and Taxation Commissioner (Appeals) having the powers of 
the Revising Authority 

The law department Haryana advised in the matter as under — 

Relying on the decisions contained 10 (1964) 15 STC 719 and (1969) 
24 STC 430 and the entry contained 1n section 14 of the Central 
Sales Tax Act 1956 85 also by the Member Sales Tax Tribunal 
1t appears that the term Leather 15 not included पा the defi 
mtion of Hides and Skins 1n a raw or dressed State 

In view of the position stated above 1t was decided by the Government 
that there was no need to make prayer for reference to the High Court 

To an enquiry made by the P A C whether the tax recovered from 
the assessee was refunded to him the department intimated that 1t was refun 
ded on 30 4 1975 

In the hght of the advice gnen by the law Department, the Commttee 
are satisfied with the action taken by the Government पा this matter 

Paragraph 6 6—Under asessment of tax by treating luxury goods as general 
goods (Rs 26,190) 

18§ 1In the Punjab General Sales Tax Act 1948 refrigerators and air 
conditioning plants and component parts thereof are imncluded 1n the Iist 
of luxury goods and are taxable at the rate of 10 per cent Accordingly 
electric motors / rubber components used पा air condittoning plants/refr 
gerators are liable to State sales tax as luxury goods 

(1) An assessing authority charged a firm for electnc motors got 
fitted by them through their partner firm in air conditiomng plants, at the 
rate of 6 per cent of taxable turnover treating 1t as general goods instead of 
at 10 per cent of taxable turnover 85 15 chargeable 1n the case of luxury goods 
This resulted पा an under assessment of tax of Rs 21210 during the years 
1963 64 and 1964 65 

The case wns referred to the Department हा April 1972 and 1n February 
1973 1t was stated that the matter had been referred to the Appellate Authority 
for suo moty action Further development of the case 1s still awaited (June 
1974) 

(i) In another case an assessing authority charged sales tax at the 
rate of 6 per cent on the taxable turnover of Rs 124490 of 8 firm manu 
facturing rubber components for use by another firm manufacturing refr 
gerators treating 1t 85 general goods mstead of 10 per cent 85 15 chargeable 
पा the case of luxury goods This resulted in uder assessment of Rs 4 980 

The c1se was reported to the assessing authority in September 1973 
but the reply 1s awaited (June 1974) 

In reply 10 item No (1) thse Department intimated that the case was 
referred to the Deputy Excise and Taxation Commussioner (Appeals) Rohtak 
for taking suo motu action 1n the matter He issued the notice to the party 

) 
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and later on decided that 85 the Appeal was decided by him he could not 
mitiate these proceedings The matter had now been taken up by the ET C 
and would be decided shortly Since the swo motu proceedings had not been 
completed, the question of recovery of under assessment did not arise 

The department further stated पा reply to item no (1) that the matter 
was under examination and the appropriate action would be taken पा due 
course The department also assured that as 5007 85 these cases were finalised 
the action would be taken against the officers found responsible for under 
assessment 

The Commuttee are पा happy to obserie that the case of under assessment 
of tax to the tune of Rs 21,210 has not been completed within 2 months ending 
19th February, 1976, as promused during oral exammation 

The Committee recommend that the matter be now finalised expeditiously 
by the Excise and Taxation Comnussioner and the responsibility for the under 
assessment fixed vander ntimation to the Commuttee 

The Commuttee also recommend that the cases mvolving under assessment 
of sales tax amounting to Rs 4,980 be exammed and finahsed without any fur 
ther loss of time and action commensurate with the fault commtted taken agamst 
the officers/officials found responsible for the under assessment The Com 
nuttee be apprised of the action taken agamst such employees 

Paragraph 6 7—Under assessment of purchase tax (Rs 12,814) 

19 A dealer was allowed deductions for tax paid on purchases of 
cotton (a declared good) for Rs 374704 and Rs 53340 during 1967 68 
and 1968 69 on production of a declaration from another dealer who stated 
that erther he had paid purchase tax or would pay purchase tax on cotton 
sold to the former dealer On cross venfication 1t was however found 
गा audit that the latter dealer was not assessed to purchase tax on the above 
amounts during 1967 68 and 1968 69 and the declaration 1n this respect was 
incorrect 

On this beimng pomted out (December 1971) the Department stated 
that the latfer dealer had been under assessed to the extent of Rs 12814 
and the amount had since been collected 1n full 

The department stated पा wiitten reply that the amount of under 
assessment was recovered and deposited पा 8/72 and 11/72 relating to years 
1967 68 and 1968 69 

To a question of the Committee whether any action had been taken 
agamst the dealer who gave the wrong declaration the department stated 
that the law was not clear whether Kacha Arhtia  was hable to pay the 
tax bemng the first purchaser of cotton The declarations were ssued with 
the understanding that he would pay the tax if held hable to pay tax Even 
the Department was not clear on this point because of the preliminary stage 
the mstiuctions were 1ssued by the Excise and Taxation Commissioner that 
Kacha Arhfia was lable to pay tax but later on instructions were 1ssued that 
the role of Kacha Arhtia was that of auctioneer and Pacca Aihtia  bemg 
the first purchaser was Lable to pay purchase tax 

The department]further stated that it had been ensured that there was no 
such cases 1n other districts
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The Committee would Like the Government to ensure that the instruc- 
tions to the effect that फिट ‘Pacca Arhtia’ 1s hiable to pay _ फिर: haing पीट 
first purchaser “are complied with m letter ~and spirit by -the department im, 
future कि - i tn vy सह रद हा मठ Rrogler g { . ’ 

कण, हुए कि -~ Fo - PR - 
Paragiaph 6 8—Non levy of sales tax on RlceBJrau (Rs 1,769 . . . .. 

I ~ kS - i o | 

20  Under the Punjab General Sales Tax Act 1948 a regstered dealer 
can purchase goods free of tax if such goods are meant for resale पा. the State 
orm the course of inter State trade or commerce or for use in the manu 
facture of taxabletgoods InTase however Such goods are Tsed for pur 
poses other than those for Which “these” were purchased ‘he 15 hable to pay 
tax on the purchase price of suéh goods at the rate एप tax applicable ofi 1ts sale 

v A al ™ - s s L) ™ 
In one case a registered dea]er1 pJurchased पा ि “forRs 195,157 

during 1967 68 free of tax and used 1t m the manufacture of tax free goods, 
namely poultry feed This resultéd 1A non levy of tax of Rs” 11709 7 On 
this~ being pomted_out पा audit the-Department 1eferred the~ ¢asesto the 
Appellate  Authority for suo motu action 1 August 1973 _-As a result of 
decision of the Appellate Authority a demand एव Rs 11709 has_ been created 
(August 1974) - -~ _ Mos जी कद रे 

- « ST S BV २ "3 @ 
The department stated inits reply that the appellate authority having 

the powers of revising authority decided the suo motu Tcase 2and:created. 
addittonal demand of Rs 11709 42 paise on 24 7 1974 5 which, was depo 
sited on 12 91974 at Chandigarh 1n the State Bank of India ? * N 
e 3 RN I P - ' ! हा के ™o [ QR A [ A 

¥ U 10. 
As regards the action taken  agamst the Assessing_ Authority who 

failed to levy theé tax पा the first snstance the department stated that हुए this 
case Shri,Jai, Singh Rao Assessing Authority, framed the onginal assessment, 
who, had since been retired: Compulsorily_ 1 February,;1974 and as, such no_ 
action waspossible agunst lum - =y Gor 

The Comnitee récommend” that effective stéps be taken  by” the Gnrovem 3 
ment-to ensure that no case of nonlevy of Sales “Tax ,)of sich’ ]Lke"rnatur’e: 
escapes the notice of the assessing zuthorities This™ calls’for greater vigilance 
on the part वि assessing avthonties st the time रण leyymg ,,t_)he नि Tax 
wjhsulch/‘ls the mayor source_ of revenue of the State - T 

PO - T ज - A दे रपट सै 2-3 

न हरि e 28 Vel 
Paiagraph 6 9—Irregular deduction of sale of cotton seed for use m manufac 
o 13 tare(Rs 8,024 ;7 £ 1 एप 1 0 factoipy ot 
¥ P 3 की... या w ज्ठेन नि. दा लि 

. __21 _ Under:the Punjab General Sales Tax Act 01948 cotton| 866; 151 
taxable -1 all circumstances at the point of last sale within the-Stage and asy 
such a registered dealer cannot make tax free ~purchase of cotton seed for; 
the purpose of manufacture . Lo «जी 0. ४ 1 2. g A 

< ~ ~ - I [t B 11 ह orls - T v L 
; Two assessing authorities however allowed deduction of Rs 2 67470 

from the gross turnover of two dealers, for 1969 70, on account of sale~ of; 
cotton seed to manufacturers This resulted 1  an under assessment_. of s 
tax of Rs 8024 When the incorrect deducticrs were pomfed एप m 
November and 'December 1972 one ascescng authority levied जिद  of 
Rs 4963 on the turnover of Rs 165429 pertaning to-one deale and stateds 

L
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that penal action as prescribed 1n the law was bemng taken As regards the 

turnover of Rs 1 02 041 pertaiung to the other dealer no reply was furnished 
by the second assessing authority 

The matter was reported to the Excise and Taxation Commussioner 

पा November 1973 reply 15 awaited (June 1974) 

Inits wrtten reply submitted to the Commuttee the department 

stated that the additional demand of Rs 4962 87 Paise Jevied on 25173 

पा the ८858 of M/S Nand Ram Daulat Ram Sirsa for the year 1969 70 being 
Sthe first assessee was got deposited on 24-2 1973 पा the State Bank of India 

1758. 

The Firm M/S Nand Ram Daulat Ram Sirsa sold cotton seeds 10 

M/S Amar Flour Mills Sirsa and deductions were allowed aganst ST 

XXII produced by the firm whereas the purchasing firm resold the cotton 

seeds of the value of Rs 26,520 60 paise (sale value Rs 29,897 08) and 

the remaimng cotton seed was crushed 1in his factory The assessing authornty 

reviewed the case for 1969 70 and deductions of sale to registered dealers 

was disallowed to the extent of Rs 165428 93 pawise and taxed at the rate 

of 3% m the hands of M/S Nand Ram Daulat Ram Sirsa bemg the last 

seller In view of the sales tax provisions no offence was commutted by 

M/S Nand Ram Daulat Ram Sirsa and as such no penal action was taken 

agamst the assessee as the purchases or sales to registered dealer was not 

suppressed and the claim of sale to registered dealer was also supported by 

declarations पा form S T XXII issued by the purchasing dealer Moreover 

there was no default commutted by the dealer which could be covered under 

section 10 (6) or 10 (7) of the State Act 85 there was neither short payment 

of tax as per returns nor evasion of tax 

In the second case of M/S Bhagwan Dass Ramesh Chand additional 

demand of Rs 1135 63 paise was created bemg first purchase and it was 
deposited on 53 1973 

The action agamst the Assessing Authorities who made wrong assess 

ment was under consideration 

The Commuttee would ke the Government to mfimate the action taken 

agamst the Assessing Anthorities for makmng wrong assessments n the two 

cases mentioned above 

Paragraph 6 11—Onver assessment of tax (Rs 7,701) 

22  Under the Punjab General Sales Tax Act 1948 sale of vegetables 
1s exempt fromtax A dealer was however assessed to sales tax of Rs 7701 

for the despatch of green chillies worth Rs 2,56 688 outside the State of Haryana 

for sale on consignment basis during the years 1968 69 to 1970 71 

On 1this bemg pomted out (August 1972) the assessing authority 

mtimated (August 1972) that no action was necessary as फिट dealer had not 

filed any appeal agamst these assessments
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In reply to a question whether the dealer seat green chillies outside the 
State after 1970 71 the department stated that the dealer sent chillies outside 
the State during the year 1971 72 and 1972 73  For the year 1971 72 tax was 
levied at the rate of 3 % Bemg aggrieved, the dealer went m appeal and his 
appeal was remanded to the assessing authority The case had not been fina 
lised In the year 1972 73 no tax was levied ता view of the decision of the 
Supreme Court पा the case of M/S Manula Sahu Ram Hart Fersus Sales Tax 
Officer Ganjam (Orrisa) (1973-32 ST C 459) The cases of the dealer for 
the year 1973 74 and 1974 75 were pending for assessment 

To another question of the Commuittee 85 to whether 1t was not obl 
gatory on the part of the assessing authonty to revise the demand when 1t was 
pointed out as a case of over assessment the department stated that the asses 
sing authorities have no powers to revise assessment orders However the 
dealer whenever he feels that the tax had been over assessed m his case 
may prefer an appeal before the appellate authority 

The Commttee recommend that the case of over-assessment of sales 
tax of Rs 7,701 agamst which the dealer went पा appeal be finalised expediti 
ously The Commuttee would hike that the dealer be assessed to sales tax without 
any further delay insofar as the cases relating to the years 1973 74 and 1974 75 
are concerned and घाट Committee informed पा due course 

Paragraph 6 12 Arrears पा assessment of sales tax 

23 Thcfiprogr—ess of assessment of sales tax during 1971 72 and 1972 73 
was as under — 

Year Total Number of assessments Number of assessments 
number completed pendmng at the end of 
of asses year 
sment Out of Out of Total 
cases current arrears 

1971 72 72229 23594 18 571 42,165 30064 (42 per cent) 

1972 73 82619 28 741 25343 54 084 28 535 (35 per cent) 

The following 18 the vear wise break up of outstanding cases — 

Year Cases pending assessment at the 
end of 

March 1972 March 1973 

1961 62 , 2 

1962 63 4 2 

1963 64 4 2 

1964 65 8 0 

1965 66 20 12 

Ly
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Year Cases pending assessment at the 
end of ' 

March 1972 March 1973 

1966 67 46 20 

1967 68 420 130 

1968 69 2,319 934 

1969 70 7747, 2,263 

1970 71 19,494 6954 

1971 72 18 212 

Total 30 064 28,535 

The approximate amount of tax involved 17 these cases could nof be 
ascertained 

According to the department s reply the following cases were pending 
for assessment upto 3Ist QOctober, 1975 — 

Year CsT HGST Total 

1966 67 1 1 2 

1967 68 6 6 - 12 

1968 69 30 32 62 

1969 70 61 78 139 

1970 71 241 256 497 

1971 72 553 680 1233 

- 892 1,053 1945 

As regards the steps taken by the Department to clear these pending 
cases, the department stated that ता the Departmental Officers Meetings all 
the District Excise and Taxation Officers were requested to direct the Assessing 
Authorities workmng under them to finalise the old cases at top priority level 
Repeated 1nstructions te the local officers have also been 15300 m this regard 

The Committee are not satisfied with the action ‘aken by the Govern 
ment to clear the pending cases expeditiously The Commttee recommend 
that some effective steps be taken to clear फिर pending cases particalarly the old 
ones and mvolving heavier amounts without any further delay and the progress 
made in tlus behalf be mtimated to the Committee The Government should 
not feel contented with only 1ssumg instructions to the lecal officers for this 
object
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The Committee opne thiat the issue of mstructions becomes meamngless 
unless therr implementation 1s ensnred 

Paragraph 6 13  Arrears m collection of sales tax 

24 (1) The sales tax assessed but not realised amounted to Rs 190 89 
Jakhs at the end of 1972 73 

The following 15 the year wise break up of the amount outstanding 
for recovery — - 

Period 

1961 62 
1962 63 
1963 64 
1964 65 
1965 66 
1966 67 
1967 68 
1968 69 - - 
1969 70 
1970 71 
1971 72 
1972 73 

Total 

QOutstanding on 
31st Maich, 1973 

(व lakhs of rupees) 

2 38 

070 

0 03 

0 28 

0 32 

4 32 

153 

1 68 

355 

43 00 

45 93 

87 12 

190 89 

(u) Out of the arrears of Rs 190 89 lakhs recovery of Rs 145 99 
lakhs had been stayed as shown below — 

_ Particulars _ 

th
 

b
 

W
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Collection stayed by — 

Departmental Appellate authorities 

Revisional authorities 

Supreme Court High Court and Civil Courts 

Government 

Excise and Taxation Cfficer 

Total 

Outstanding on - 
31st March 1973 

(n lakhs of rupees) ~ 

0 94 

3 39 

141 54 

0 03 

0 09 

1,45 99
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(1) Abandonment of claums—During 1972 73 sales tax aggregating 
Rs 1666 84 was written offfremitted due to the assessees bemng not trace 
able 

The department stated the position of arrears year wise under Sales Tax 
as on 30th October, 197>, as under — 

Upto - 1961 62 

1962 63 

1963 64 

1964 65 

1965 66 

1966 67 - 

1967 68 

1568 69 

1969 70 

1970 71 

1971 72 . 

1972 73 - 

55,678 

50,793 

4 820 

26 845 

25 985 

3,65,929 

1,11,085 

1,03,314 

283707 

32,55010 7 

36,78 656 

62,88,931 

1,42,50,753 

The department also furmshed the item wise break-up. of the cases 1n 
whuch recovery had been stayed which was 85 follows — 

A Recovery stayed by courts 

(1) Supreme Court -- 

(2) High Courx 

(3) Other Courts 

B Recovery stayed by appellate authorities 

() ETC 

@ DETC (5) 

(3) Others 

Total 

Rs 
79 73,345 

56,31,790 

32,839 

1,57,964 

21 410 

13817 348
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The department further stated that outstanding recoveries other than 

those stayed by a court could be effected as arrears of land revenue for wiuch 
various steps were being taken against the defaulters 

In this connection, the Commuttee would like to mvite attention of the 

Government to the recommendations contamned m para 63 of their Sth Report 

and rexterate 1t for 15 effective implementstion  This reads as follows — 

“The Commuttee would like to emphasise the paramount need of clearing 

the old arrears m assessments and collection of revenue as expeditiously as 

possible Some of the arrears relate to very old periods and with फिट passage 

of शाह, 1t may become difficult to effect recoveries due to various reasons such 

as lack of relevant record, non avalability of assessees, transfer of staff, etc 

In cases where stay has been granted by the court, it may be examined as to 

whether the stay could not 06 got vacated and recoveries of revenue made possi- 

ble The Committee would also recommend that the pending cases relating to 

older periods be parficularly examined to assess the prospects of recovery and 

if there was no possihility of recovery bemg effected, फिर Comnuttee would like 

tfl_o *recommend that the department may consider the deswrability of writing them 
o Rt 

The action taken in tflus regard 85 also the results achieved may पाप 

mated to the Committee पा due course - 

Paragraph 6 14 Non recovery of mterest charges (Rs 6,419) N 

25 TUnder the Haryana Liquor Licence Rules 1970 a person (0 whom 

the Country Liquor Vend has been sold shall pay by the 20th of the month 

m which he begins business under his licence and by he 20th of every subsequent 

month, an instalment equal to one tenth of the total annual licence fee till the 

entire licence fee has been reahsed The District Officer may however 

authorise the payment of the mstalment or part thereof up to the last day of 

the month for which the mstalment 15 due with payment of 1aterest for the whole 
month on the full amount of instalment due 

In the course of audit of one District Bxcise and Taxation Office for फिट 

year 197273 1t wa, observed that in a number of cases the interest on the 

overdue monthly instalment, recoverable under the rule was not recovered 

from the licensees of the Country Liquor Vends The total amount of interest 

recoverable on this account comes 10 Rs 6419 The ma‘ter was reported 

to the Department पा January 1974 In reply the Department stated (March 

1974) that an amount of Rs 1055 had ~already been recovered but not 

posted 1n the relevant registers Reply एव the Department 1 respect of the 

remaining amount (Rs 5 364) 15 awaited (June 1974) 

The department stated that out of Rs 6419 45 paise worked out by 

the Inspection Party of the Accountant Generals Office 45 ntersst charges 

for late deposit of license fees by the licensees पा Karnal District for the year 

197273 बाण amount of Rs 3117 23 पा respect of country liquor vends 

Durala, Nilokher:, Taraon and Khanpur was not actually recoverable because 

",
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these licenses were put to reauction on the dates indicated below .— 

Name Date of reauction Date of payment of monthly mstalment 
of license fee without wnterest 

Durala 18772 7th of each subsequent month 

Nilokher do do है - 

Taraort do do- 

Khanpur 11472 31st of each month 

In these cases the Presiding Officer had amnounced at the time of 
re auction that the first instalment of license fee of vend would be payable 
after 20 days of the date of re auction In these cases therefore the date 
falling 20 days after the date of re auction became the due date for deposit of 
nstalments of hcense fee each month and mterest {or late deposit became due 
only after the sard date and not after the 20th of the month 

Further a sum ए Rs 40 75 of interest पा respect of country liquor vend 
Bhakh't was not due from the licensee as 20th and 21st November 1972 
were holidays Thus the recoverable arreats of interest for the year 1972 73 
were Rs 3261 47 instead of Rs 6419 45 which had since been recovered 
and deposited into the Government Treasury 

This position was explamned to he Accountant General Haryana vide 
this office Istter No 3484/X 1, dated the 31st May 1974 Since then no 
further objections have been raised except that the required treasury receipts 
in lieu of deposit of certain amount deposited 1n the treasuries now falling in 
the Kurukshetra District 

To an enquiry whether responsibility had been fixed for not recovering 
the amount 1n the first instance the department mtimated that the explana 
tions of the defaulting officials had been called for and further action will be 
taken the-eafter 

The Commuttee would like to know whether responsimlify has been fixed 
on the defanlting officials for not recovering the amount in the first wstance If 
50, what action has been taken 

The Commntiee would also like to kmow whether the reqmsite mformation 
has been furmshed to the Accountant General, Haryana and matter got settled 

REVENUE 

Paragraph 6 15 Infructuous expenditure of Rs 34 17 lakhs 

26 Para 221 of the Punjab Settlement Manual lays down that 8 revised 
settlement of Land Revenue should ordinarly begin two years before the 
expiry of the pertod for which the existing settlement was sanctioned In 
one district the existing settlement was valid upto rab: 1939 and पा. another 
district 1t was valid upto rab: 1919 1n some areas and upto rabi/kharyf 1940 
rab: 1941 and rabr 1942 1n the remaining areas Revised settlement operations 
गा. these two districts were taken up पा 1968 but were wound एफ without com 
pletion 1 1965  Government had thus mncuried an mfric uous expenditure of 
Rs 34 17 lakhs on these incomplete operations



[a ] 

50 

When asked as to why the revised settlement operations taken up 1n 
1968 पा two districts were wound up without completion 1n 1969 the department 
stated that thus work could not 9६ undertaken from 1939 to 1952 essentially due 
to abnormal conditigns prevailing पा the country On 110 June 1952 at the 
52nd meeting of the Cabinet Sub Commuttee on increased Food Production 
1t was decided not to carry out settlement operations simultaneously with 
consohdation operations which could not be completed even पा 1957 There 
after the work could not be taken up on account of administrative difficulties 
and non avalability of experienced revenue staff However with the object 
of recovering a larger amount पा the form of revenue the following enactments 
were passed — 

(1) The Punjab Land Revenue and (Surcharge) Act, 1954 

(2) The Punjab Land Revenue (Spectal Assessment) Act 1956 

(3) The Punjab ILand Revenue (Spectal Charges) Act 1968 

(4) The Punjab Commercial Crops Cess Act 1969 

It was further stated that settlement operations started in Hissar and 
Karnal districts during the year 1968 had to be wound up due to the following 
reasons — 

I Non availability of experienced revenue Staff 

O Paucity of funds 

Il Due to consolidation operations 1t had become difficult to 
determine the land which had not been assessed to land revenue 

वी then 

IV No appreciable mcome was likely to accrue to the State Govern 
ment from settlement operations as nccording to Section 48 B 
of the Punjab Land Revenue Act 1887, land revenue could not 
be increased beyond 25% of the old levy 

From 16th June 1973 a land holding tax under the Haryana Land 
Holding Tax Act 1973 has been imposed instead of revising the rates of land 
revenue by means of settlements With the enforcement of this Act an addi 

tional yearly mncome of more than Rs 3 crores 15 accrumng to the State 

Government 

The department further stated that m wview of the positton explained 
above 1t was not considered advisable to continue settlement operations in Hissar 
and Karnal districts It was purely an admimstrative decision taken 1n the 
mterest of Government work No body was at fault एव this hence the 
question of taking any action agamnst any official did not arise 

The Commutiee observe that the department should have foreseen the 
difficulties standing था फिट way of completion of revised settlement operations 
which were stated to have been taken m 1968 and later on wound up पा the year 
1969 which resulted पा the incurnng of an expenditure of Rs 34 17 lakhs The 
Commuttee however, feel that no further action 15 needed nos 

hNY
 

L
o



WELFARE OF SCHEDULED CASTE\BSAND'AGIQ\\W__\F ARD CLASSES.. _ 
Ty 

Paragraph 75 Haryana Hargan Kalyan Nigam Linuted - 

Alleged embezzlement of Rs 0 31 lakh 

27 While taking over charge (August 1972) of loanee ‘files from an 
Executive Officer of the Company 1t was noticed by his successor that there 
were various Iirregularities such as embezzlement over payments and un 
authorised payments The Company held him responsible for Rs 0 31 
lakh out of whch Re 0 15lakh were stated to have been recerved by him or 
by his sons by encashment of bearer cheques issued by the Management 12 
favour of the loanees The files relating to the balance amount of Rs 0 16 
lakh were not traceable g N 

The services of the Executive Officer were termmated ;n  August 1972 
A case against him was registered with the police m August 1972 and the matter 
was under their investigation (April 1974) 

The Management stated (December 1973) that the practice of issuing 
bearer cheques was stopped in August 1972 and thereafter crossed cheques 
were bemg delivered to loanees through the field officers on proper identi 
fication 

The department stated पा its written reply that डा SP Kapoor was 
appointed as Executrve Officer पा the Nigam we f 2nd September 1971 He 
was entrusted with the job of keepmg the loan documents प्रा hus custody 85 
well as for 1sstung the cheques to the loanees after scrutinizing the requisite 
loan documents At that time the loans were used to be released through 
bearer cheques On receipt of certain complaints पा wnting 85 well as ver 
bal the loan files and documents mamtained by Shri Kapoor were cheched 
Fourteen loan files amounting to Rs 50 000 were found mussing out of which 
3 files for Rs 19500 were subsequently located by Shri Kapoor It came to 
light that Shr: Kapoor had misappropriated the amount by way of overpayments 
double payments and unauthorised payments Due tune had already \been 
given to पा to locate the files or explain the above payments S 

’ Having detected fraudulent transactions a complaint was lodged with the \\\ 
Station House Officer Sector 17, Chandigarh wide Nigam s letter dated 18th 
August 1972 wheremn 1t was requested to register a criminal case agunst 

Shr1 8 P Kapcor The services of Shri Kapoor were simultaneously terminated 
wef 24th August 1972 The amount which was mus appropriated by 
Shri Kapoor by drawing the amount of cheques umself or through an agent and 

“not making any payment to the loanees <tood at Rs 33400 The number of 
mussing files was 11 

Seven cheques for Rs 18 700 were actually encashed by छाए S P 
Kapoor or by his agents 2 Cheques for Rs 3 100 were encashed by Shri Anil 
Kumar 5/0 Shr1 SP Kapoor and 5 Cheques for Rs 11 600 were drawn by 
ता Om Parkash Ex Municipal Commussioner, Kaithal 

The accused Shri SP Kapoor and Shri Om Parkash were arrested on 
23rd August 1972 and 31st August 1972 respectively and were on bail ; During 
the course of investigations cheques m dispute had been collected from the 

- 
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नस पा 

__——respective 08९5  The speciitien wrttings of the accused were takenf or sending 
the same to the-Hand Writing Expeit for comparison with the questioned docu 
ments Different persons of various districts were also to be examied 
Shri Anil Kumar 5/0 Shri SP Kapoor who was declared as P O 1n this case 
was also arrested on 19th July 1974 His specimen signatures were sent to 
the Director Forensic Science Laboratory Chandigarh on 26th July 1974 
Collecting opmmion of Hand Wnting Expert/Director Forensic Science 
Laboratory and examining the prosecution witnesses by the Police have taken 
more than 2 years in spite of our pursuing the case vigorously with the Senior 
Superintendent of Police The Senior Superintendent of Police mntimated on 
Ist January 1975 that the Challan had been piepared "पाएँ was under scrutiny 
for submission to the Court He was since being 1eminded regularly to let the 
Yigam have the latest position of the case but no reply had been 1eceived from 
fum till 10th October 1975 latest reminder was said to have been issued on 
6th October 1975 

On further enquiry made by the Commuittee regarding the recovery of 
loans given by the Nigam 1t was intimated that out of Rs 17 11 lakhs of 
loan outstanding on 315: December 1975 Rs 9 54 lakhs were recovered 
leaving 8 balance of Rs 7 57 lakhs (January 1976) It was further stated 
that 175 cases of serious defaulters had been sent to various collectors for 
lump sum recovery of the entire loan as arrears of land revenue 

The Committee are constrained to observe that the post of the Executne 
Officer was not advertised nor the antecedents of Shrt SP Kapoor, an Ex 
Manager of the National Bank of Lahore were got verified throught the Police 
The fitness of छिप Kapoor for the post of Executive Officer also does not appear 
to have been thoroughly considered at any lngher level prior to his appomntment 
as such 

The risk mvolved प्रा 1ssmng bearer cheques should have been foreseen by 
the Nigam This s deplorable The fraudulent payments made by Shrt Kapoor 
were due to lack of proper vigilance on the part of higher authorities 

The Commuttee recommend that thc matter be pursued vigorously with 
the Police Authonties so that the challan of the delinquents, which has already 

. been delayed considerably, be put up to the law court without any further 
loss of time and फिट Commuttez apprised of the out come of this case in due 
course 

The Commuttee further recommend that the over due recovery of loans be 
effected early 

FOOD AND SUPPLIES 

Paragraph 77 Provincial Reserve Food Scheme 

(1) Introductory 

28 The Provincial Reserve Food Scheme (introduced in 1942) aims 
at creating a reserve of food grains in the State with a view to holding price 
line” maintaining an uninterrupted supply to consumers at reasonable prices 
on no profit no loss basis  and exporting to other States  After tifurca 
tion of the erstwhile Punjab State, Government of Haryana has been running 

~
)
 

Le
s



[N 

& 

ना 
ना 

Y 

&3 

the Scheme on the same lines with effect from 1st November 1966 The main 
activities under the Scheme घाट — 

(1) Procurement of wheat on behalf of Food Corporation of India/ 
Government of India under central pool 

(1) Rice procurement for State Reserve 

(1) Distribution of wheat and rice for local consumption in the 
State 

In addition the Food and Supplies Department also undertakes pro 
curement of rice on behalf of Food Corporation of India 

The general direction and control of the Provincial Reservle Food 
Scheme rests with the Director of Food and Supplies subject to genera control 
of the Government with regard to policy matters The State 15 divided 1nto 
circles under the control of District Food and Supplies Controllers for purchase 
storage and distribution of food grams The circles are sub divided 1nto 
centres under the charge of Inspectors The purchase, receipt, storage and 
15506 of food gramns are done at the centres 

Purchase of wheat for central pool 15 made from the open markets 
(Mandis) in the State by bid system The procurement price of wheat 15 fixed 
by Government 85 per policy of the Government of India Mand: charges 
te Commussion Dami (brokerage to Arhtis) and market fee are fixed by 
Government at uniform rates for the whole State  Other mcidental charges 
re loading unloading carriage etc for each Mand: are fixed by the Director 
of Food and Supplies after mviting tenders Targets for purchase are fixed 
by Government Wheat 1s despatched to various destinations by Food and 
Supplies Department by rail or road on receipt of allocation/d=spatch nstruc 
tions fro/w/m Government of India/Food Corporation of India 

T 
in the State 1s made on the 

ood Corporation of India by making 
Sue rate fixed by the Government of India 

Purchase of wheat for distnbution 
basis of release orders obtained fra 
advance payment at th 

Ruce 1s purchased from the rice mullers/dealers under the Rice Procure ment Levy Orders 1958 under which a fixed percentage ranging from 82 to 90 pef cent of rice produced 1s required to be supplied to Government The 
purchase rate for different varieties 1s notified by Government as per policy of 
the Government of India 

Distribution of wheat and rice for consumption m the State 15 made through the depot holders/fair price shops The ex godown rates are fixed by the Director Food and Supplies and the retail rates for issues by depot holders are fixed after adding retul margins to the ex godown rates 

The Durector Food and Supplies makes allocations of funds as per 16 
quirement to the District Food and Supplies Controller of each circle during the year Funds are plawced गा personal deposit accounts opened 1n फिट district treasuries and payment for the puichase of gramns and other mcidental charges are made by drawing cheques on the personal deposit accounts Receipts 
from sale of grains are deposited पा the treasuries 
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To strengthen the ways and means positton of Government, sone 
times cash cred:t arrangements are availed of by the Department from banks 
on hypothecation of food stocks Duuing the year 1972 73 against cash credit -~ 
arrangement of Rs 20 crores with commercial banks Rs [5 crores were drawn 
m May 1972 at 8} per cent wmterest which-were repaid during July September 
1972  The amount of interest pard on this overdraft worked out to Rs 27 22 
lakhs ! 

(2) Budgetary contiol - 

The table mven below compares the budgeted and actual expenditure 
on procurement of commodities and under other heads for the last three years 
ending 1972 73 — - 

Name of Budgetted figures Actual expendityre 
the commodity figures 

1970 71 197172 197273 197071 197172 197273 

(वा lchhs of rupees) (व lakhs of rupec) 

Wheat 270000 459800 313320 304819 450815 304211 

Rice 39335 7530 89 30 96 63 4925 18131 

Gunny bags 26025 36535 12500 6975 37958 18281 

Miscellaneous 
(Mandis charges 
mcidental char N 
ges other items - नै 

s and old habil 
1165) 15340 40514 252750 25537 36198 32204 

~ Interest on 
“\\\_\‘AJ\capnal 48 00 7000 4500 _ 48 00 68 46 2361 

Establ®hment 
charges 14 95 1002 14 12 1495 

Tatal 356502 552812 39 3495=2=235,2796 538154 376683 

The cost of establishment per tonne of food gramns p\locmure“dm“‘n\der the 
Scheme 1ncreased from Rs 2 33 पा 1971 72 to Rs 3 58 per—t mpmu{(\e dunng a 

197273 1e by 53 6 per cent The increase was mainly because the e 
ment during 1972 73 decreased by 30 9 per cent as compared to 1971 72 withou 
any reduction 1n staff strength - 

(3) Financial results 

The working results of the Scheme for the last three years are as under — 

1976 71 1971 72 1972 73 

/ (in lakhs of rupees) 

Value of opemng stock of food 
grains 189 50 560 70 43552 4 

Purchases 34 69 94 52 98 96 3728 26
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Administrative expenses and other 
habilittes 

Value of closing stoch of food 
grains 

Cost of sales 

Sales/Turnover 

Net profit 

Percentage of profit on sales/turn 
over 

Debtors 

Percentage of debtors to sales/ 
turnover 

55 

1970 71 

71 79 

560 70 

3170 53 

3239 70 

69 17 

213 

10 51 

0 32 

1971 72 1972 73 

(in lakhs of rupees) 

193 59 

4,35 52 

56 17 73 

57,46 55 

128 82 

224 

52 68 

091 

48 30 

452 63 

37 59 45 

38 40 90 

8l 45 

2 12 

8 03 

021 

The Department stated that during 1972 73 there was increase पा pro 
curement by other agencies resulting 1n shorttall पा procurement and despatches 
under the Scheme 

(4) Procurement of wheat and 1:ce 

Targets for procurement of wheat and rice and the actual procurement 
during last three crop years were as under — 

1970 71 1971 72 197273 

Target Actual  Per Tar Actual Per Tar Aetual  Per 
साफ cen get  pro cen get pro cen 
दाह tage chre rage cure fage 
ment ment ment 

(Fignres 1n lakhs of tocnes) 

96 550 \1 Wheat 375 402 107 625 601 

2 Rice 
(inclu व 
ding 
rice for 
FCI) 190 246 129\246 311 

™ 

126 

The targets of production, actual production and the guantity procured 
~ 

vy 
\.‘fl.‘
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fo1 the last three years and the rate of growth thereof aie given 85 under — 

1970 71 1971 72 1972 73 Increase/decrease  Peicentage in 
over last year crease/decrease - 

over last year 

197172 197273 1971 72 1972 73 

(Figures m lakhs of tounes) 
Wheat 

Target of 
production 1986 2450 2650 464 -+200 23 +8 

Total produced 2342 24 02 21 60 +0 60 —2 42 3 —10 

Total procured 4 02 601 400 +19 —200 50 —33 

Rice 

Taigets of pro 
duction 275 350 6 00 +075 +2 30 28 471 

Total produced 4 60 536 466 +076 —0 70 17 —13 

Total procured 2 46 311 279 +065 —032 26 —I10 

The Department stated (March 1974) that the shortfall in the procure दो 
ment of wheat during the years 1971 72 and 1972 73 was due (0 1655 production 
of wheat than estimated Further during 1972-73 procurement एव wheat was 
made by three procuring agencies viz the State Food Department Haryana 
State Co operative Supply and Marketing Federation and the Food Corpora 
tion of India which also contributied to less procurement by the Scheme 

(5) Ruce piocurement scheme 

During the years 1970 71 1971 72 and 1972 73 the State Government 
procured 0 08 lakh 0 04 lakh and 0 17 lakh tonnes of rice worth Rs 96 63 
lakhs Rs 49 25 lakhs and Rs | 81 31 lakhs (excluding mcidental charges) 
respectively for distuibution within the State The financial results of rice 
procurement and distribution could not be ascertamed 85 separate accounts for 
this scheme were not mamntamed by the Department _ 

(6) Wheat scheme T 
- 

Targets for the procurement of wheat are fixéd by the Government 
Wheat 15 purchased from open market (Mandis) गए the State by bid system 
Up to 197273 purchase of wheat was canalised through commussion agents 
appointed by the District Food and Supplies Controller on paymert of com 
mussion of 50 paise per quintal  Since the take over of wholesale trade 1n 
wheat by Government from rabr 1973  the appomtment of commission agents 
was dispensed with and the purchases“were made by the Government direct 
from the Kacha Arhtis  Procurement price of wheat during 1972 73 was fixed 4 
by Government at Rs 76 per quintal for indigenous common white/Maxican 

- 
-~
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varieties and Rs 74 per quintal for indigenous red variety of लिए aveiage quality 
Wheat purchased was either stored पा Government godowns till it was des 
patched under instructions of the Food Corporation of India or despatched 
direct from Mandis At the time of despatch joint inspection to check quality 
and quantity was carried out by the representatives of the Food Corporation of 
India and the Department The sale price of wheat to the Food Corporation 
of India was fixed by the Government of India During 1972 73... the sale 
price was fixed on the purchase rate plus Rs 6 per quntal for despatches by 
rail and Rs 5 57 per quintal for despatches by road In addition 38 paise 
per quintal for the month of despatch and 76 08156 per completed month of 
storage were charged 85 stoiage and interest पा respect of despatches made 
after July 1973 Wheat for internal distribution was repurchased from Food 
Corporation of India at the rate fixed by the Government of India 

On 31st March 1973 the amount recoverable from the Food Cor 
poration of India on account of balance cost of wheat delrvered 1n central 
pool was Rs 2 04 lakhs The Department stated (July 1974) that Rs 34 46 
lakhs were payable to F CI for other items as on 31st March 1973 

In procurement stocking and distribution of wheat the following points 
were noticed — 

(1) Non recovery of Muddat charges (cash discount) 

As per prevalent practice पा. the Mandis of Hissar circle  Muddat charges 
(discount) were allowed to purchasers of wheat for making payment within 
stipulated period 

The benefit of deduction of Muddat charges from the bills p'ayable was 
not availed of by the District Food and Supplies Controller Hissar duiing the 
years 1971 72 and 1972 73 Thss resulted पा 8 loss of Rs 0 60 lakh 

The Department stated (July 1974) that Muddat was a practice 
prevalent 1 some Mandis under which cash discount was paid by Kacha 
Arhtis to Pacea Artlus 1 ltleu of prompt payment and that this was based 
on a mutual understanding between the Kacha and Pacca Arthis which 
had no legal sanction under the Agriculture Produce Marketing Act and 
Rules and Bye laws framed thereunder The Department further stated 
that instructions were 1ssued to the District Officers to ensure that Pacca 
Arhtis who recovered Muddat charges passed on फिट benefit to the State 
Government nstead of retaining the stme However there being no legal 
sanction for the practice the District Officers were not able to enforce 
recovery 

() Replacement of gunny bags 

During 1970 71 (Karnal centre oanly) and 1971 72 (all centres), 2 99 281 
gunny bags were replaced within a year of their having been brought into 
use aganst the average life of three years adopted 1n the summarised accounts 
Earlier replacement of bags resulted 1 1055 of Rs 10 71 lakhs The loss 
for the bags condemned during 1972 73 and 1973 74 could not be worked 
out as the break up of bags 1ssued at various centres during different months 
was not available The Department constituted (September 1973) a Com 
mittee to look nto the matter The Commuittee submitted 1ts report पाए, 
February 1974 which was under exarmunation by the Department
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(7) Down giadation of wheat despatched to Food Coiporation of India 

During the 1abr season of 1971 107790 bags of wheat despatched 
to the Food Corporation of India were down graded as 8 result of joint 
analysis by the representatives of the Department and the Food Corporation 
of India हैड a result of this down grading and also because the stock was 
of igh moisture content the Food Corporation of India claimed a deduction 
of Rs 0 73 lakh from the cost of wheat 

The Department stated (July 1974) that the Government had not 
mcuried any loss on this account as the amount of recovery proposed by 
the Food Corporation of India (Rs 0 73 lakh) was bemg recovered from 
the defaulters who failled to supply/despatch wheat stock not conforming 
to specifications and Rs 5152 had been already recovered from them 

(8) Storage capacity 

Storage capacity of 0 38 lakh tonnes was allotted to the Haryana 
State at the time of trfurcation of the erstwhile Punjab State The position 
of storage capacity for food gramns during the last three years was 85 under — 

197071 197172 197273 

(in lakhs of tonnes) 

(1) State owned 0 38 0 43 0 98 

(ए) Hired 0 80 0 86 044 

(1) Procurement (rice and wheat) 413 6 05 4 18 

(४) Godown capacity planned to be 
constructed Nil 0 20 100 

(v) Godown capacity actually constructed N1 0 05 0 55 

Agamst the planned capacity of 0 20 lakh tonnes था 1971 72 and 1 00 
lakh tonnes पा 1972 73 storage capacity of 0 60 lakh tonnes was built 
and capacity of 0 33 lakh tonnes was under construction as on 31st March 
1973 "The Department stated (January 1974) that godown capacity of 
20 000 tonnes (out of 33000 tonnes under construction) was likely to 06 
completed durmng 1973 74 and the remaming capacity of godowns would 

be completed during the next year Delay 1n construction of godowns 
was attributed by the Department to scarcity of steel and other construc 
tion material 

Information regarding year wise utiisation of storage capacity was 
not available with the Department 

() Pailnay clams 

Three hundred and thirty stix claims mmvolving Rs 0 97 lakh re- 
garding shortages of food grams and gunny bags were preferred with the 
Railways during the period from 1962 63 to 197273 Out of these 291 
clamms mvolving Rs 0 32 lakh were rejected on the ground that the packing 

!
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ता. not conform to the railway standards and that clear Railway Receipts 
Q\ were not obtammed Details about recovery of the balance 45 claims for 

awaited from the Department (June 1974) 

(10) Shortage प्रा. storage and  transit 

Rs 0 65 lakh relating to the perrod January 1965 to December 1971 are 

Shortages 1n storage and 1n transit of wheat and rice during फिट three 
years ending 31st March 1971, 3Ist March 1972 and 3Ist March 1973 
were as under — 

‘Wheat 

¥ Wheat 

Rice 

v 

For the vear ending 31st March 
- 1971 

In storage 

71 

1 105 

For the year ending 31st March 

809 

1 263 

For the year ending 318 March 
- 

985 

11136 

In transit 
Grn quintals) 

6 

176 - 

1972 

62 

- 1975 _ 

~ 67 

985 

1,203 

Percentage 
of total 
quantity 

procured 

0 002 

1352 

0 013 

3 52 

0 024 

07 

The shortages in storage and पा transit in respect of which no de- 
ciston was taken for the period ending 31st March 1973, were as under — 

o 

Name of commodity 

Wheat 

Rice 

QOthers 

Ry, Total 

In storage 

4,242 

6 096 

2 

10 340 

Figures m gquintals 

Iun transit 

5,147 

916 

2 

6 065 

In addstion 1337 quntals of wheat (valumg Rs 0 91 lakh) des 

patched to Food Corporation of India during 1968 to September 1972



60 

were found short and 202 quintals (valung Rs O 18 lakh) were found 1n 
demaged condition resultng m & 1055 of Rs 1 09 lakhs to the Department 

The Department stated (June 1974) that recovery for 127 quintals 
valung Rs 0 11 lakh had been made and efforts were betng made 10 76 
cover the cost of 37 qumtals valung Rs 0 03 lakh and that for the remai 
ning shortage of 1,376 quuntals valuing Rs 0 95 lakh information was 
bemng collected 

(11) Shortages detected on physical verification 

Following reports of large scale pilferage of wheat stocks at Provin 
cial Reserve Centre Karnal, Government sealed 18 godowns and 42 Bins 
at the Karnal Centre (August 1970) Physical yeufication of the stocks 
in I8 godowns and 4 Bms revealed shortage of 185 26 quuntals of wheat 
valued at Rs 0 17 lakh Physical venfication of stocks m the remaimng 
38 scaled Bins was not done on the ground that cent per cent weighment 
would involve huge expenditure and that these would be weighed at पट 
time of 1ssue In the same centre shortage of 5000 empty bags valued 
at Rs 0 18 lakh~was discovered at the time of transfer of charge from one 
Inspector (August 1970) These shortages involving 1055 of Rs 0 35 lakh 
lh9a74d‘)not been adjusted 1n accounts and formed part of closing balances (June 

(12) Outstanding Inspection Reports 

At the end of March 1974 the position of outstanding Inspection 
Reports and paragraphs wssued up tor81st March 1973 was as under — 

Year Inspection’ Reports Paragiaphs  Amount mvolved 
Outstanding Qutstanding (in lakhs of 

P rupees) 

Upto 1967 68 - - 12 20 10 44 

1967 68 4 13 0 43 

1968 69 - o2 9 0 27 

1969 70 4 19 0 49 

197071 5 28 16 73 

1971 72 2 18 27 13 

1972 73 N 3 53 12 23 

Total . 32 160 67 72 

The Commttee Constdered that पा the followmg cases further action 
was necessary — 

6() Non iecovery of Muddat charges (cash discount) 

The department stated पा 158 written reply that the practice of Muddat 
was prevalent पा the Fatehabad Mandi and the 1ecovery was effected accor 
dingly With regard to other Mandis of Hissar Distt viz Tohana, Hans:
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Ratia Ellenabad and Hissar the practice of Muddat was only provalent 
m Hans1 duning 1971 72 1972 73 and revovery had since been effected 1n firll 
45 ascertaned from Audit office at a personal level a sum of Rs 49 908 had 
been shown 85 recoverable from the commussion agents on account of Muddar 
charges for the period under reference Out of this amount only Rs 10,259 
pertained to Hansi Mand: where the practice of Muddat was prevalent which 
had already been recovered as stated above In addition recoveries of 
Rs 36534 pertaimng to Tohana Hissar Centres had also been effected 
With regard to remaiming Mandis necessary certificates were being furnished 
to the Audit office In view of this there had been no loss to Government 
The Haryana State Agriculture Marketing Board had already intimated 
vide therr letter dated 3rd May 1973 that this practice had got no legal~ san 
ction As the operations of purchase and sale of Agncultural produce पा 
the market was bemng regulated by the Haryana State Agriculture Marketing 
Board under the Haryana Sta.e Agriculture Produce Markets Act, 1961 1t 
was for them to ensure abohition of this unauthorised practice 

It was further stated that the practice of rebate on account of Muddar’ 
Charpges was no longer prevalent 1n the State except Fatehabad Mand: पा 
Hissar Distt Information in respect of Gurgaon and Kaithal Circles was 
yet to be received 

6(z) Replacement of gunny bags 

To a question of the Committee what action had been taken against 
the defaulting officials due to which the replacement of gunny bags resulted 
या. 1055 of Rs 10 71 lakhs the department stated m 1ts reply that as the work 
relating to the fixation of responsibility was volummous volving a large 
number of officers/officials 1t could not एड finalized 50 far However, depart 
mental proceedings agamst 3 District Food and Supphes Controllers 7 
Assistant Food and Supplies Officers 25 Inspectors and one Sub Inspector 
were m process They had been served with the charge sheets under Rule 
7 of the Pumshment and Appeal Rules, 1952 On receipt of their replies to 
the charge sheets 1t was found that explanations given by them were not 
satisfactory and departmental enquries had been instituted agamst them 
except three Inspettors Food and Supplies and one Asstt Food and Supplies 
Officer agamnst whom the replacement was nommal and their cases had 
been decided They were found guilty and pumshment for the stoppage of 
two increments with cumulative effect and the recovery of the cost of gunny 
bags replaced concerning them had been inflicted upon them Besides the 
above 23 centres 1t had also been decided to take action agamst the officers/ 
officzals of the other Centres पा the State - 

(10) Shortage in storage and in transit 

The department 1n its written reply to 8 question regarding the shortage 
of 1,337 quntals of wheat despatched 10 FCI (Food Corporation. of India) 
and 202 quntals damaged in transit stated that the wheat was despatched 
to FCI by rail and by road so far as the shortages of 990 17 800 quintals 
and damage of 202 47 500 quintals that occurred during despatch of wheat 
by rail were concerned the responsibility of this department ceased after the 
stocks were super mspected by the Quality Inspector FCI at the trme of 
loadmg of wagons and FCI had already beer informed accordingly Actual 
deduction on this account by FCI from this department was of Rs 7,645 for
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the release of which, the matter had already been taken up with the FCI as 

no deduction was valid where stocks had been sup rinspected by FCI at the 

loading point 

As regards shortage of 347 15274 qumntals which occurred 1n the 

despatch of wheat by road to 19607 Depot of FCI the responsibility for the 

same lay on the Pucca Arhna Associations 07 the transporters An amount 

of Rs 17,392 (for 205 65 274 Quintals) had already been recoverd from the 

defaulters (concerned Pucca Artiua Association of Hissar and Gurgaon Cucle) 

and the balance loss of 141 50 000 quintals would be made good shortly after 

fixing the responsitility 

(11) Shortage detected on physical verification 

To a question of the Commuttee as to what was the current position 

of the shortages noticed at Karnal Centre and how much more shortages 

were moticed at the time of 15506 from 38 sealed Bins the department stated 

that on finally emptymng the godowns and Bins of Karnal PR Centre the total 

shortage of wheat found in storage durmg 1970 71 was 85 under — 

(a) Shortage found in Godowns 141 00 000 Qtls 

(b) Shortage found पा. 3 Bins लि 36 67 000 ,, 

(c) Shortage found m remaining Bms 222 47 000 

It was stated that orders for recovery of total cost of 177 67 000 gtis 

of wheat were 1ssued on 12 September 1972 and आता LD Gupta the then 

Inspector Food and Supphes who was the incharge of PR Centre Karnal 

was held responsible for the Joss He was removed from the service The 

matter was being examuned to recover the loss sustained by the Government 

through Civil Smt Godown cards with regard to the bins wherem 222 47 000 

gtls of shortage was found were not avallable at Karnal PR Centre nor 

the basic record 1 e PR 6 (stock register) conforms to the bin फाइट shortages 

वी. the absence of such record which could only reveal the names of the 

officials responsible no decision regarding these shortages could be taken 

The Commuttee recommend that necessary cetificates relatmg to the 

“Vuddat Charges’ (cash discount) i respect of फिट remammg Mandis be furmshed 

to the Acconntant General, Haryana, expeditoiusly  As the recovery of Muddat 

Charges has no legal sanction, the Commttee would hke to kmow whether the 

practice of ‘Muddat Charges’ prevalent 1 Fatehabad Mandi and Mandis falling 

m Gurgaon and Kaithal Circles has since been stopped or rot 

The Committee recommend that फिट departmental proceedngs agamst 

the defaulting officials be finalised without any further 1055 of time and the 

detaled nformation contaimng the names with the designations of the officials 

found guilty and the action taken agamst each be mtimated to the Committee at 

an early date - 

The Committee would ke to be informed of the result of the matter 

stated to have been teken up with the Food Corporation of Indin regardmg 

the release of actual deduction of Rs 7,645 made on account of दाह shortage 

and damage of wheat despatched to the FCI by ral by the Food and Supplies 

Department of the Haryana Government - 

N
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As regards the shortage and damage of wheat that occuered in transit 
of the wheat despatched to the शाप Depot of FCI by road, the Commuttee 
urge the Government to take effective steps expeditiously to make good the 1055 
of 141 50 000 quintais of wheat by effecting recovery of the cost thereof from 
the defaulting officials, and the Commuttee miormed 1 dne course 

TRANSPORT 

Paragraph 7 8—Payment of Passenger Tax 

29 The erstwhile Punjab Government granted exemption (April 1960) 
from payment of passenger tax (under the Punjab Passengers and Goods Tax 
ation Act 1952) for free travelling of one porter m each of the Government 
buses plying on certamn routes The Haryana State Transport Department 
allowed (1968 69) free travel concession for one porter in each Government 
owned bus plying on inter State routes other than those exempted by the 
erstwhile Punjab State without seeking exemption from payment of passenger 
tax from the Pumab Government The Excise and Taxation Officers Ludhiana/ 
Ropar asses.ed a sum of Rs 0 35 lakh as Punjab passenger tax under the 
Act 1bid ता tespect of free travellng of the Porters for the years 1967 68 to 
1971 72 (for two depots) The assessment for the period April 1972 to July 
1973 1s yet to be made (June 1974) The assessed amount was deposited by 
the Transport Department पा May June and July 1973 

The Department while withdrawing porters from such buses with 
effect from August 1973 filed appeals before the Deputy Excise and Taxa 
tion Commussioner Punjab, whose decision was awarted (June 1974) 

The department stated that the facility of providing porters 1 buses 
plymg on inter State routes had been withdrawn with effect from 15 August, 
1973 This facitity was not provided on reciprocal 08515 

The department stated in evidence that 1968 73 was the period पा 
which Haryana had also 1ts porters in the buses Apparently some kind of 
an 1nformal arrangement did exist between the two Transport Orgamsations 
But sometime 1n 1971 some assessments of passenger tax were made on the 
Punjab side on the porters while calculating the passenger tax which were awar 
ded against porters travelhng पा Haryana Government owned buses 

The department further stated that the appeal filed by the General 
Manager, Haryana Roadways Ambala had been dismussed by the Deputy 
Excise & Taxation Comnussioner, Punjab An appeal agamst the orders of 
the Deputy Excise and Taxation Commissioner Punjab was being filed in 
the High Court The Appeal filed by the General Manager Haryana Road 
ways Chandigarh was stdl pendmg with the Deputy Excise and Taxation Com 
mussioner Punjab 

The Commitee are dismayed to note that the Haryana Government 
paid the passenger tax to the Punjab Government पा respect of free travelling 
of the porters for the years 1967 68 to 1971 72 (for two depots) bnt teok no 
concrete steps to recover the same from the Punjab Government The Committee 
feel that had the Transport Department of the Haryana Goverament, था close 
consultation with the Excise and Taxation Depariment, taken necessary steps
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to assess the passenger tax in respect of porters travelling प्रा the Punjab Govern 
ment owned buses plymng on routes m the State of Haryina, the position would 
have been otherwise 

The Commnttee would like to 06 apprised of the ont come of the appeal 
filed by the General Manager, Haryana Roadways, Ambala, against the pay- 
ment of passenger tax to the Pumjab Government as also of the appeal filed by 
the General Manager, Haryana Roadways, Chandigarh, पा the Court of the Deputy 
Excise and Taxation, Commussioner, Punjab 

CO OPERATION 

Paragraph 7 10—Co operative Banks 

30 There were nine central co operattve banks in the State as on 30th 
June 1972 acting as financing agencies एव primary societies Bestdes these 
there were two apex mstitutions namely Haryana State Co operative Bank 
Tamited and Haryana State Co operative Land Mortgage Bank Limited The 
former provides medium and short term loans to co operative institutions 
while the latter provides long term finance to agricultunsts The invest 
ments made and loans given by Government to these institutions as on 30th 
June 1971 and 30th June 1972 and profit earned by the banks during these 
years are detailed below — 

Sr  Particulars of Total paid wup capital Government investment in 
no  the banks . share capital 

- - 1970 71 1971 72 1970 71 1971 72 

) @ - (3) (व) ® - (6) 

(rupees दा lakhs) 
1 Central - 

Co operative . - 
Banks 401 34 49775 12474 14574 

2 The Haryana 
State Co opera 
tive Bank - 
Limited 148 04 164 64 65 90 7590 

3  The Haryana - - 
State Co opera 
tive Land Mort - 

सिह 17532 21097 5978 978 

रा profit = ResFeruMves Sand Loans mbeymGavem 

1970 71 1971 72 w011 197172 197071 1971 72 

(7) (8) ® - (0 an (12) 

(rupees in lakhs) - 

4643 64 31 14346 °© 19413 142 125 

19 52 2176 9569 "~ 10017 240 350 

1000 sz 600 . 616 31419 39297 
- - - - - -- (Debentures) (Debentures) 

w
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In the central co-operative banks and the Haryana State Co operative 

Bank Lumited loans amounting to Rs 787 24 lakhs and Rs 11 34 02 lakhs 
and mmterest amounting to Rs 44 08 lakhs and Rs 33 87 lakhs were overdue 

85 on 30th June 1971 and 30th Yune 1972 respectively Out of these Rs 96 11 

lakhs and Rs 75 10 lakhs were outstanding for more than three years on 

30th June 1971 and 30th June 1972 respectively In respect of the central 

co operative banks there were 7459 (as on 30th June 1971) and 7170 (as 
on 30th June 1972) mdebted societies out of which 60 per cent (4 459) and 

71 per cent (5108) respectively were defaulting societies In these banks 

bad and doubtful debts as estimated by the departmental auditors were 

Rs 184 26 lakhs and Rs 219 25 lakhs ason 30th June 1971 and 30th June 

1972 respectively against which reserves to the extent of Rs 49 95 lakhs and 

Rs 70 98 lakhs were provided in the accounts for 1970 71 and 1971 72 res 
pectively 

The department stated 1n their written reply that the position of out 
standing loans given by the Central Cooperative Banks alongwith the mterest 
thereon as on 30th June 1975 was to the tune of Rs 4 312 38 18815 

The following steps were stated to have been tahen by the Department 
for the recovery of overdues specially the loans outstanding for more than 
3 years — 

(1) Speaal recovery campaigns were arranged and both the Depart 
ment and institutional staff were involved 1 1t 

(2) All the old loanes had been indentified and the field staff had 
been asked to effect recoveries from such defaulters 

(3) Coercrve measures were being taken under Section 67A of the 
Punjab Cooperative Societies Act 1961 

(4) The Police cells in the Cooperation Department had also been 
evolved for the recovery of loans aganst the old and big de 
faulters 

(5) The Police authorities had also been approached for giving 
cooperation m the recovery of old loans 

Tt had also been stated that only Rs 272 00 lakhs were overdue for 
more than 3 years against a total loan of Rs 4 179 34 lakhs (including interest) 
which was only about 6 5% 

The Department further stated that the bad and doubtful debts were 
estimaied at Rs 184 26 lakhs on the 30th June 1971 and agamst this bad and 
doubtful debt fund was standing at Rs 49 95 lakhs 1e the bad and doubtful 
debt fund was about 27 % of the bad and doubtful debts but now the position 
had improved considerably as was clear from the below given figures — 

Estimated bad and doubtful debts as on 30 6 75 Rs 208 95 lakhs 
Bad & doubtful debt fund as on 30 6 75 Rs 107 77 lakhs 

It was also stated that all the estumated bad/doubtful debts were not 
1T recoverable 85 legal action for arbitration recovery of loans as arrears of 
land revenue and bringing the society under winding up process and appointing 
liquidators were taken 

The Comnnttee recommend that the recoveries of loans be effected vigo 
- rously and the results of the special recovery campaigns be mtimated to them



~ ek Bk 9. s s ool --



[
 

REPORT 

ON THE 

ADVANCE REPORT OF THE COMPTROLLER AND 

AUDITOR GENERAL OF INDIA 

FOR THE YEAR 

1972-73



A
U



86 

AGRICULTURE 

Paragraph 1 Emergency Agricultural Production Programme 

31 Apprehending that the kharif food grain crop would be adversely 
affected by the break monscon  conditions prevailing प्रा the country durmg 
the last fortnight of July and the first week of August 1972 the Governinent of 
India Mmstry of Agriculture formulated an Emergenc; Agricultural Pro 
duction Programme for rab: 1972 73 and summer 1973 seasons to recoup the 
loss 1n the kharif crop 

This Programme was to be financed by medium term loans and short 
term loans from the Centre to the States the former meant for undertaking, 
quickly executable munor irrigation works and the latter for procurement of 
mputs  The medium term loans were repayable 1n equal instalments over 8 
period of 15 years The repayment was to commence from the first anniver 
sary of the date of drawal The short term loans were repayable ता two 1nstal 
ments, 7 e 50 per cent within 6 months and the balance of 50 per cent within 
9 months of the date of drawal (subsequently relaxed to 9 months and 12 
months respectively) Interest at 5 per cent was payable on both types of 
loans 

Quick 1mplementation of munor irrigation programmes, capable of 
augmenting 1rrigation water supply for the ensuing rabt and summer crops 

- formed a major plank of Government of India s strategy  The loan assistance 
fo the States for this purpose was relatable to specific identifiable schemes 
1o addition to provision already made 1n the State s annual plans for 1972 73 
and the schemes selected for execution by the State Governments were to be 
such as could be completed by March 1973 or May 1973 at the latest Haryana 
State was given a medium term loan of Rs 12 00 lakhs which was (0 be spent 
on the following schemes — 

(Rs in lakhs) 

(a) Energisation of 15 000 tubewells 600 
\ 

(b) Installation of 100 augmentation tubewells along Bhakra 
Main Branch पा Hissar District 72 

(¢) Installation of 100 direct wrrigation tubewells गा Ambala 
District 

100 

(d) Lined Carrier Channel of Western Jamuna Canal Augmen 
tation Project 428 

12 00 

1 Note —In addition a loan of Rs 100 lakhs was sanctioned for 1mmnort of - 30 diesel generating sets, hut this was subsequently withdrawn ag the 
sets were not imported
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The State was also given a short term loan of Rs 10 lakhs for purchase 
and distribution of pesticides 

The kharif 1058 1n Haryana was estimated 10 be of 6 0 to 6 3 lakh tonnes 
of foodgramms The programme 1n the State envisaged an add tional produ 
ction of 9 2 lakh tonnes in 7ab: crop 1973 over the 1971 72 level To 
achieve tlhus target the काटा under wheat was proposed to be increased from 
11 77 lakh hectares 1 rab: 1971 72 10 14 lakfi hectares ता rabr 1972 73 and 
that under gram from 11 19 lakh hectares in rabr 1971 72 to 12 79 lakh 
hectares m rabr 1972 73  Production पा wheat was sought to be imncreased 
from 24 02 lakh tonnes 1n rabi 1971 72 to 29 52 lakh tonnes पा rab:r 1972 73 
and of gram from 6 47 lakh tonnes in rabr 1971 72 to 10 17 lakh tonnes पा 
raby 1972 73 

(2) The position 1n regard to the execution of specific schemes and their 
mmpact on agricultural production during rab: 1972 73 as seen पा test check of 
accounts records etc, was as under — 

A—Energisation of 15,000 tubewells (Rs 600 lakhs) — 

In addition to the normal plan programme of energising 7 500 tubewells 
1t was proposed to energise 15000 tubewells under this programme The 
records of the State Electricity Board revealed thatin all 16 818 tubewells were 
energised upto March 1973 and 17 737 wupto May 1973 As a result of 
energisation of tubewells under this programme no additional area was brought 
under cultivation because as stated by the State Agriculture Department, 
by and large areas where tubewells were energised were already under cults 
vation and got water supplies from sources other than electrically operated 
tubewells However the energisation of tubewells was stated (0 have helped 
in enhancing the 1ntensrty of wrrigation resulting पा increase in area under high 
yielding variety of wheat from 7 96 lakh hectares m 1971 72 to 10 00 lakh 
hectares during 1972 73 

(0 The power position in the State had been unsatisfactory In 
1971 72 the power available from all sources was less than 50 per cent of the 
lond demand The Government had proposed to meet the additional power 
demand ansing durmg 1972 73 as a result of energising of more tubewells by 
import of 30 diesel generating sets but the loan of Rs 100 lakhs available 
under the programme for this purpose was not availed of as the project could 
not get clearance from the Central Water and Power Commuission In view 
of the cntical position, power supply to the agrcultural sector was maintained 
on staggered basis by imposing cuts on all other categories of consumers 
During January 1973 when there were no 18105 and more water was requred 
to irnigate the growing crops the average supply to a tubewell was 298 umts 
against the average of 403 umits 1n the corresponding month of 1971 72 The 
merease पा supply पा the crucial months of February and March 1973 was also 
only marginal as compared to the corresponding months of the previous year 
Inadequate supply of-electricity was advanced as 8 reason by he Department 

_ए Agriculture for shortfall पा. the production of wheat during the year 

B—Installation of 100 augmentation tubewells along Bhakra पाप Branch m 
Hissar Disirict (Rs 72 lakhs)— 

C—Installation of 100 direct irmgation tubewells था Ambala District (Rs 100 
lakhs)—
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The work of installation of tubewells was entrusted to the Haryand 
State Mimor Irngation (Tubewells) Corporation The State Goverzment 
had reported (March 1973) to the Government of India that out of 200 State 
tubewells 119 had been completed by 15th March 1973 and the rest would be 
completed by 31st March 1973 As seen from local record the actual 
posit on was different  Of all these tube wells only three augmentation tube 
wells had been energised upto 31st May 1973 The actual progress on 315. 
May 1973 and 15th December, 1973 was as under — 

No of tubewel's 

Name of Project Drilleded Develop  Abandon Pumps  Energised 
ed ed mstalled 

(4s on 31st May 1973) 

1 Augmenta 107 tube 
wells 110 61 32 

2 Durect wrrigation 
tubewells 70 24 2 14 3 

(As on 15th December, 1973) 

1 Augmentation tube 
wells 110 107 94 45 

2 Direct irrgation 
tubewells 100 94 4 91 91 

These projects had apparently no impact on the coverage/production 
during rab: 197273 Factors for delay were stated to be (1) the process 
starting from the drilling of tubewells down to their energisation being time 
consuming (u) shortage of materials (Cement R C C-Pipes etc) for under 
gromnd channels (m) the zanudars were not readily agreeable to the 
aying of underground pipe 168 in their fields and they had to be educated 
which was a slow process and (1v) the energisation of the tubewells was to 
be done by the State Electricity Board after laying fresh lines  The areas being 
cattered, the Board took quite sometime to complete the work 

The total expenditure booked by the Corporation on these schemes upto 
315 May 1973 was Rs 187 26 lakhs which mcluded expenditure on  un 
utilised stores, plant and machinery totalling to Rs 1,34 24 lakhs 

D—Lmed Carrier Channel of Western Jamuna Canal Augmentation Project 
(Rs 428 lakhs)— 

The carrier Channel (estimate Rs 8,18 95 lakhs) 15 a umt एव a bigger 
project known as the Augmentation Canal Project (estumate Rs 12 68 78 lakhs) 
It 15 a hined carrier channel 75 5 Km long starting from Yamuna Nagar and 
oytfalling into Western Jamuna Canal near Munak designed to increase supplies 
m the two branches of the Western Jamuna Canal system namely, ) Hans: 
branch (capacity 4 000 cusecs) and (u) Delhi branch (capacity 3,000 cusecs)
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both off taking near Munak to serve the arid arcas of Rohtak Jind Fhssar and 
Mohindergarh  The discharge reaching Munak was 2 000 cusecs during winter 

months which was nsufficient to feed both these channels The main object 

of the project was to increase supphes at Munak by , 

(@) effecting savings of 471 cusecs पा seepage/absorption losses 1 the 

main system and 

(b) augmenting the supply from tubewells installed or to be installed 

along the carrier channel between Yamuna Nagar and Munak 

Construction of the cartier channel was a continmng plan project started __ 

1a 1971 72 and scheduled to be completed by December 1972 It did not thus 

constitute an additional work to further the objectives of the programme  Even 

otherwise provision for the expenditure of Rs 428 lakhs representing Central 

assistance for this scheme was not made by the State Government by supple 

mentary demands placed pefore the Legislature during 1972 73 and expenditure 

over and above the provision of Rs 322 lakhs (included ता Rs 560 lakhs for 

the entire Augmentation Canal Project) was met from savings within the grant 

The additional expenditure on this Scheme (Rs 394 88 lakhs in addition to 

the original allotment) was booked at the cost of some other major 

and medium 1rrigation schemes on which either less expenditure was incurred 

का. compansion with the allotment made earler or nothing was spent —for 

example nine schemes where no expenditure was incurred out of a provision of 

Rs 387 88 lakhs and three schemes where expenditure was less than the allot 

ment by Rs 126 88 lakhs 

(1) The net saving 1n seepage/absorption losses was expected to be 

471 cusecs 1e 496 cusecs of absorption losses 11 the main canal which 15. 

katcha between Yamuna Nagar and Munak 10 be avoided by conveymg water 

through the lined carrier channel 1855 25 cusecs expected to be absorption losses 

1n the lined channel 

In actual working, the loss of water from January 1973 to April 1973 

was found as under — 

Average discharge January 1973 February -March 1973 April 1973 

(10¢h to 31st) 1973 (उड़ा to 9th) 

(in cusecs) 

1 Discharge released at 
- the head regulator 930 640 528 424 

2 Add discharge contn 
buted by augmentation 
tubewells - 34 216 294 265 

3 Total 964 856 822 689 

4 Deduct discharge at 
the outfall point 755 645 700 538 

5 Average loss of water 209 211 122 151 
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Thus agamnst the anticipated loss of 25 cusecs of water i the lined 
channel the actual loss 1 these four months ranged from 122 to 211 cusecs 
The department stated (April 1974) that vast reductions m the discharge of 
the Augmentation Canal during January 1973 to April 1973 could be due to 
erratic discharge data observed by the staff 

(1) The carrier channel was commissioned 1 January 1973 which was 
too late for increasing the area to be sown पा the rab: season though 1t could 
help पा maturing crops already sown The Agriculture Department stated that 
only 18000 hectares could एड irrigated against the 55 200 hectares planned for 
rabi 1972 73 

Briefly this Scheme 85 conceived and implemented did not serve the 
purpose of the Programme 

E—Pesticides 

Pesticrdes worth Rs 9 71 lakhs were actually purchased against the 
short term loan assistance of Rs 10 00 lakhs Of this one pesticide Edrin 
Technical cost Rs 2 24 lakhs which was to be mmported through फिट State 
Trading Corporation was recerved only 1n June 1973 and could not thus be used 
n the rabr 197273 season Another pestictde Malathion ULV C (cost 

"Rs 2 881akh) was used for control of pyrilla on the sugarcane crop though 
sugarcane was not included 1o the piogramme The department stated that 
pyrilla generally migrates to newly germinated wheat crop and the pesticide was 
thus indirectly used on rab: crop 

(3) Overall results of फिट programme 

The programme was conceived on account of the apprehended decline 
1n food grains production उप khaiif 1972 Against the anticipated kharif loss 
of 6 0to 6 3 lakh tonnes 10. the State the actual kharyloss was 3 05 lakh tonnes 
(production of 10 95 Iakh tonnes agamnst the target of 14 00 lakh tonnes) 

As stated पा the mtroductory sub paia the area under wheat was 
sought to be increased from 11 77 lakh hectares 1 कवर 1971 72 to 14 lakh 
hectares पा rabi 1972 73 agamnst which the actual area was 12 31 lakh hectares 
m 197273 Production was to be wmcreased from 24 02 lakh tonnes पा rabi 
1971 72 to 29 52 lakh tonnes पा rab: 1972 73 against which the actual pro 
duction was only 21 60 lakh tonnes As compared to 1971 72 there was 
thus a decrease of 2 42 lakh tonnes agamst the contemplated increase of 5 50 
lakh tonnes inspite of the fact that the proportion of the area reported to be 
under high yielding variety to the total area under wheat (1000 1231) 
during rab: 1972 73 was relatively much larger than the corresponding pro 
portton (796 1177) during rab: 1971 72 

Similarly, whereas the area under gram was sought to be increased from 
11 19 lakh hectares पा rabz 1971 72 to 12 79 lakh hectares प्रा rabr 1972 73 
the actual area 1n rab: 1972 73 was 9 29 lakh hectares that 15 even less than n 
1971 72 Production of gram was to be increased from 6 47 lakh tonnes पा 
rabi 1971 72 to 10 17 lakh tonnes in rab: 197273 The State Government 
fixed the target still hugher wz 13 00 lakh tonnes Against this the actual 
production was only 5 22 lakh tonnes that 15 instead of an 1ncrease of 3 70 
lakh tonnes production of gram was less by 1 25 lakh tonnes
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Taking 81 crops together the total foodgrams production during rabi 

1972 73 was 28 48 lakh tonnes aganst the production of 31 81 lakh tonnes 

durtng rabr 1971 72 ~ 

Reasons for the shortfall given by the department (Qctober 1973 ) were 

as under — 

Wheat — 

(1) Rains 1n the last week of Noveumber delayed sowing , 

(1) widespread fatlure of winter rains mhibited “growth of plants 
- —— 

(m) hgh velocity hot winds which started belowmng from the middle 
of February caused immature drymg of the crop, 

(tv) 1655 canal water supply गा the maimn system of Western Jamuna 
Canal and Bhakra canals as compared to the previous year 

(v) completion of Augmentation Canal Project m January 1973 

when 1t was too late for sowing on larger acreage , 

(+1) unsatisfactory position of supply of chemical fertihzers during 
rabi (1972 73) crop, - 

(शा) unbalanced use of fertihzers and 

(viz) mnadequate supply of electricity 

Gram — 

(1) Insufficient mosture for the germnation of gram due to cessation 

of monsoon 1n early August 1972, 

(u) absence of winter rams , and 
- 

(m) cold spell 

The Agriculture department stated that gram 1s grown predominantly 
under ram fed condittons पा the State 

| The Agrculture Department ता पिला wrtten reply furnished the broad 

out lines of the Emergency Agriculture Production Programme adopted पा. 

Haryana as follows — 
~ 

(80 Energization of 15 000 Tubewells B 

(b) Installation of 100 augmentation tubewells along Bhakra Main 
Line in Hissar District 

(c) Installation of 100 direct irrigation tubewells पा Ambala District 

का 

-
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(d) Lined Carrer Channel of Western Jamuna Canal Augmentation 
Project 

(e) Provision of pesticides 

This was drawn up on the 08515 of the pioceedings of the meetings of 
various departments held on 12th August 1972 The Agriculture Department 
did not prepare any Scheme which had the above programme in 1ts fold The 
concerned department got then proposals approved on their own 

It was further stated that the energisation of tubewells was completed 
as sheduled but the mstallation of augmentation tubewells was delayed to 
some extent The belated completion of work would not effect the continued 
usefulness of the welis 1n the years to come 

To an enquiry s to why no additional area could be brought under 
cultivation after energising the tubewells 1t was stated that by and large tube 
wells weie energised in पाए region where the area was already under cultivation 
and got water from sources other than electrically operated tubewells’ How 
ever the department promised to supply the information regarding enhancing 
the intensity of 1rrigation 

When asked as to how far the inadequate supply of electricity to agn 
culture 85 a 1650. of cut imposed to meet shortage एव power affected the 
agricultural production 1t was stated that the information will be collected and 
furnished later on 

The Commuttee observe that the mamn reason of delay for accomphshing 
the Emergency Agriculture Production Programme within फिर stipulated period 
was due to lack of co ordination among the various Departments who were con 
cerned with the Programme The Commiitee feel that proper co ordination 15 
the pre requisite to accomplish any project effectinnely They, therefore, strongly 
recommend that all the concerned Departments should mamtain complete co or 
dmafion among themselves as and when such crash programmes are taken पृ पा 
the State पा future 

The Committee would like to have फिट mformation early which was pro 
mised to be sent during oral exammation 

DEVELOPMENT AND PANCHAYAT 

Paragraph 2 Crash Scheme for Rural Employment 

32 In view of under employment पा rural areas in the country the 
Government of India formulated in Febiuary 1971 the Crash Scheme for Rural 
Employment for the entire country to provide immediately and directly employ 
ment to some specific numbers 1 each district The scheme which was to 
continue for three years from 1971 72 onwards was financed by grants from 
the Central Government but was to be implemented through the State Govern 
ments It was mtended to employ I 000 persons ता every district Taking a year as 
consisting of 10 working months and a month of 25 working days the scheme 
anmed at generating employment of 2 50 lakh mandays पा. every district for 
which Rs 12 50 lakhs were allotted to each district The basic objectives 01 the 
scheme were (1) direct generation of addifional employment ता all the districts



- 

73 

of the country through the execution of labour intensive projects and (u) pro . 
duction of assets of a durable nature in consonance with local development / 
plans 50 85 to assist पा all round development of the districts  Government - 
of India issued directions and guidelmes to ensure that these basic objectives 
were fulfilled 

N
 

A review of the implementation of the scheme during 1971 72 and 1972 73 
i Haryana supplemented by व test check पा a few selected districts indicated 
that these guirdelines were not invariably followed and the objectives of the 
scheme were not entirely fulfilled 

(2) In accordance with the norms laid down by the Central Govern , 
ment for generation of 2 50 lakh mandays of employment on an average per 
district  a sum of Rs 12 50 lakhs per annum was required for every disirict 
For the seven districts of Haryana the Government of India allocated Rs 87 50 
lakhs each for the years 1971 72and 1972 73 The amounts were to be distr1 
buted equally among all the districts so as to generate the required gquantum 
of employment 1 every district But the State could allot with the approval 
of the Government of India more or less than Rs 12 50 Jakhs to any district 
for reasons such 85 differences पा the size of the rurl population or alternative 
opportunities of employment 

The allotments made to each district expenditure incurred and employ 
ment said to have been generated durtng 1971 72 and 1972 73 were — 

District Allocation Expenditure Employment } 
(Rs पा lakhs) (Rs 1n lakhs) (Mandays 1n lakhs} = 

7172 7273 Total 7172 7273 Total 7172 7273 ‘Total 

1 Karnal 1266 1318 2584 1268 13 94 26 62 314 3353 6 67 

2 Ambala 1250 7? 48. 2498 1257 1267 2524 273 273 5 46 

3  Hissar 1081 1354 2435 1059 1151 2210 253 314 567 < 

4 Mohinder 
garh 1288 120% 2497 1289 1181 2470 271 412 6 83 

5 Gurgaon 1250 1270 2520 1169 1279 2448 282 330 6 12 9 

6 Rohtak 1355 1288 2643 1308 13 08 26 16 27 321 592 

7 Jind 1250 1063 2313 1255 710 19 65 174 167 3 41 

Total 8740 8750 17490 8605 8290 168 5 18 38 21 70 40 08 

No reason was recorded for allocating Rs 10 81 lakhs to Hissar in 
1971 72 (Rs 24 35 lakhs in 1971 73 taken together) against Rs 12 66 lakhs 
m 1971 72 (Rs 25 84 Jakhs in 1971 73 ) to Karnal and Rs 12 50 lakhs पा. 
1971 72 (Rs 24 98 lakhs पा 1971 73) to Ambala when the rural population 
of Hissar (1971 census) was 17 93 lakhs of Karnal 16 44 lakhs and of Ambala 
7 54 lakhs Central Governments approval to the deviation was also not 
obtaned The State Government stated पा. March 1974 that differential 
allocations were made depending on the size of the district and the extent of &4 
rural unemployment 1n 1t 

(3) Funds to the various departments were allotted by the Development



. 

f.
--
u 

74 

and Panchayat Department Expenditure mncurred m 1971 72 and 1972 73, on different types of projects by various cXeculive agencies was — 
Type of projects Expenditure Percentage Employment sazd Percent Employ (Rs पा lakhs) to total to have been crea age to ment said o1 oo o ———SXpenditure ted (Mandaysin  total to have 7172 7273  Total lakhs) expen been cre 

T —————— diture ated (in 
71 72 72 73 Total mandays) 

foran 
expendi 
ture of 
Rs 100 

PWD (B&R) Branch 
3 (0 Road building 5790 3816 96 06 571218 9 77 21 95 55 2 

PWD (Imgation ) Branch 

(1) Link drains/miner 
irngation/Bund 15 77 1379 29 56 17 312 369 6 81 17 23 

Forest 

(पा) Afforestation 775 99 1771 11 167 2053 72 9 21 
Agriculture 

(tv) Digging of water 4 63 14 14 18 77 11 141 417 558 14 30 courses/soil न 0 42 042 
conservation 

1 anchayats 

(v) Dovelopment of 
village ponds/ — 493 4 93 3 — 140 140 4 28 village paths/ 
shamlar land 

Tisheries 
(v1) Improvement of 

village ponds — 150 1 50 1 — 048 0 48 1 32 
Total 86 05 8290 168 95 18 38 21 70 40 08 
(4) The works to be taken up under the Scheme were to be 1 addition to projects mcluded in the Fourth Plan or any other scheme of the State and were not to include normal annual repur or maintenance work etc The State Government had decided 1n 1970 71 to link every village with a metalled road by January 1973 as a part of the State s Fourth Plan Work on these roads had commenced before the Scheme was launched But when Central assistance for the Scheme became available these roads were transferred to this scheme for debiting the cost of labous on earthwork soling and consolidation and part of the expenditure on materials depending on the stage of progress on the road at the time  In three districts out of the total expenditure of Rs 19 08 lakhs on 26 link roads during 1971 72 and 1972 73 Rs 4 45 lakhs were debited to the Scheme and the balance of Rs 14 63 lakhs to the Plan budget In another district expenditure of Rs 3 11 lakhs and Rs 3 43 lakhs on 19 and 86 roads already booked as Plan works during 1971 72 and 1972 73 respectively was tran ferred to the Scheme The Chief Engmeer Public Works Department Butldings and Roads stated (March 1974) that the expenditure booked to the Plan budget was transferred to the Scheme due to financial stringency While expenditure of Rs 96 06 lakhs and genetn 100 of 21 95 lakh mandays
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were reported the objective of generating additional employment was not 

fulfilled nor weie anv asscts created beyond what was already planned In 

this connection the report of the Assistant Commussionel (Rutal Emplovment) 

after hus visit 10 Gurgon district in May 1973 to eximine implementation of 

the scheme 15 of mtetest e recorded that When asked 85 to why separate 

\dentifiable road schemes to be constructed entirely from Crash Scheme for 

Rural Employment funds could not be taken up 85 an addition to the plan 

and non plan schemes of the State Government the explanation given was 

that even before the introduction of the Crash Scheme for Rural Employment 

the State Government had drawn up a comprehensive programme of saturating 

the countrystde with the village approach roads and therefore there was no 

more scope for taking up any more village roads under the Ciash Scheme for 

Rur1l Employment 

Similarly Rs 2 57 lakhs spent by Irrigation Branch on 31 drains 

which formed part of the State Flood Conrtol programme and Rs 0 17 lakh 

on maintenance works of druns could not be considered as having generated 

additional employment or having created assets which would otherwise not 

have been created 

(5) Works under the Scheme were to be labour oriented ¢ maumun 

expenditure on matertal was not to exceed 40 per cent on any one work or 

30 per cent on the average 1na district Out of the estimated cost of Rs 66 10 

lakhs of the 26 link roads mentioned 1n paragraph 4 above Rs 40 35 lakhs 

were to 96 spent on material and only Rs 25 55 lakhs on wages and during 

1971 72 and 197273 Rs 7 06 lakhs were spent on wages and Rs 12 02 lakhs 

on material The department stated (April 1974) that the material compo 

nent 1n pucca roads 1s alwiys heavy and 1t 15 1mpractical (0 पा 1t to 40 per 

cent The road building programme was not generally labour intensive 

(6) 1t had been stipulated that only local unemployed and under 

employed persons were to be selected for work and the projects were not to be 

executed through contractors 

In the districts of Hissar and Mohindergarh where records were test 

checked labour was not employed directly by the Agriculture department for 

construction of water courses The reasons stated for employing labour con 

tractors (called labour leaders) were that the department could not mobilize 

the labour directly and the practice in फिट department was 10 execute 50711 con 

servation works through Labour leaders and not by workers directly em 

ployed It was however seen that the maintenance of water courses was 

being done by the department by labour directly engaged on muster rolls 

The work done through these contractors (labour leaders) was measured by the 

Agriculture Sub Inspector/Surveyors and recorded 1n the Measurement Books 

Some of the Agriculture Sub Inspectors are promoted from Beldars who have no 

technical qualifications On the basis of these measurements payments for 

work done were made to the contractors whe were eapected to distribute the 

amounts recetved among labourers engaged by them according to work done 

by each but not exceeding Rs 100 per month 

No record was available except 1n one office of the number of labou 

rers actually engaged day to day or of wages actually paid to them 1In the 

office where such records were available 1t was seen that some labourers 

received wages exceeding the above limut (पा. a few cases Rs 1000 1n a month 

as the same labourer was shown working on different works in the same period) 

~
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As no rehable record of persons actually employed by labour leaders was avail 
able employment geneitted was not based on actual labourers employed but 
was determined notionally by dividing the amount paid by three three rep 
resenting the assumed daily wage rate Total quantity of caith work done 
through such contractors पा the above districts was 528 45 lakh cubic feet 
On the basis of Public Works norm of 150 cubic feet earth work एटा man per 
day the mandays required for that quanuty of work were 3 52 lnakh mandays 
against 4 65 lakh mandays reported by the department 

(7) InKarnal district Rs 2 67 lakhs were spent on the supply of plants 
digging of prts  plantation fencing and maintenance for a farm forestry project 
On simular farm forestry projects executed under the State Plan only plants are 
supplied free of cost other 1tems being the responsibihity of the farmer to whom 
the plants are supplied No reason was recorded for deviating from the usual 
pattern which led to an additional expenditure एव Rs 1 66 lakhs 

(8) Out of expenditure of Rs 19 19 lakhs mncurred by Agriculture de 
partment Rs 18 77 lakhs were spent on digging of katcha water courses पा 
Hissar Mohindergarh and Gurgaon districts Under the provisions of the 
Northern India Canals and Dramage Act 1873 these water courses were to 
be constructed at the cost of cultivators The Government stated (September 
1973) that (1) provisions of the Act do not debar the Government from spending 
money on water courses (1) the provisions of the Act were right with regard to 
construction of irrigation water courses 1n the command areas of the existing 
water channels but the position of पी irngation projects undertaken 1n the 
drought pione aieas was different and (पा the farmers of the drought prone 
areas have no money to spend on the constuction of water courses It could 
not be ascertained whether the water courses consturcted by the Agriculture 
department (expenditure Rs 18 77 lakhs) would be durable as the area 15 sandy 
and water courses get filled up with sand and become silted because supply 1n 
'the parent channel 15 lughly seasonal In fact desilting had to be done m Hissar 
soon after the water courses were completed 

(9 Rupees 4 93 lakhs wete spent by Panchayat and Development 
department during 1972 73 on earth work for development of village paths 
(43 schemes) ponds (16 schemes) and shamlat lands (20 schemes)  All expen 
diture was on wages for earth work and there was no material element It 
could not be ascertained whether all these works for which no material was 
used would be durable The department however contended (April 1974) 
that even though no material component was mvolved these works did cons 
titute assets of durnble nature 

(10) Rupees 1 50 lakhs were spent by the Fisheries department during 
197273 on earth work to raise the height of existing embankments of 33 
village ponds meant for stocking of fish ~ The ponds were not put to any use 
durtng 197273 The department stated (April 1974) that during 1973 74 
stocking of fish was done in 10 ponds and the remaining ponds could not be 
utihzed because of scanty ramn fall Non utilization of the ponds was likely 
to affect the earth work done 

(11) Test check i Karnal district brought out that mandays repoited 
were not based on actual count of mandays from muster rolls the 005: of which 
was directly debited to the Scheme but included‘figures added notionally for 
expenditure 1mtially booked to Plan allocations and subsequently transferred
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to the Scheme Other reasons for difference 11 reported and actual figures 
were (a) adoption of ad hoc figures computed by dividing the total expenditure 
by wage rate without ascertaining actual figures fiom muster rolls and (b) पा 
certain cases inclusion of the expenditure on material/carriage of material by 
trucks and bullock carts as wages The extent of such increases noticed was — 

Sr Department No of Reported figures of Actual figures of Figures of 
No units employment employment employ 

(offices) generated generated as per ment 
covered muster rolls generated 

relating to CSRE under 
(mandays दा lakhs) CSRE 

reported 
प्रा! excess 

7172 7273 Total 7172 7273 Total 

1 PWD B&R 5 215 175 39 163 114 277 113 

2 Imgation 2 025 0 87 112 024 0 61 0 85 027 

3 Forest 1 022 0 37 0 59 021 032 0 53 0 06 

4  TFisheries 1 — 015 015 — 011 011 04 

Total 262 314 576 2 08 218 4 26 150 

(12) Out of the total expenditure of Rs 86 05 lakhs and Rs 82 90 
lakhs incurred during 1971 72 and 1972 73 respectively Rs 36 60 lakhs and 
Rs 19 15 lakhs 1espectively representing 42 per cent and 23 per cent of the 
total expendrture were spent in March alone In 197273 no road work 
which accounted for 46 per cent of total expenditure under the scheme was 
done between April and June 1972 In Hissar district work on roads started 
1 July 1972 and in other districts from August 1972 onwaids In Karnal 
and Ambala districts works entrusted to the Fisheries department were executed 
12 June 1972 and then again 1 February and March 1973 the Panchayat depart 
ment executed works entrusted to 1t only between Januaty and March 1973 
Thus the objective of offering sustained employment for 10 months was not 
achieved on some works employment was offered for [655 than 15 weeks 10 a 
spell 

(13) The rate of wage to be fixed for any district was to be equal to 
the off season rate for agricultural labourers 1n the district but was not 11 
any case to exceed Rs 4 per 08४ or Rs 100 per month  Off season rates were 
not fixed in any district On the contrary during test check payment of 
wages हा. excess of Rs 4 per day/Rs 100 per month were noticed पा Construction 
Division and Dramnage Division Karnal in 728 cases Wages 0810 by Prov 
incial Division Karnal were generally Rs 4 40 per day 

(14) Analysis of wages paid m 1971 72 85 reported to the Government 
of India indicated that (1) average wage rates paid for the same type of work 
in various districts were not urufiorm but ranged from Rs 3 12 10 Rs 4 42 for 
roads Rs 3 33to Rs 4 44 for link drams etc Rs 3 70 to Rs 5 30 for 
afforesationfso1l comservation etc and (0) different rates were paid for diffe 
rent type of work within the same district 85 shown below — 

Y
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District Department ~ Average Department  Average 
wage wage 
rate rate 

(Rs) (२५) 
Hissar Agriculture 3 00 Irngation 4 44 
Gurgaon PWDB&R 395 Forest 370 

Rohtak P W D B&R 3 68 Forest 4 20 

(I5) Only those labourers were 10 be employed who belonged to families where no other adult member was employed A person who was not likely to find employment anywhere was to be given preference over one who was likely to find some employment somewhere Similarly as between two persons the one who was more needy was to be given preference over the other Suitable machmery was to be devised for selecting labourers for em ployment on the 08515 of criteria mentioned  No such machmery was devised by the State Government The Government stated {May 1973) that projects were cxecuted at places where the problem of rural employment was acute and the ncedy people were employed It was also stated that an attempt was made to employ one adult from a family that had no earning member but no record पा support was shown to audit  Test check पर Karnal district revealed that more than one member of the same family was employed simul taneously  Employment to mhabitants of other States was also provided on some works though the scheme was meant only for local labour 

The department पा पिला written reply state that the objective of the scheme were duly fulfilled as laid down पा the guidelines 1ssued by the Govern ment of India A study पा this respect was conducted by the Evaluation cell of the Development and Panchayat Department and that of the Irnigation Department also Employment was thus provided to the needy persons 1n the various districts 

When asked whether the Government could show the Muster Rolls from which 1t could be verified whether 40 08 lakh persons actuaily got employ ment the witness stated that 1t might not be correct to follow पाई procedure as some persons might have worked for 12 hours a day nstead of 8 hours m which case 1} mandays were counted They however promised to collect the information  district wise and department wise and supply the same 10 the Commuttee पा due course 

To another enquiry made by the Public Accounts Commuttee the wit ness promised to fuimish *the Report of the Evaluation Cell 1n due course as also reply to the question raised whether the persons who were provided with employment under the Scheme were stil] continuing 1n employment 

In regard to shortfall पा the expenditure mcurred district wise  the mnformation beng not available with the departmental representative 1t was promised to be sent 1 due course 

The department furthei stated that it was not possible to supply the break up into labour and materal component for each of the numerous /
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works executed under the Scheme as this involved a considerable labour 4n 

collecting the data from the field offices 

The Commuttee feel that proper coordination was not maintamed amon 

gst the varous departments involved e g Buwildings and Roads, Irrigation, Forest 

Agrniculture, Fishenes, etc, through whom the scheme was got executed  औैड 

such a coordmation 1s a pre requisite to accomplish any project effectively, 

the Commnttee recommend that m future necessary steps should be taken m the 

imtial stages when any such scheme 15 taken up 

The Commuttee would like to have the mformation withm the period of 

three months positively 

The Commuittee would urge that the break up mto labuor and material 

component पा the works of road construction programime, which should have been 

collected earlier to ensure whether the scheme was bemg umplemented according 

to the prescribed gudehnes, may be collected now and the Committee mformed 

of the outcome 

The Committee was not convinced that employment to the extent claimed 

was था fact generated 

-
 

A
 

 ल
ीप

ि 
'



H 

APPENDIX 

Statement showing the outstanding recommendations/observations of the Public Accounts 
Commuttes contamed का the various reports (upto Sth Report of the Haryana Public Accounts 
Commrttee) on which the Government 15 yet to take final decision 

Si Name of the Department Paragraph Brief Subject - 
No No 

Reports of the Public Accounts Commuttee एव the Composite Punjab Vidhan Sabha 

7th Report - 

1  Irngation 99 Irregular payments 

11th Report 

2 Irmgation 45 Loss owing to excess purchase एव Surkhi 

3 —do— 53 Irregular and excessive purchase of spare parts 

13th Report 

4 Irrigation 15 Change 10 classification of earthwork 

5 —do— 16 Irregularities पा connection with  the exca 
vation of a distributary 

14th Report 

6 —do— 15 Loss owing to delay था disposal of materials 

7 —do— 17 Shortage of stores 

Reports of the Public Accounts Commttee of the Haryana Vidhan Sabha 

1st Report 

8 Industnes 9 Oustanding recoveries of lease money 

3rd Report 

9 Industries 10 Unutilised grants 

i0 Development and Panchayats 16 Embezzlement of Government money 

5th Report 

11  Imgation 6 Excess payments to contractors 

12 Buildings and Roads 15 Delay 1n mvestigation and fixing responsibilitv 
mvolving shortages and 1055 of stores 

13 Industries 37 Government Traming Institute Rewar 

14 Education 44 Alleged embezzlement of Government money 

15 w—do— 45 Taking over of a privately managed school 

16 Excise and Taxation 57 Under assessment of tax 

6th Report 

17 Industries 5 Industrial Estates
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रिल Name of the Department PNaraograph Brief Subject 

18 Industry N 6 Grant of loan to a firm 

19 —do— 8 _Investments T 

20 —do— 9 " Other mnvestments - 

21 _ Transport _ 10 Haryana_Roadways _ 

22  Agnculture- 16 Seed -ferms - 

23 —do— 17 Purchase of hybrid maize ७८६0 

24 Ammal Husbandry 19 Government Livestock Farm Hissar 

25 Education 22 Withdrawal of fundsin advance of require 
ments/famounts kept outside Government 
account 

26 Techmical Education 36 Junior Technical Schools - - 

27 TImngation 37 Arrears 1 collection of revenue and other 

receipt 

28 —do— 41 Nugatory expenditure 

29  Haryana State Elecy Board 49 Other points of mterest - 

30 —do— 50 Purchase of tower material 

31 —~—do— 52 Purchase of Conductor _ 

7th Report 

32 Agricu'ture 5 Purchase of gypsum 

33 —do— 6 Intensive agnicultural district programme 

34 Apimal Husbandry 7 lRanef:dlamatlon and coltivation of agrcultural 

35 Education 8 Care School Feeding programme 

36 —do— 9 Idle equipment/machines 

37 Industries 10 Establishment of focal points 

18 —do— 11 baE.xgstra expenditure on purchase of polythene 

39 —do— 12 Credit factlities for development एल small 
scale industries 

40 —do— 13 Invesiments 

41 —do— 14 Recovery of underwniting commussion/ 
improper accounting advances 

42 —do-- 15 Other Investments b 

43 Haryana Khadi and Village 16 Gobar gas plants 
Industries Board 

44 —do— 17 Utihisation of grant in aid loans 

)
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(111) 

शा Name 0 the Department Paragraph Brief Sulyect 
No No 

45 Haryana Khadi & Village 18 Palm gur industry 
Industries Board 

46 Haryana State Small Scale 19 Mis appropriation of cashfstores Rs 1 26 §99 
Industries Export Corporation Ltd 

47 —do— 20 Outstandings aganst an ex officer of the Cor 
poration—Rs 21 960 

48 Industrial Tramng 21 Re orgamsation of Governmrent Insttute of 
Surgical Instruments Technology Sonepat 

49 (० operative 22 Financial assistance 

50 —do— 23 Completion of audit 

51 —do— 24 Review on the working of Co operative Bai As 

52 —do— 25 Working of Co operative Consumers Stores 

53 —do— 26, Review 0 workimg of sugar mulls 

54 Development and Panchayats 28 Democratic decntralisation 

55 Urban Estates 29 Irregular drawls of paymentis of land charges 

56 Excise and Taxation 30 Under assessment of Tax 

57 —do— 32 Arrears m assessment and collection of sales 
tax 

58 Bulding and Roads 33 Payments for work done 

59 Public Health 34 Deposit works 

60 —do— 36 Outstanding recovery aga rst a contractor 

61 Haryana State Electricity Board 4 Delay 1 investigation for shortages and loss 
of stores 

62 Common Paragraphs 49 Arrears i collect on  of revenue and other 
recetpts 

63 —do— 50 Grants 10 aid 

64 —do— 51 Misappropriations defalcations ete 
65 —do— 52 Outstanding Audit Objections and Inspection 

Reports 

66 Fnance 53 Implementation of observations/recommen 
dations contained m the earlier reports of the 
Public Accounts Commuttee 

8th Report 

All paragraphs are outstanding 

9th Report 

All paragraphs are outstandig 
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